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.' T,he Assembly met in, the Assembly, Chamber of the Council tH6uBe, at 
Eleven of the Clock, Mr. PreAident (The Honourable Sir . AbuUl . .Rahim) 
in the Chair. ' . ' 

QUESTIONS, AND ANSWERS. 
• 

BLOW ~  OJ' L004L T:lu.INII ON TJDI EAsTJIBN BBNG4L ~  

lSOY. *lI.ao Baha41uK. O. "lab (on beMlf of Mr. R. S. Barma): (8) 
Are Government, aware that the local trains on t,be Eastern Bengal Railway 
ore very slow and that they take two  hours to cover the distance' between 
Caloutta ,and N aihati ? 

(b) Are Government aware that the train service from Caloutt .. to 
BarracJl:pc>re, is ~ ~ ~  ~ ~  ~ hQI:if' ;\9.. ~~~  ~ ~9  and 
that consequently traffic IS diverted from ~ raUways to the 'buses? 
£c) If the answers to parts (a) and. (b) be in the affirmative, what 

!\dion'do GovEjr1frbebt propOse to tale in' 'the matter" • 

The !lonounble Sir I(uhammad Zatrullah nan: (a) No. Local trains 
stopping at all of the twelve int,ermediate stations are allowed 0110 h.'ur 
'for'too'run, BDd trains whiel1On:iitctertain stopa' do the rtm ,hli} a 
shorter time. The fRstest time 'Mil t minutes, taken by two trains which 
ha ve four ~  stops. 

(1;1',' ~  seven intermediat.e RtOj'lS ~ tllken approximatclI to 
35 minut . d where certain stops are eliminated, the time taken i. 
red uced *' nie 'cRses'to ahout 20 minutes. 
(t') Does"'not arise. .' 

])J8utssu OJ' J ~  EJaLoYU8 OJ' TJDI DBIm MUNIOIP4L CoIDll'I"rD. 

1810 .• Slr4ar ~ J 1  la)le ito a fact tbt U1e Delhi MUDi· 
cipal Committee dismissed about 20 employees, including one of »-
Assistant Beeretariea and several senior olerka, on the 21st and 22nd 
January, 1985., 
" (b) Will ~ state: (i) whether .proper enquiry ,was held and 
proper charges ~ ag&mat these ~  (11) whethct: ~  persona were 
given an opportumty to produce their defence, 8S reqwred by the rulBA 
. in foroe: and (iii) if llot, why Dot? . 

(c) 78 it a faCt that these persons 1IVetediamisBe.d in ~ with 
~~  1 ~  pointE;d out by the ~ in tb81.r audit, note ~ 19$2., 
(d) Will Government state whether action has been 1 ~  

. ~  pointed .,out in J ~ ot 1~ ~ J ~  ~1 
not? "." 

( 4321 ) 
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(e) Ie it a faot ~  .. t in onler 1t>, :PJlnisl;a the persons responsible for 
those irregularities, the lheoutive and Fin'ftnoe· ~  delegated 
its powers to the Secretary? 

(f) Will Government state the rules under which this delegation was 
made? 

(g) Is ita fact that the Secretary onl1 took ~ cases out of a Immber 
o( ~ ~ pointed o'?-t by the auditor and the rellt. of the audit ,lIoOte 
ot 1982 is sMI lying undIsposed of? \, ' 

(h) Why was action taken 0I;l the audit noto piecemeal, when tho 
Executive and Finance Sub·Committee definitely resolved ana authorized 
the Secretary to br.ina ~ ~  ot i*8fUld, after framing charges 
against the guilty persons, if any? 

'(tfAi"il Goverrttbent prepared to enquire ~  the ~  Bnd 
FiQance Sub· Committee ,,-ill be prepared togo into the ~  of these 
, dismissed employees for themselves in.' order to see whether there bas 
, been any hardship on any individual? 

(j) Will Government state the reasons why no &.otion was taken on the 
,audit objectioIl8 of ,1982, tiJl the beginning of 1935? 

'Sir ~ Ib&bbrBaJp&1: With your permiBBion, Sir, I smill answer 
questions Nos. 1810--1814 together. ' 

'rhe information is being colleclled and will be supplied to the House 
in due course. 

DII!JPOS4L OJ' APPUCATIONS FOa TJU CooisTIltJemON 01' PalvA'llJl Bl1I1oMN08 
Dr DlILKI. ' 

H811. .Blrdar .Joaendra Bmp: (a) Is it Il fact that prim to lV30 nll 
applications for the coustruction of private buildings in Dene-ere decided 
by the majority of votes of the members of the Municipal dlmimittee? 

(b) Is it a fal't that since H131 the Senior Vice·President bas been 
delegated, by the Municipal Committee, the sole power to dispose of 0.11 
Buch applications? If so, has he exerci8ed these powers? 

, (c) Will Oovernmentplea8e' state the ~  of ~  '80 deei8ed 'by 
the, Senior V\c,e.Pr.esideot .. ~  Munic!pa1 pom.mitte!3 si.r!ce,tbis .conven· 
tion was estabruwe'd', Mil'. , rlIl'OO "ffi8'l up 1 ~ 1 "", 

(d) Under which resc;lution ,of the Oemmittee or· B,-e-laws' Bas BlICh 
delegation been made? 

(e) Are Government prepared to lay on the 'table 8 eopy of the 
resolution in questiotl" 

(fl Will Government be pleated to .me.b it clew uodarwhat 
~  of law iothe Pup.jab Munioipal Act Me 8\ll'h pGWCN ~  
B'weh powers are not 80 c1elesatad, why ia a reference to it; made in the 
Annual Report. of the Municipal Cornmittee for tho years 1~ 1  1931· 
U and' 1034·851 

.. &O( 

t I'or ....... to thia qaestion, Nt .... war to q...tioa No. 1810. 



~  ,tlR12',*8lrdar .Jogendra Sblgb.: (l\) ~ the ~  of Govonlment 
- ~  drtiwl'l' to an l\I"t,Ic1e ~  on page 7 In 'the-lffrid1tiltlM ~  

Delhi, dated the 126h November, 19M, under'the heading "Municipal 
,Work Hampered-Bye,-laW9 delays"? If 80, what action hl19 been 
, ta'kt?!n? .' 

(b) Will Government please lay on the table It statement showing the 
number of cases in which second applications were entertained after the 
orders for the delllolition of buildirigs were issued during tlleyears 1 1 ~  

(0) How fIWly of thilapplioatiaas ~J  ·too ,Ii.a ~ ~ .. \'ovc were. 
tlcccpted, refused or rejected? ' 

(d) Under what seotion of tpe PUl}jab. Municipal Aot are such l\}Jpli-
.. cations dealt Witll? If these ~  are. not dealt with Wlder.:t.he 
Punjab Municipal;.A.oli, w;hy was this ,procedure .lld(lptt'.d aJ;l.d why has Ute 
secretary written in his report that the law doos not prevent this being 
-done? ;.,; i .. . 

(e) Will Government please lay on .the table a statement showing, the 
number of cascs since 1930 in which demolition orders were ~ by 
the Municipal Committee? How many buildings were actually demolished 
8S "" raaull. of. tbe ~ ajnoe 1930 ') . 

+1818 ... irdar .Jogeada. SID&h: (a) WiU Government state the action 
t.&kou by HUlin on the article published in the Hindv.RtGn T;mtJI, dated 
the 10th March, 1985, on pages 11·12, in regard to CQD"uption in the 
Delhi Municipal Committee? 

(b) How many files are missing in the ~ Department of the 
Municipal Committee since 1930-35. Qad whll.t actiou hUll been ·taken in 
~  matter? 

Au.BoIm. CoUUl"I'ION IN THB DJWII MUNICIPAL Co,oaTTn. 

11814. ·SIrdar logendra SlDp: (1\) Has the attention or OOVllrIlrnent 
,been drawn -to' the ~  made by Rai BahBdur L. Sohan Lsi in the 
. Hindutan Times, dated the 24th March, 1985, on page 1, under the caption 
"Secretary's adminiori elf emruption"" . 

(b) Is it a fact tbat ,the ~ aLtha ~  Comroittee,tJelbi, 
-'blamed the oity .fatbem -for . ~  ~  the ataft ,to .\)e 
dishOrltmt l' '.' . . 
. _. (il) What aotionMe ,beentUen by Ck>l!8rnment '.brst t,be ....... jW 
, employees-Ga the KUBWpal ~  relelWd t.> in ~  

If none, why not" 

-......-.. ()W 'I'IIJI Naw ~  MumOl'P.&L Aor tlf 'I'IDI Din:.Hr Paomrm.. 
1815. ~J  --.: Do -GoVfitQment intend'to 81lforee the 

tIiew p(a.je JllUlrioipal Aet in the De!bi ~  , _ 
,  ) "  , "{ .. ,  I 1M 
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i I 'j: ~  ~  ~  ~~ ~ 1~ 1 ~~ ~ 11  ~~ 
to the Amending Act of 1938." ~  ~  is unGer consiaeration by the 
Chief Commissioner, 

: JuoolUlln OJ' TIQI Bo:llB4y,HIaJl ~ ~  .1:..taGAL'Rtam-S OJ' ma 
~  OJ' A  " BlwI JOG OJ Hunda, 

1816. *][r. :t.JChand Navalra1: (a) WiI'! Governmentbe ~  to ~  
if their attention has been drawn to the proceedings of the Ninth Annual 
Session of the Federation of lndiull Chambers of Commerce ~  Industry 
held on the 4th April, 1936, at Delhi, where they invited the attention 
of 'Government to the juagrnent of the Bombay Hig1i Court In, Sltit No.. 
~1 of 1928, 'delivered oil the 27th September, 1988, regsrding legal right. 
of the drawee of a 'Shah Jog' Hundi? ' 

(b) If so, what steps do Government propose to take with ·regard to 
the practice which discharges the liability of Bu('h drawee, ~  of 
'fihsnumber and ~  of endo!'gements on such Htlftdi't 

The Honourable Sir James Grigg: (a) Government have not yet rCl'eived 
a copy of the proeeedinga referred to. 
(b) Does not Rrise. 

RlII-EMPLOYMlIINT OJ' THlI:'NOB'l'H Wl!:8TlIIBN RAILWAY 8'rlmom8. 

]817. ;.JI8alvi _,.4 J ~ Bahadur: '(al "Is· it .afact that the 
North Western Railway strikers of 1925 were ordered to be re-engaged, 
'"ide Railwav BORrll lett<lrNo. ~ ) J  'the 28th:April. 1930? 

, '(b) Is it 'a factthflt most oftbe. ~  from 9.Illongstthe drinre and 
. 'shuntors wert· re·eng:'t!!en llnder this orlter? ,:'" "" 

(c) Is it Il factthut a certain number of them wercmedically ~
·.examincd ~  1Hfor ~  but were not absorbed due to 
retren'Cllrnent haVIng started· In' 1930? . 

(d) Is it a fact that they recently submitted an applioation to the 
Railway BOllra, complaining that Great Indillll Peninsula Firemen strikers 
of IPSO bfrVe been' employed by' the 'North Western RniTwttywhiIe their 
own st·rikerll lire waiting for employment? 

. (e) If so, are Government prepared to 'consider 'the hardship. of· ~  
Nprtb Weljtern R.ailwaystrikE\J:S and ~J  them in preference to othel'll 
and iswe instructions to the Agent on the ~  subject? 

'1'be ~  Sir 1 ~ :ZatrulIah. ~  IamcolIf;lCtiPR infor-
mation and w111 lay a reply on the tabteof the,B'oulle, in aue 00W'IIe.' . 

liIDIIl't'IoJr OJ' CLuxs 01' TIDI GoVJIBNX8NT OJ' hmu PJmss N.-w DBIm 
DOlI '1'8lI 0PJ:aA'Tiolr OJ' TIDI C'Olft'BIBUTOByhoVtDBN'l' he RUL1I8. • 

1818. .JIr. Kuhammad Anwar-ul-Amn: (a) Are Government aware 
.• tbJIt, . tbtte ptevaila . ~  di80Qntept ~ ~)  tfte elerkl of, the Gc:wem.mSnt 
~ India Press, New Delhi, who were appointed lifter 15th Julr 1920 
)J ~ ~ ~ ~ ~ ) ~ ~  ~  by 
~  'W!thout ~ thoU' consent for the eottvel'lllUil'of pen_ 

moo into Contributory Prcmdell.t -EuncU--_me _________ , __ ,., ___ • __ - -.. -



~ ~1 1 faafr 1 ~  han dJun·J7U*1..in ','tifJs ~  ~ 
time for the exemption af·,.eMiks!Jo:£i'th.··ac;.JemmebbCJi India Press, New 
.. D&lhi, appointed ~ 15th Jul:)', 1920, from the operation of th6 Contri-
'I ~  ·Fund ,: ~~ 1 1~ J .... \tI feJ\teolutieal 
~ ~~  the GoVf.ll.'DDlw.' of l&ulis ,Pmneai'.·; " 
"'(I!) ft ita f8et,that ·the eoaaitiOitsef __ ~  ~ ~  
oeWieaf ria! m . the' Government of Ihdi&> Prefteti ate' oti a I different I fobt."'. 
iug':'frottl .th8tof the ~  staff ~ pay; wdrking ~  
:aM thaw, etc., "efIc;, ~  l!i.tter are regulated bi. vario'tm rules ~  

tb'wn,·thoBe applicable tothe'fdtItler?' ."" .' . H) 

.' ~ ,  • \. .:;,' 1 ii' :: :  : I ,'! . .  . ,.' . 

£4> If ~  J ~ ~  .part ~ ~  ) ~ 9 ~~  
please refer to the Ronournblp Membel"s reply to ullstarl'ed question No. , 
245, dated the 25th ~  .. 1935" ~ ~  ~~ ~ ~~  ~
venlence would ha"e been. ~  had ~  ~~ ~ q'fbfje 1 ~  of ~ 

~~~ ~ ~~~ ~ ~~~ ~ ~ ~ ~ ~ ~~ ~~~ J ~~~~  
. ~) At:f.l <.}ovcrnuj.lmt ~ ~ t\le ~~  Qf pay ~ t.he olerb .of 'tbe 
~  of, ~ New Qltlhi, 1 ~ ~ 1  tbi4t. ~ ~ 

aanage. to support their ~  and) jthat&1lQtber, . aut . in the ,abape 01, 
.contributory Fund has been faected, which has made tbei,; ~  Will; 
bad to worse? If so, are Government prepared to reconsider the case!! 
of the clerks of the Government of India Press, New Delhi, and bring 
~~  ~  ptnaionaJ:.;ylstataa,wbiefi ~  ~~ 
the ~ ~  in .either ~  1 ,"!" i: ,I!; i  " 

., .TIlt ~  Str:ft'aGk ~ ) )  •• 'lA i:;,;uwsdi,M NJ.' '." 

(b) A few questions were ",sked !relatmg t,6 theoomission ofCIerlis'tn 
tbe.: ffilvertnnent of IniJ.ig Pressel:! to ~ theContI1bufo)',V ~ 
viMnt Fund but I am unable to trace any question regard'ing the e-xc'trlption 
~ ~  of the, ~  of India PIen, New ~  from the, opera-
~  of the Contributqry ~  ~ .Rules.. 

;, 10')· Yes, ill' certainrespeots. 

(d) I invite the attention of the Honourable Member to the reply gjo\'en 
~ me in the J..egislative AS86mbly' on the, :3Oth August, .1984. ~  part (11) 
of·unetaJTed ~  NO'. 1>18 asked by Konwar Hajee Ismail Ali Khatl. 

. (e)Tb:e' ~  patti' of' toe I 1~ is' J~ ~ J  

!TOJl·G]J.,U('.I;. OI'.OJQr.TAIN J ~~  ~ ~ ~ ~ 
' ... ' .' . '. ~  lI!Si!'" l,IW" ." " ., .. , '  , 

).819. *J(i Ma.,IDlm.acJ, .An ..... ~ ~  ~  ,refel;enoo ~  GOVCll'll-
~  reply to ~~ 1~  No.. 242, ~  . the 25th ¥.arch, l0a5 ... 
is it a fact that du$g the time ,froql April to October most of ute looal 
important holiati-ys'ilotiflelr by the 't'lhief ~  Delhi,' are f1'?t 
granted to the employees of the New Delhi ~)  '? If so, 1 ~ 
concession been denied to the employees, while the Government of Indta 
·offices are at Bimla? 

~  W"'JttQ''S01C1: 'As \,,(,liUiltd' ~ J ) 

lestion No. 242.0D t-he ) ~  1~  ~~ ~~~ J1 )  •. AP1il. • 
"·I\...tdb·"·'th·'·' J ~  ~ ~  "weat: ~ ~ ~  
. ~ ~ ~ ~~  ~  thG ~  ~  ", t ~  id."YB. ~  ,elf: 'lit 
'Thi in' ~ . ei:iw'cf the tatter 'pt.tt.i!Aloi.. bot·!} ' .... e.' 1\,;, : (, ; I: 

p. \.' ~ ':,' .,' ":,,, .. ~  1.! .. ''1Y",· .... '1".' .11 ..• ".< ',"'(,1 
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s. ... uso.u. en P.i.¥· 8A.IIO'l'Io:nD :roa 'nIB CLmIu lor ... ' ~ 
01' bmu PDsa, ~ D8J..1a. . \ I 

18a) ............. td AJlwar-1IkU1m: With reference io their ~  ,I 

to lInstarred question No.2'", dsted the: 25th Marob, 1985, will ~  

ment pJeaae a,tate whether there is &,ny Governm6J1t' oBi,oe ~J  
locate4 in Delhi, in which the pay of the sta.ff is ~ ~  ~  
r.euce to the pay admissible to tM offices under the Central ~ 

meni, nOl' 1'\C9Ol'ding to t.e employees of the oiices under 'the ProviocW: 
Government of Delhi? If not, will Government be plea.sed iio state whY' 
separate seaks of pay have heen sanct·ioned for the clerks of the 
Govemment of India Press, New Delhi, appointed before 15th Jilly, 1981? 

The Honourable Sir :rrank Boyce: I am unable to understand the re-
rGrence made in this question to the reply given by me to unstarred qu,es-
tiOn No. 244 ;mel bQve DO' ~ ~ ~  to tM Ie&les of pay of 
all the Central and Provincial offices permanently located in Delhi t<>-
t'Rahle me to answer the first part of the question. So far I\S the Gov-
emment of India Preas, New Delhi, is concerned, two separate scales of 
pery for clerks were PRIIct.ionoo In 1927 with due regard to the nature atJ 
duties perfOl'meli by them, 

HOLIDAYS FOB TRB OBSDV AlICE 01' RIILIOIOUS FESTlV AL$ IN '1'l1lI ~ 
OJ' THlD DmBOTOB GUBlUL a. Poem ..urn Tm.lro&umI. 

1821. ·Mr. Kuhamm.&cl Anwar-1Il-Aslm: (8) Will Government pleBSe' 
state whether holidays are granted to the staff for the observanoe of 
religious festivals or in consideration of the fact that there is no pt'e8llure 
of work in the offices? 

(b) Is it B fact that on the 2nd April, 1986, aD .,rder was issued in the" 
office of the Director General of Posts and Telegraphs to the effect that' 
no clerk of any section would be permitted to avail of any holiday, if 
there are arrears in that section? 

(0) If the reply to part (b) be in t,he affirmative, will GovernlJlent 
kindly state the authority of the said order and whether similar ~ 

are prevalent in any other Departments of the Government of Imlia? It 
80, which are those Departments? 

:.r. G. V .•• woor: (0.) Holidays are grantsd for cert&n religious and' 
other occRsions and not because work at any 'particular time is light. The,Y. 
h('lwever, depend upon the exigencies of the public semet! ana-may, on-
OI:'cBsions, be stopped if the state of work so requires. 

(b) The fact 1s not as stlloted ~ the Honourable Member. 

(c) Does not arise. 

~  JOB 'I'D s.u.. OJ' Pavrrs. 1I'l'C.,-9l' ~~ 1  

l8&2. *x.r. -'1I4dlD ~  (a) ~ the attention of 1 ~  ~ 
clr&ml, to the tact that tbe" Bailwa, lMliniiiiiltration has liven ~~ 
of most of the ~  ~  sweatmea,t-. anq ice, ~ 
Delhi Station tA:> 8 contractor wbo does not reside in Delhi'?' .. 



>;(Ia) ~ ... ,that,be II8lla fruit' at a':r-iDt'.aD per -,. 
biwMr. bD tIbe· mark .. prioe.I . 

~ (0) II it not ~ fact that the attention of the ~  'Matter ". • 
. drawn to it and that thia .. high price still pl'elVaAa? "., 
. "Jcl) Are 1 ~  ~  ~  t. ~  ~  to ~  
_n "help tlte travelling pul)lio m S8vmg high profit of middlemen, 
, " ~ Is it nOlt; a faci that the Rame absentee contractor bas the coDtrMt 
""" joe on the Eut Indian Railway as well P 

'fte .1ronoUrabIe Sir JluhaJlllllfd Zafrullah n.a.: (0.) The license m 
liellingfruit, betel leaves, and ice (Cluring. :the hot weather) is held, P)' 
Captain Kunwar Deep Chand and that for sweetmeats by Me8l1'8. 8. r..;. 
Kapoor & Co., Government are ~ thl\t ~ ~  ~ ~  n1iide" 
mosUy at Delhi and supervise their business.' , 

(b) The licensee has instructions to sell fresh fruits at the ~  shown 
in the rOote lists which are-iasueci weekly after 1iie ratel have been aacer-
Wned fro .. the local civil authoritiee. 
(c) Government understand that since weekly rate lists were intro-

duced, the Railway Administration have not received any complaints re-
garding exorbitlUlt ratee being oharged. 

(d) The rate lists show Delhi prices and it would make no material 
difference, so faT 8S the chargeI'! are concerned, as to who ens fruit. 

(e) Government have no information. 

"'- Dr. Zilud4iD Ahmad: As fflgards part (b), I examined myself the ratea 
tlIs licensee bas iDstructioD8. to sell fruit at the rates prevailing in the 
lind found a di6erence of 50 per cent., and I had this faot recorded 'by the 
~  Master of Delhi. 

The JloDourable Sir Muhammad ZaIruDab Dan: That onlv meana that 
~ lsaciiftellence of 00 per cent. between the ratell in the m&l'ket Rnd 
.he, rates supplied by the civil aut..ltoriuel. 

!W. Z1&1I4dJn Ahmad: With regard t,o the rates at the market and the 
rates at which articles are sold at the railway station, there is a difterenee 
of /jO per cebi. . . 

" The .JIoDouralJlt 8tr .ultAIDmad ZafraIIah Dan: I have not said that 
fJle licensee hali instructions to aell iruit at the rates pr6vailiDg ia tile 
bazar. I have said that 'he Aae inatruotionl to sell fruit at ihe ratea showa 
in the rAW lists which nre issued weekly after the rates havtl been 88C!8I'-
tllmed from the lQcai civil authOOties. 

, 1Ir. S. Wyand: But w.bM.t if! t.b&pe"'$? ~ ~ aot .fIuit,a 
~ 8Qldat tba Delhi railwa1 dation, at ~ market price? 

fte BDnourable SJr Kubamm'd ~ Daa: As I have said, t.a. 
market price ia ascertained from the local civil authoritiee, and that ia 
~ up as the rate at the railw8.} station sod the ~ * ,-to 
.ell in aceordan.ce with that. U jt ~ ,*,at tiN Hc.Pu.r.bkl lfsmbee 
who has put down the question has asked for the price o,r orangetJ, for 
~  ... ~ tbe railway station aud ,Sndll ~  ~ .. ~ ~  
in the market, it, does not neceQarily foDow that fhe1 llr8,thepme quaJij,_ 
of oranges or that there were not other factors operating lD favour Of 
the oranges sold at the railway .tatioD. 
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,:rIIr. ~ ~  Ii WU1 GOirerDlDeut: mq.Jn, ~ 1  
there is a difference between the price list I8auErd b,'tbe7 ohIil sudiOlHielili 
&Ad.the, Jna.Jret,,¢ce. $nd if so" why? I" .,', ,,! ' 

.  . -: .•. ~ -;'ti-:', ~  ~ .... ~  ~  l;, ~  ~) 

. ~ ~~  ~1  ZlJiuUah ~  1).<1, ~ to 
~  ~~ 11  I ~ J  ~~  the ~  ~~ ~  &J;6. ~  
sible for keepmg a normat rate fOl' different cotrimodlties and that n6rrll&l 
rateia being accepted every ~  What suggestion, ~ J ~ ROftOur. 
able Members make? Would they suggel\ that the Statio)), Mstlter ~  

9 ~~ int<> the.bazar ~~  ~ ~~~ ~ ~~ ~~ .. ~J ~ ~ ~ 
~  and enforceth.ose ~ ~  ~ ~  ~  I 

~~  ~  }he .. ~ ~ ~ ~ ~ ~ ~~  . J i ,:' ,,,,. ;;",: ; 

""1tr. zrauMtn'Ahma«:13ut: what does \ the phrase :' ~  ~ 
menn? Is it the Tahsildar or 'tbe' 'Deputy Commissioner1 '  ' 

: ... ~  :. . 

,Tb.e .JIaIlourable, air ~ ZafrUllah Kban': T ~  it 
would be the Deputy Commissioner, ~ 1 ftrid cmtdf the Hononrtl.lile 
l\!emper w,i)l ~  ~  ' ",':' 

i J 

DBI'ALOATION8 DISOOVEBED' AT:qtrE"l'TA ~ FARM, 

~  ·SVd&rSantsm'.h: (6) III it. Il. fAct that. 'seriouR defalcation. 
have been ~  at Quetta Gr;o.ss lfarp1? If s(), ~  Court of 
Enquiry r.ppomted by Government to look mto the matter? 
:(b) If thel'eply' to part (a) be in theaffirmQti..,le:;w811 ~  

mitted by theenurtof Enquiry '/" Are' Government prepared to 1a:t: t.tre 
same 011 the table bf the Hbuse? ' '. ' 
(c) What were the recommendations made 'by" these' C6uTts Of 

Enquiry? Have they ~) ~  ~ ~  :",,''! ' ? < ..... c;. ~  .,,'''''' 

", : ,(d) II it, 8 faot that high ofiloials. of the Military Department _ere 
involved in the defalcations? Ifio, ",hail were theirnamefJ and polritioM 
~ ~~ ~ many of them were ~~ 1  ~  

~  " , ' .. 
(e) Were any persons prosocuted? If so, how many, and on arh ... 

'Charges, and with what result? 
'(f) Is it a fact: 1 ~ 1 ~  ~ 1i"iiMr';>'i2IlJde'rl:';oq. 
"ioosof a I'IIt!Il'yseri()UBnature, yet they were not'llroseeuted? ' nso; 
wbat are their nnmes, nndhow bas, 'the department dealt witb tbetn? ,t' " 

"  • '. ' .' •• j •••• ~ 

Mr. G. R. r. Tottenham: The HOTtOttl'llbJp, Mt'rnher IIi ~ ~ tltRt 
the. defalcation ~  t<> took ~  Bever&l ~  .aj;o ~ ~ ~J  ~  

~  Gf .'bUlllbet' of ~ ~~ .. ,tit ~ his 
~  in det,ait ,,"outd': ~  ti'he ~ J  11 ~  riUrrlbet' of 

old papers, but I will . laX;. 0. ~~ Iv on, the ~~  .,in .... due ..cou .. ..se if 
the ~ ~ ~  ~  ~  ¥o. ad sir' Il ,,'(."Qj':{ ~ 'IT 
,J \.:! t",; .,' , : . .' ;' j : '. •  • .  •  _ .'- '"1'1'" - j ,- . I ... · :: I' : ~  '. I  • 

•. : 111', .8:' Batram1J.1.!L: 1>id ~ 'this' mAtter  eonie before 'the' ~ ~  

~ ~  ~ ~ ~ ~ ) ~~ ,lit ' ~  ~ ~  ?; ";" ~  ,j ':' 

, ~ •. 11';11;. 7; ~~  referre4' tio ~ 'the MDlti¥1. 
MlOutiti', COtnmtttee Jasb' 'e;ri; :: i .' "  ' ." :"', ',1 '  . ";" ,: " ,'f : -tr ~ ~ 1 n· ~ ~  ',.i ..... )~ ~  ~  ',., '-"'\.'.' I" ~  ',,"'!' ,... '·,,:',/:'" ~ ;''1 

~  ',."'< ,,'; ;; 'I,; ~ r. ,.. .. ~  odlJ 



101P.,., ~ ~~  ~~  D6CUrfi-tHe' 
any action to be taken in this matter? [.,,\ ~ "-,",'; 

Mr. ~ ~  ~ __ ')iNot! sed .. ":'1 ;am' '&W1tI'Ck I ,v, i.UJ 

Mr. G. B. 1'. NMDJwD: Not that I am aware of, but I must look 
intQ. the; old pape ... .'to,.aarel'i ..... ) ~ ~ ~ ~  ·;:·"-;'I.,,iT . 

\-_ ~  , .. ~  \.' • ;.: /-'. ;r : ! ' ~ '.1 ' ~ ,", 

SardarSut .slqh: Will ,the ~  ~  ,1j)Q,k ~ the Ptpen, 
and lay tbe adaitional.information on the table? _. .1 ' .. 

,  - f J t , _. ".: .  " I .•. '  :  ;  ,  ,  : .' ~ ~ I, :;. \ .-,. I 

Mr. G. B. 1'. 'I'ott1Dham: Yea, .Sir, I will do ~  , .. '  . , 

RJloaUIri.nlNit' ~  'IN 'THE 'onhb:m' 6i,' ~ ~ ~ \)P J ~  
lABoUR ~ ,OF THE, 1Nm:ECTOl'Sp:r ~  -': ~ ~~  ' 

'182&. ·Mr.Lalcblacl .• aftlral:· ~  ~  ~~  , 
Ca)how recrtrltfuent ~  in the 'offi.'ct{Of ~ 'rtallwtiY' 

Labour ~  of the In.spectors of RaHway Labour, is made; 

(b)'H ·tt' ill ribt madethro'ugh ~ 'J?ii'bliri ~~ ~ 'C6dttilission; what 
'I, I. ,the ~  is,; .. " ," :i, ",r:.:I!.n .. ~  ~  . 
I" ,(0) how ,DJplb the, hlapectara ~  ' 

-(d)' the qualifications' of' tbe Inspeetora' of, Railway Labour;' whe-, 
ther tlheiy'were taken ~  tlerftbe'in-ririue'of abme heel' 
qualification, or at the' ,tI01e dliOretioa'of -the': :'ppairitias 
authority; and 

(e). whether Govemment propaae to .. sign thiabusiae.. tQthe: 
Public Bemces'Oommission;if not,"wby not? ,".' '-, 

"'''!'he HiraOlU'&ble Sir 'JM1..mmad ~  (_rThe t>resent' 
l>of.ition ill as follows: '  , -,. ,.,'" . .' . 

,:,1., Office of the' ~  of' Railway' ~~ 1  aernce ~ .. 
miuion for direct reoruitmenll, although Railway servants froin 

, ~~  ~ ~ ~~ ~ J ~~ ~ ~~~ ~ ~~ ~ ~ ~ .. ~ ~ ~9 ~  
InspectoJ'fi J ~  ~ ~  I selec,t.iqn,)rorp . other' ~ 1  

or the office staff, otherwise by selection from outei,dera. 

(b), (c) and (d). It is considered that Inspectors of Railway Labou.r 
~ b,ll,,:.C ~ ~ ~  ~ ~  rlloilwllo): . ~ ~~  . ,nd on 

-occaslOnswllen Inspcct.o1'8 baV'e 'beenrl'!ctuiled from out1!1de' Idme pre· 
li.ninary . training has, ~ J  ,found; . ~  - ~  pay,_ . ')Id 

1 1 ~ ~ 1  Bud new 1 911 ~  ~ :,:v ,,", , "J. ' .' 

.:, .. :(e).', No, lUI ,the ~  tIloth<?d of reGnUt,*eOt ,Illffl) ~  ~ ~ J  
factory. .: 

ALI.t41rs UN]) 8tt1T'l'G .... 'LI*IN.9AJIGttB .. , ~ 

..... 9JaI.. •• CJ ...... :Will, Go.,emmenipl .......... lbe ,aeotion 

... *e' Mt oDdet'·whietl 'tbe"A!liaH :Uad Me-.g."'t: J ~ 
auL .Limit.o.d. I>.uu.iljpc.or.porated .... " ~  ~ J~ J ~  

'. r 
,  . ,·:IJ!:..r.- ,\l 



481a:.i, [21sT ApRIL 1988. 

ALLlANz UND8Turro ..... TB LIn ~ J  tuduri.",t 

~~  -Plot ••• G ...... : Will ~  ~ 
aDd the . ~  uBder ~~ the; AIliam: UDd' StuttgarterLife ~ ~  
~  LiDU$ed, Delhi 16 psnmtted to ewry on life aSSUl'8nee bminelltl ~ '. 

~ ~~  ;,: A'.' ;'\', ~  

The. Honourable Sir Kulla...... IIIfnIIIah .... :WI..'oai-petm'lfl. 
Bion, BU", I shall reply to questions Nos. 1826, and 1827 ~ ~  . .\. " 

~  C?mplmy .caD ~  On ~ ~  in India a.nCf'. ~  PQlicieB ~  
India as It complies Wlth the proVlBlons of the Indian Life Assurance 
Companies Act, 1912, ., .. ':,': "7 ,. ,'. " 

AuuNZ UND BTU'l'TGABTEB LIFE ~  Bux. ~ .. 

t 1827, ~ •. G. ltang&: Will Government please state the ~1 )  

and the Act, ~  .ij}e A.lIiauUndSiuttgariler ~  
Bank, Limited, Delhi iB empowered to effect life pol,i.cies in ~  

.Au.u.NZ UND BTtJ'l'TGABTJr,B LIFE INSUB4NCE BANK, LnnTED. 

1828. -Pro!. •• G. BaDp: (a) Will Government please state whet.her 
the reply to unstarred question No. 598 asked. in this House on the 7th 
A-pril, 1986, in any w.ay ~  the statement made by the Registrar. 
Joint Stock Companies, Delhi, in his letter No. 6519/M.f85-J, S, C,. 
liMed the 24th November, 1~  reading: 

"It haa been ascertained that the Allianz Uud Stnttgarter Life InBuranoe Bank. 
~  h .. depoeited ~ the ColltreJler of .. Cnmlncy, CBlcutta, a IIeC1Irity of 

RI, 2,uu,OOO under t.he ~  Life Alluranoe C<orApani.,. ~  lQlZ"! 

It SO, what Action ~ they prppose to take apnist the official who haa 
given incorrect information, and if none, why not? 

(b) Will Govel'llJllent now give the requisite ~  li not. 
",by not? 

The lIonourable Sir Muhammad Za!ru1lah Bhm:. (a) The reply to tha 
fint part is in the negative, The latter pan does not arise, 

(b) Does not arise, 

Au.u.n UlII> STUt.'TOUTQ LIFE INSlJ]U.N(J1I: BAlIK. LDtITBD. 

1829. -Pro! ••• G. lI.anp: Will Goverarnent please state ~ 
t1te reply to unstarred question No. 698 asked in this House on ,the7t.h 
Apn1, 1986, is in dJrect cOntradiction of the .tements made by ~ 

Actuary to the Government of India in his letters:. .. 
(i) No. JJe8!1 (I), dMecl the 12M! Ncwerah .. , 1.2, r6adiog: 

~ haw Co blform ,-..... " ~ ,ecmptoll)'_ ..... , 'io' ...... noe ",·i. ...... . .. 11 . ~ 
Wiu ,W\e ~  ", ~~  11~ ~ J  .. , ..... £W .a...7 __ 
•. ~~  ; ,allIl, ,.': I. :  ' '" , ... j [; ;".' . ::-,',' /or;i;,i 

t For aDlwer t.o thi. question, .ee an_er t.o qa..t.iOll No, 18116. 



~ 

· j':!, ",,,: ~~ . 

~~  )~ ~ the&t&:Deoeniber, 9 ~ ~  ~  

'"IW ~  the ~  tlmI ~ We' ~ BaDk, ~  
fer ~  1_ an.-lll8Q, wire d.lJl, receiv,ed ~ the ,Gov_tnt" ! '  " 

Ii.... lPh"t' actioQ hal ~ J  4ake.n 8gainat the I oft:\cial ~  for 1Iup-
pJyjQg .ourate, iWOI'JAation,; and, if none, why not 'I ' 

The HODourable Sir Kuhammad Z&frullah Khan: The reply k> the first 
pm is in the Degative. The latter part does'-"";,,. .: 

Au.unU.D SroftoAJn']IB.LIn lNSUBANOJ: Bux, :I..DnTKD. 

ltao. -Jitof. B. G ..... : (a) Hal the attention of Government been", 
drawn to the letter No. 168·1 (5), dated the 12th NOTember, 1982, ~ 

the Aotuary to the Government of India reading: 

"The ~ Und Bt.ut.tprter haa made deposit of BeCariU. Qt 1 ~ 
amount prescribed in section ~ of the Act"! , 

Ii 80, haw ~ ~~  based n,etrrepty' W' ~ Cluenion No. 
69&, ~ in tJaia UoUllepn ~~ ~ April,X.' fa tte negatne ... 
"hat actiou. have they ~ apillst ~ ~ 1O'tto lupplied the-
wrong information? If none, why not 7 

(b) Will Gov.-nment; now fw:niah the eocurate infonnation aaked for-
in that; ~  If not, .by not? 

De Hoaoarable Sir KuJaaIllJllAd ZafruIl&b DaD.: (8) There wag DOt 
~  in my reply to question No. 598 given on the 7th April, 19 ~  

'l'he laUer part of the quutwn doel DOt arise, 

(b) DoeB not urise. 

EsTABUSIJ¥UT OJ' .. CJurru.x. ADVISORY CoUNOIL FOR RUBAL.. 
booNS'BUCTION. 

~  -Prot. K. G. ~  .(a) Will Government be pleased to state: 

(a) whether there is any Central Department whose duty it is lID-
co.ordinate, advise and aHillt the Provincial Departments of 
C6-0pel'8tion and Rural Reeoo*'tetion IUlG Village 
Panchayate; '" 

{P> if t.he, rc ill DOne, w, hether they are p:epared to consider ~  
udv.iaabilitl of Betting up a Cenu-al Advisory COUJlGil fQJ.'. 
Ru.tN BeooQ8truciion ? 

Itr GlrJa SbMAr Br.JpU: (a) and (b). Government have not ilO fAr 
.. tl1, need for ",peoiaJ ID8cbilUl!Y at the ee.a.ar, • ,01. $be. __ 1 ~  
~ • ~  x.JQber. Such ....... Dee u the Proviaces . VII • 
.,. tiQIe ~  ~  Ileeded hubeen 8UPPW. by tlle ~  of tb" 
~ ~ ~  BbouId, ~ in the future. 
nt.ce8IIiw.-t.b. ,Cf8I,tiQg at .. ceptul ~ too deal with ruial ~ ~ 
,Btruction,t.be Govemment of India will not hHitate to tab such RCtioa:L 
as may appear to them to be wit-ble. 
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~ -," ~ i ..... ~~~  ~  ~ ~ ~  ~ ~ ~ ~  them-
~ ~ ~ ~  ~~ ~~ ~  of money,--:one croret8st yesttSttdone tnool'e 

arid 80' 1akhs"this ~~~ ~ ~  ~  w.ant ~  
are obliged to scrutinise' the va.noull'stih&tttes' 'on ~  tli&t vlll'ioos' ~  
vi»pss ~  ~~ to,' BpEWd, ~  ,grants, ,will Governmel)t consider the 
,advisability of ~  J~ ~ ~ ~~ J  ~ 1 ~~~  
board for superVIsIng the acbVltles of these vari(tds' ~ &teo!! 
,co·ordinating them? 

,I' " :Id:,:i)r ~~  i,tt!:'r:r;.i,jYl': .. ~ ~ )  .. ~  ".;;"!'Y' 

Sir Glrja Shankar BarPM: That'l'eCally i. tM signUioanee of; the latt.e1l1 
part of mil. answer, namely, "if circumstances necessitate the cre!l,tion 
,of a ~ 1  "We aMAt ~ jf)!' LQIi41 ~  
as to, how the grants that were ~  to them last. year have been spent 

~  of thos'eteports we';ghall,'cOQimi ~ ~  crelltidn 
,ot'some ~  " i '-';; "" 'j ~  "," j, ,:, 

... .' \ ~ .: .• " f. ';, ';.' .  " ,.' i '. j  ( 

J ~  Ha.a the! attention of ~~  been drawn to 
,the fact that in several provinces co-Opera.tion ~  ~  ~ · t,9,. ~  

~  ~ ~  ~ ~~  ,nd ~  ~ ~ a.t any 'time, 
~~ ~ dQ.,Uiey ~~9 ~ ,.exeomlne;,the ~ ~~ ~  ~  

1;17: to, ~ 9  1J) ~ 11  ~  ~ ~  rt8tUfe,' 'by, ,WhIch ~  ~  
of co-operatIon, as they are mtenite(i,t.o,reaeh, 'lriH, ~  ~ res" ~~  
,of the people of this country? '  "  " ," ':,' . •  " ,,,,:: 
'" ' :.; .  .  . . :  " '" I ." ~ ! . , '. , ;' " !  •  -

Sir Gtrja ShaDkar Balp»: Both ~ ~  ~~ )  
'and I have answered questions regardin{tlie 'specia.l d'uty of Mf' :Dit'rUng' 
He ~  ~  ~ ~  ~~ ~  , l!",tyear. ~  ~  year ~ ~  
~J  ) ~ ~  tb ~ ~~ ~ 9 ~~  
,()f the co-operatIve movement" in the proVtnceti,' Atid he ~ oerbm 
TEcommendations which have already been ~  1~ 

ments, 

lIlr. S. Sa.tyamurtl: Do Government realise the supreme need of laying 
,down some lines of an a.1I-India nQ.ture for rural re-construction, which 
is the 'tDost ~ ~  and' 'PMl'le'of the 
,country today, and will they oonsi'dAt- ~  tl'9'dlution of a proper machiner;\,. 

~ . i':ltar!ering with, the provincial, ~ ~ sphe},es", ~  will at 
least otter them advice, co-operation, initiatl\'e;' enooUl'sgemant, m& 80 
'Oll? ' 

,11 ;  . " . '; , 

• SIr / GIria.Sbanku : a..,.;, I, hate, 8,ternp.ted .t.o' J ~ that questicn 
in reply to my Honourable friend, Prof. Bangs, .to,t.he ~  namely, 
~~ ~  to scrutinise the reports submitted by Local Governmenta 

-of" the' 'l'nllnner in' which they bave spent the grant ,that was' ploaced ut 
their liiap08'Bl laAfyeaT for 'pm-p0geS; 'of'1"\Jr"l' recoristrt1etioJ'l, and it m'ly 
be that Q8 a result of that sorutiny we libttnffnd ~ 8Otl'Ie' such organi-
sation is neoessarv. 
':'!.j ( ,tI '", ~  ~  ,J ,.", I (. I ~ 1 ~  ~~~  r;:ift; ~  

)~ ~  ~1 ~ ~ ~  ~  tak!, up'tldt 
. ~ )~ ~ ~~ ~  ~  ~ ~ ~  

1 ~ the' ~  of·ln'diBor-by 'Provincial I GovemtrkntiB, 'itt' 01'11. 
to'le:y' . dciwh 'Qertain hell.lthy jn.d 'lidUb11 linW of' pt'Ogreas' ~  ~  
..ti!'h'at_' 'they, ~ ~  :o:Oe ~  ~  or dM'I6\' of' ~  'II 
•• ,:)., ,'1-. :} 4'.\" ..... \I': ~  .• ,'J! ;1:,'· '.' ~  ",' .... ~ ! '. I' I'; j' ,j { :.:'1",).' 

•  • .• ' 'j'{ \ .:., j 1'!" j." .j t, ~ 



1,"-
;  , a,:(GtriI'811.Dlrar •• pa: I think in tltis ,.asaJar>.,(l ........ ering. 
":the',;nert4, qUesf4on'of ~  'Hon0Urable friend. that 'ft C8Il belt F.>OeM 
frdrif"the'particuFaT \d 1~1111 -Nther ~  .;&IBIleral to the· 
particular, 1 believe that reports 'Bte coming in now from Leoal Govern-
ments. The report On which the memorandum which the Honourable the, 
,Fmance Memberplaoeci en ~ 1  ~ ~ 9 ~ 11 J ~ was· 
based was merel), an indication of the schemes on which ~ 

was being incurred. not exactly a report as to how the expenditure bad 
heUl incurred. 

" 

Kr.S.Satyam1l1't1: How lon8' :do ,he, !proposeto wait? 

Sir GIrja SJaMlr&r BajpU-:, I ,do not ~  ,;'ng. • fel'll' wed". 
at the 'mOlt. 

1~  *Prof. If. G. lI.aD.a: Will Government be pleased to ~  if they 
are contemplating the ,establishment' ~  Council on 
Public Health to ad\tise, co-operate,8Birist and etimulatethe Provincial 
Governments in fighting malaria. small-pox. plague an,d other epidemic&? 

.  , ., ~ . ~  ":' .. ~ ~  ,;.:. '. 

B1r Girt_ Shank'ai BajpaJ.: A ~  far the estab1i-ghmefitof a Central' 
Medical ~ ~  ~  Advisory Board has ~ ~ ~~ ~ J  
, 'for some time, but It has not been 'found' potelble" so '/ar ''to'set It up-
'for' Teasons 'of financial stringency. The Government of India 'also' wish 
, to have some experi&nce of the working of the Central Advisotv Board of 
Education bef<:>re proceeding further in this mutter. ,  • 

.  . ".;: ;" 

lb. S.' Sityamurtt: Has any eStimate been made of the financial com-
mitments ofae;t;ing up a Central Advisory Council? ' 

Sir Girj_ Shankar Bajpai: Yes, Sir. The n.ctual expenditure in tht> first 
year was elitimated at; BomethUlg like Re. 85,000. 

)(f,. S_: S-'1amur\i: And do Government seriously consider that they 
~  .tlnd He .85,000 f9l" 0. Central Advisory Council on Public Health? 

, Sir G111. 8bankv ~J  ~  of, ~  in. th. past. at 
any rate until ,the very recent past, has been to liinit expenditure 01, 
,much as PQasible a.nd not to extend into new services. I hope that the 
'position'might be easier in the near ,future. ' 

Mr. S" Satyamurti: Rut do Government realise that malaria alQn8 in' 
'this country"is ~  for " iva,stageof human life whll:!h no d'overn-
ment, ought tb tolerate, and 'YiIl' Government, theTefore, expedite coraldl1er-
ing this' quMtionOf starting II ~  Council ori PUblio Health. 
In order toeee that soTnegood progress is mRde in fighting tbese scourges 
of malaria., small-pox. plague and other epidemios, AS BOOn AS they can? 

. Sir G1rja SbaU&rBa".: I think my ,:EIpm)lJI:&tja;fftieqcLma, ~ 

·fU!surOO tha.t. .. ibisCjuestilon haS,flot been lost sight of int.hepaet iuad'is; 
,.:likely to,be.lo4t sight of in: the futDftl;, W. will-cerie.ia1y ·tekeit up-
IU conneofioJ) with ' •• ~  : ~  '" . , .:, " ,fl,,:; Ii 
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Itr 9IrJa SUDkar JN1pII: My Honoulable friend'sauggeation will !be 
t.orne in mind. 

ESTABLISHMENT OJ' A CENTRAL ADVISORY CoUNCIL FOR RURAL 
RBcoNsmVomOlf. ' : .. 

1833. -Prof ••• G. Ruga: (8) Will Government he plea.' tQ, state 
"What steps they propose to take to advise, assist and encourage Proyjncial 
-Governments to improve the dietary conditions of the masses, the ~ 

~  fa ciHties , samtary convenienoe.' for villagers aaaprimary 
.-and adult educational facilities for the rural people? 

, (b) Are Govemmw prepi.red to sea up. at ~  ~ ~  a:, Central 
..Advi.so,ry CQunoil for Rural Reconstruction todisoharge these functions l' 

Btr Glrla Bb.ankv Bajpi.i: (a) and (b). t would refer the Honourable 
Member to the answer given to his question No. 1881 just now. 

JIr. s. 8a.&Dl1Irii: Are any experiments being carried on now on behftl£ 
-of the Government of India or Provincial Governments, with regard to 
,the dietary condition of the masses of this country? 

Sir Girja Shankar BaJpai: I would ask my Honourable friend to re!er 
to the speech which I made in this HOllae on ~  ~  in reply 
to some observations of Dr. Rajan. Work ~ ,besngoi,ng OB for some 
time at Coonoor under the Buspices of the Government of India. 

Mr. S· Sa.tyamurtt: Have Btiy ~ 1 r89uU8 been ~  am 
particularly asking whether the Government of India have ever published 
any churl or tabhl giving the standard diet for an average India.nwhich 
'he can buy within the means at his disposal, and ~  live a healthy liftl? 

Sit Glrla Shanbl' Ba1p&i: 1'1' my H0t\ourablJe'lriend'wouICl refer 'tAl the 
J) ~ ~  to which T referred just now. he will find that I hRve stated the 
exact position. I enn repeat for my Hon(lurRble friend '8 information that 
o number of hooks have heEm published. ' 

.,. S. 8a\yamartl: Hne GovenulleRt"ablish'4d .any.tbing ill the 
11.llguages of the country .and made tMm available to the people, perhapa 
~  ibeiJ: ~ ~  ~  and.told ,them:bo.w ~ J  witlain the 
limited me&nsat tbeir ciisposaI. .pella their monoy better nnd more 
, efiiciently on their diet?· 

.. O"-,Itp, .. ,, .... :  A Btandard ·diet has been worked out a8 a 
-re..U M experimetde Bad MlCbrdiDg to my reoofleetion, pamphletatu the 
Iftfilaoular 'lowe been pGblisbed, cft'tainly in th .. Bnmbav PNJeIa..,,-. 
V1hether they have been publillilll e .... _*. it ~  . 



:y ': . : 

'I.: xr. .. .aa&yaauti-: Will Government·· . ..ael_qdIIes -__ the 
~~ of ~ ~ J  b.,eio,gpopularised in the varioU8pPMil\ce&, 

~  ~  ltwtCU9S oftbe ,OOUAt"-'Y. ' 

: ~  ,,au QIrja .b,._ "jpIl: I.ball certainly enquittre into' that. 
lIr. S. :8aiJam.uU: Ilwfe Govemmelllt made· ,.n!y SfInIey, ·rtf "jU they 

_ .make -a. ..urve.y. of viUIWBI in' ,1ritis country 'for whicll there are no drinkb1g 
lWa»er-eu.ppl.} f.acil.itias, even today on any adequate ~  or on any seate 
,at al1-1 

Sir Glrla ShaDk&r Baipai: I submit that that is primarily a matter 
-.#1r; Local Gove1'DDluts, but I shall have the .ugg8ation paHed dl'I. to them. 

Mr. S. Satyamurtl: I am simply asking whether-I am not askip.g for 
,.action to he taken-the GoWll1diJent, of ·bdia ~  ~ ~  ftom the 
. P.rov.incial Govenml.ente. 10 ·thall .,.. J:Uy have .orne infonnation in rega'rd 
. to the wholfl of this country as to how many thousands of vinagee tft:r*e 
are even today. without any provision for drinking water-su,.ppb'1 

Sir Glrla ShaDkar Bajp&i: J have already infonned my Honourable 
:.fritmd ~ .T shalt tAke .up ,the·· t:na'*ter with . Local GOTem'lnents. 

Kl. :I .• wam.arU: .AM there any villagea where· any sanitary con't'eni-
-ances have been provided for by local or ~  authorities? 

'.. 8lr (J1rJa SbanJrv aaJpll: I belieTethat in lOme provinoe&---at 8I1y 
Tate as " re.sult of the grant that we made last ~ cd!atttaotiion of 
l'Vells has heen taken up. 

. 111'. S. 8&'rauuu11: Ha.ve Government received an.v report that it hal 
been done in any village 1 

Sir Gir!lI ShaDk&r Bajpa1: I answered thai in reply to ~ earlier ques-
tion; we arc getting reports DO'W: they are not yet (lom-p1ete. 

:, ~  i. 1atf'8mu&t: ~  tiJiey. reoeived any reports: which ~  have 
;cxammed so far, accordmg to whIch any of these samtary facihtles has 
been provided in the villages of tWa country 1 

SIr ......... 8&11*: r daresa:v that the suhordinate officei'll and 
departments have been scrlltiniaing ~  IhM8 am read.ny 
)1bYaeH yet. 

tIr. S. My ........ : Itl there any report available to Go'ftlrlUllent.witll 
.wprd to adult educational facilities anywhere ill this ~  

Sir Girl. Dukar •• Spa!: The Quinquennial Review whioh the Educa-
fional Commissioner with the Go"emmeBt of India iMuefI contains informa-
tion on this point. I shall obtain the lateat available copy for my 
JionOUl'Rb1e friend and supply it. 

e. ,8. lIMpID"': Are Gev.amea' &ft!'e whether in all'V province 
fhere it any provision made for abk ~  am u8ing that phraee ill. weU understood 118DII6, apart bom primary eduoatioD'1 
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. SIr GUja Puw lIlfp&l: My ~  ~ ~ the 
Punjab. upe.rimenta were made for the purpoie ofpl"Oviding facilities' b 
adult eduoation. Whether they have been suooessful or not, I oannot -Z. 

Prof ••• ~  Wuany,atteuipt 1 ~ ~ ~  ~  
Mahatma Gandhi who has been m&king very great ~  jp the 
dietary conditions of the people and also in providing'iMrltary c&hveni-
ences, and if they have not already consulted him, wit1 Government 
.consider the advisability of consulting him, because he is ~ in touoh 
with the rural needs of the masses of this country than any officer' or all 
their officers (Opposition benches "Hear, hear. ") 

. ~ 

Sir G1r1a BbaDkar Bajp&l:, That question has been answered bylIcm-
ourable Members of the front bench before. 

Sir KQhammad 'l'aJrab: Have the Gov8rmnent of India any Bcheme 
to give adult education to Uembers;.of the 1 ~1 

. (Laughter.) 

Mr. S. Satyamurt.l: You need it, more than anybody else I 
,  , ' ~J '. ~ ~ ~  ' ... 

May. I ask ~  in providing all ~ 1  

clause (a) of the question, th,e ~  will consider ~~  th.,Q help 
and the support of Mahatma GandhI'S VIllage Induririe8.Aal6olatlOD' 

Sir GlrJa Shankar Balp&l: It seems to me that in is a ~ 

for Local (}overnments at whose disposal ~ ~ 'have been 1 ~  
the purpqB9. .  , 

Mr. S. Satyamurtl: Will Government then withdraw their Cil'cu1ar 
and leave it free to Looal.Governruente to co-operate with this Association as 
and when they choose? 

(No reply.) 
:1, 

Kr. S. Saty&ll,l,llri1: May I not have an aD.8wer, Sir? 

Kr. Preal4ent (The Honourable Sir Abdur Rahim):'I'here is eVidently 
no an.wer. 

ConrmUL CoMPOSITION OJ' J ~ ~  _vtOJlL 

,18M. ·1hul'fl '81ed Kurtu.a Sahib Bahadur: (8) Will Government 1M 
pleased to state the strength of upper and lower division class in the 
Military Engineering Service, Indian Army Corps, lIuU.n ,Anny Ordnance 
Corps, Military Grass Forms, Royal Indian Arm.,r Servioe Corps, Mill.,. 
Remount Dep&t in the four Commands in India? ... 

(b) Wh!\l; is the number of Europeans, : $.nglo-Indians, . HiDdus. 
Muslims, Indian Chriatiana. and the Sikhs? , 

(0) What is the strength of sub-divisional. Qffi:ce/.'s, superintlendeJrla, 
~  and. ,me. ~ 1 .. o,verseers, ~ ~ ~J ~ ~ ~ the 

Military. ~ ~ 9  and.whai lathe il '  . CLOf'. ~ ~ ~  
,comnlUlUtfcs serving III ~ BerVl088' '. .' . 

,j. _., i' '; :., 

;1 .'J i'i 1.: 



QUB8TION1I ANDAN8WBR8. 

(d) Is the Home Department circular regarding the representation of 
minority communities being acted upon in the said departments? If-not. 
why not? 

Mr. G. B. 1'. NMnbam: With your permission Sir, I ,will answer 
questions Nos. 1884, 1836, and 1837 together. Information has been oalled 
for and will be placed on the table in due course. 

HOME DEPARTMENT CmouLAR RE REPRlDSlDNTATION OF MINORITY 

CoMMUNlTIlIlS. 

1835. -Maulvi S;yed Murtuza Sahib Bahadur: Will Government be 
pleased to state whether the Home Department circular reg8l"ding re-

~  of minority communities is being complied with in ~  pubuu 
services? 

The Honourable Sir Henry Oralk: I have no reason to suppose that 
the orders are not being followed. 1£ there are any instanoea of Don-

J ~  with the orders, they will be brought to light by the annual 
returns, regarding which I would invite attention to my reply to part (0) 
of the Honourable Member's question No. 1259 on the 16th Mareh, 1986. 

CLERKS IN THE INDIAN ARMY CoRPS AND THE Mn.ITARY ENGINEEBING 

SlDRVICES GlDTTING SHORTHAND ALLoWANOlD. 

HSB6. -Mauivi Syed Murtusa Sahib Bahadur: (6) Is it 1\ fact that the 
clerks in th0 Indian Army Corps and the Military Engineering Ser7ltleB 

......pre ent,itled to get shorthand allowance in addition to their pay under 
Defence Department letter No. B. /33678/1 (A. G. 10), dated the 28th 
AUgURt, 1935? 

(b) What is the strength of the class coming under the above category, 
and what is the representation of the Muslims and other minority commu-
nities in each of the four commands? 

HOMlD DEPARTMENT CmcULAB RE THlD FRIDAY P&a.YBB. 

+1837. *Kaulvi B1ed )[urtusa Bahlb Bahadur: Is it 1\ fact that the Home 
Department circular regarding the Friday Prayers has not been commu-
nicated to the Departments mentioned in my foregoing questions? If 
10, do Government propose to see that the same is communicated to 
the Departments, so that the Muslim employees serving in the Depart-
ments may not lose their Frida.y prayers? 

EXAKINATIONS JOB CUDIDATJDS SIIBKD'G AnoIlllTJlBNT8" TBlII lIJI.rr.6AY 
ENGINBEBING SBB'VICBS. 

1838. ·)[aulvt Byed Kunua Sahib Bahadur: (a) Is it a fact that the 
candidates seeking appointments in the Military EngineHing Services are 

~  to pass a preliminary examination prior to their entertainment, 
and that they have to qualify themselves again within four years of their 
appointment by puaing an examination called 'Retention examination' 
comprising Regulation papel'S, office org8nieation, and in ·the event of 
their failure, . the oandidates nre liable to be discharged after the requisite 

~ • irrespectite of their service in the Department? , 

t For anlwer to thia queation, lee aDlwel toO queatiOll No. 1834 • 

• 
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(b) Axe Government prepared to do away with the said retention 
'examination and replace it by the Departmental test for promotion to the 
Upper division? 

Mr. G. 11.. 1'. Tottenham: (a) Yes. 

(b) No. The rules for the appointment, retention and advancement 
of clerks in the Military Engineer Services were drawn up after cllJoeful 
consideration and Government do not propose to modify them. 

HANDWRITING PAPER IN THE TYPISTS AND ROUTINE GRADE ~  
OF THE PuBLIC SERVICE CoMMISSION. 

-1839. ·lIauM Syed lIurtuza Sahib Bahadur: Are Government prepared 
to waive the condition that candidates should secure 40 per cent. marks 
ill the ha.ndwriting paper in the third grade clerical Public Service Com-
mission examination, or to bring it down to 25 per cent.? 

!'he Honourable Sir Benry Oraik: Government cannot interfere with 
;the conduct of examinations by the Public Service Commission. 

ALLmaATlONS AGAINST CERTAIN BRITISH SOLDIERS OF THE GLOUCESTERSHIRlII 

REGIMENT AT MADRAS. 

1840. *Prof. :N. G. B.anga: (a) Has Government's att(ontion been drawn 
to the incident at Madras on the 4th April, 1936, that took place in 9 
Madras tram car, in which n few British soldiers of the Gloucestershire 
Regiment were found insulting and attacking the tram car conductor ~  

'having asked them to vllcata the seats specially reserved for ladies &1ld 
thUR leRve the Ind;an lady occupant unmolested, and the Indian C. I. D. 
Circle Inspector for having reprimanded them and asked them noL to be 
indecent to tho Indian lady pussenger and making indecent suggestions 
and gestures and thm; trying t.o violate the modesty of the Indian lady 
passenger, as reported in the MadMIl Mail (the Anglo-Indian daily) and the 
Hindu of the 6th April, 1936'! 
(b) Are Government aware of the grave and great public dis('.ontent 

caused in Madras at this incident and also at the refusal of the British 
soldiers to apologise to the aggrieved lady, the C. I. D. Circle Inspector 
and the train car c:mductor? 
(c) Has Government's attention been dra.wn to the fact that if Ser-

geant Bamford had not hurried up and taken charge of the soldiers who 
were in a challenging mood, the situation at the Round Thana--·thfl very 
heart of Madras-"might have taken a nasty turn as the crowd was 
increasing" (l\!adras MaI1)? 
. (d) Will ~  state: 

(i) what action hRs so far been taken to place these British soldiers 
on trial for their grave misbehaviour; 

(ii) if they are suspended and kept under custody; 
(iii) if BO, by whom, the Axmy authorities or the City Police; and 

(iv) what action they propose to take to punish theBe olYenders and 
to make proper reparations to the aggrieved Indian lady, 
the Indian C. I. D. Circle Inspector and the tram oar 
conductor? 



QUB8'l'lON8 &ND ~ 

JIr. II ... 1'. Nttphlm: Enquiries are' being made, and I will lay 
a reply on the table in due course. I may add that I regret that I am 
~  to give 'the House further information on this matter at present. 
4-9 soon as I received notice ot the Honourable Member't\ questiOn some 
""l(ten days ago, T Rsked the Adjutant General to telegraph for a full report 
lef the facts. That was done, hut the report ha,s not yet reached me. 
'fhis ma,! be partially due to the fact that rthe Adjutant General's Branch 
has left Delhi and iDe report may have been received in the Simla offioe. 
In any case, I can assure the House that I will give them the information 
LIS soon as I possibly can. 

][1'. S. SatyamurLl.: ~  Government noticed that, since the answer 
last time to the Bendu ~  and the questions thereon, that they were 
flllly satisfied tbat British soldiers have improved in their behavioU!', this 
unfortunate incident has happened, and will they, therefore, . consider 
re-examining the whole question, and issue instructions that no such in-
cidents ought to happen even once, as being disastrous?' 

JIr .. G. L 1'. l'otteDham: Government must be satrisfied as to the 
rights and wrongs of this pa,rticular case before -they consider that wider 
qU6tltion: 80 fill' we hllve heard only one side of the question. 

Prof. B. G. Ranga: 18 it not a fact that Buch incidents are becoming 
pretty frequent in different parts of India? 

.... G, 1t. 'F. Tottenham: No: I do not think so, 

MOTIONS FOR ADJOURNMENT. 

FAMINE, SMALL-POX AND CHOLER.&. IN BERHAM1'UB IN BENGAL. 

Xr. President ('fhe Honournble Sir Abdur Hahim): I havereceh'ed 
not,i(:6H of three motions for adjournment. The first is by Mr. Anantha-
sayanam Ayyangar: he intends to move: 

, "The ad!iatlmment of the busiD.'s of tile· Alaembly to con.icler I definite 'matter of 
urgent public importance, namely. the ,aeriou8 famine in ~  in the .seap] 
Province and the consequent ~  of hves due to starvation and the prevalence of 
snail-pox and cholera there," 

How long hft!! this state of things been going on·there ( 

Mr. X. ,Anl1lt1au&yanam AYJ'&IlI.r (Madra8 ceded Districts and 
Chittoor: Non-Muhammadan Rural): I find it in the Hinduatan Tims. of. 
this morning that famine conditions bave alsumed acute proportions. 

~ Hitherto Bome questions were asked ·by Prof. Ranga un the floor of the 
House and certainaDBwers were given. 

,JIr. ~  ~ Honourable Sir Abdur ~ )  When were thOM 
q ... tioas aak8ll' 

,.1 
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. ~ ••• ~  AYY&Dlar: About to or 26 days ~ we were-
then under the impression that all relief measures were being taken: 
~  and that there was, therefore, no danger of loss of life or starva-
tion or these epidem'ics. We find in this morning's paper thut the condi-
tions are appalling. 

JIr. Preai4ent (The Honourable Sir Abdur Rahim): What" paper is. 
that? 

JIr .•. Ananthaaayanam Ayyangar: The Hind1JJ8tan Ti#t.tl8 of today. 

JIr. President (The Honourable Sir Abdur Rahun): What does it state 7' 

JIr. :II. AIlanthuayanam Ayya.ngar: It states: 

"On account of fa.ilure of crops for three successive years, there is acute IICIU'city: 
in the major portion of the Kandi sub-division. Deaths from starvation are reported 
from several union boards in KhargTllm police station,· and in Bharatpur Borne persona 
are reported to have committed B1Jicide, being unll,ble to bear the pangs of constant 
atarvation. To add to the misery of the Buffering peopl'e, cholera and arnall-pox have 
broken out in the rural areas. taking a heavy toll. Scarcity of drinking water j. 
tho being keenly felt in almpst every village." . 

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I 
object t.o this motion. I submit to you that in a matter of this kind, a 
newspaper writing or statement should not be taken even as prima fa,ci,. 
evidence of what, is happening in Berhampore; and, although this publi-
cation is made in the Hindu8tlln Time8 today, certainly during the last 
fortnight there have been publiC'ations in the Press in other ~  

have not got all the cuttings hefore me-complaining of an acute form of 
famine and what was being done hy the Government whether those· 
measures were adequate or inadequate: all t.his is beip.g discussed for 
certainly three weeks, and II. statement in the press today that some people 
have died of starvation, I submit, is not even prima facie evidence to. 
prove that th'is thing has taken plaoe. Secondly.... 

JIr. President (The Honourable Sir Abdur Rahim): Is the Honourable' 
Member in a position to state what is the actual condition of things there, 
to contradict what is contained here? 

The Honourable Sir Nripendra Sircar: That is really for my friend, Sir 
Girja Shankar Bajpa" if you will permit him to make a statement. The 
other matter I wanted to state was that this is really a question whioh 
ought to be asked in the Provincial Council. 

Sir Glrja Shankar Bajpal (Secretary, Department of Educat,ion, Health 
and Lands): Sir, you will remember probably that about three weeks 
ago, I was asked questions regarding the prevalence of scarcity in these 
dist,riets on the basis of reports which had appeared in the press; and I 
gave such information 8S I had at toe time. What has a.ppeared in the· 
press today is the first intimation that we have of the existence of such 
conditions, ~  death by starvation and so on, and I submit for your 
consideration Ilnd the consideration of the House that really at the present 
moment Government have no information on the basis of . whioh any 
dlRcmssion can take place, even assuming tllat you were tb bold the-
moti!:.m;in order_ 



_JON.... AD'IOURlfIIaNT. 
'lIr. ~  (The Honourable Sir Abdur Rahim): Has the. Hr>nourable 

Member seen any other paper in whioh this sort of ~  haa appeared? 
~  is the latest report? 

Sir GlrJa ShaDb.r Balpal: The latest report, that we have, according 
to my recollection, from 'Government WIlS for the period ending the Slat 
December, 1985. 

:BoDouratile Members: Ohl Ohl 

Mr. Prtllden\ (The Honourable Sir Abdur ~  '. information 
later than that? . '" 

Sir GlrJa Shaa.r Bajpal: I personally have not seen any later report 
than that: this was banded to me 9a I came into the House thia morning 
snd I have ~~  ~ an OPP,ortunity of ascertaining ~  the Proving,e 
what. the poslMon IS. There IS a weekly or rather fortmghtly report suti. 
mitted by Local Governments after famine conditions have broken out, 
and I dare Bay that these reports are being received. 

Mr. Pre81dent (The Honourab1o 'Sir Abdur Rahim): Wi1l the Honourable 
Member be able to give the House the information? 

SIr Glrja Sbanka.r Bajpai: J would undertake, if you will agree, and 
the Honourable Members agree, ·to get the latest available information 
~  place it on the table of the House: and not merely that, I will alao 
.undertake to make telegraphic enquiries from the Local Government. 

lIl. President (The Honourable Sir Abdur Rahim): That will be the 
best way of meeting the situat.ion. This is only a statement published in 
~  newspaper and the Government is not prepared to accep.t it. 

lIl. lI . .A.nanthuayanam. .A.YY&nCar: May I suggest that this may 
.tand over till. tomorrow, and. in the meanwhile, if possible, we may have 
some information? 

JIr. PreBldent (The Honourable Sir Abdur Rahim): Very well. The 
next motion in the name of Prof. Ranga is also to the same effect . . 

SUICIDE COMMITTED BY NANI GOPAL CHAKRAVARTI, A BENGAL DETBND. 

lb. PrtBldent (,rhe Honourable Sir Abdur Rahim): The third motion 
is in the name of Mr. Mohan LAl Saksena: his motion is for the adjourn· 
ment of the business of the Assembly for the purpose of discusB'ing a 
definite matter of urgent public importance, namely, suicide committed 
by Nani Gopal Chakravarti, a detenu interned in Madariganj village, 
,district Mymensingh, Bengal. When did this take place? 

JIr. IIohaD La! SakItDa (LuclmowDivimon: Non·Muhammadlln 
Rural): The report appeared in the papers on Saturday moming, and 
then I gave notice of a short notice question which the Honourable Mem. 
ber concerned would not acoept and I got 8 reply to that effect only last 
night from the Secretary telling me that the Member concerned would 
eot accept it. 
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. .Mr. PrIll4eDt. (The Honourable Sir Abdur Hahim): Why did not the 
·Honourable Member give notice of the motion for a.djournment at once 7: 

Mr. Mohan Lal Smena: I wanted to make sure of all these facts and 
-to get the Local Government's report if possible, 

The Honourable Sir Xripendra Sirear: I am not in a\position, Su', to 
30ntradict my Honourable friend although my recolIect1on is that this 
news appeared on Friday-I have not seen all the papers: it is quite 
p'ossible that it appeared only in that paper which Prof. Ranga\ is handling, 
on Saturday: '.my recollection is that I saw it in some papers on Friday. I 
may be wrong: I am not making any point of it. But if the information 
was available to the Honourable Member on Saturday, there was nothing 
to prevent him moving it on Monday. In fact, on Monday, he gave short 
notice of this question, which WitS not accepted. Therefore, he was in 8 
poB'ition to move this matter on Monduy, thut is, yesterday. 

Mr. Mohan Lal Smena: But I gave notice of short notice question on 
Saturday morning and I got a reply only last night. 

The Honourable Sir Nripendra SirelU': That may be so: But f;ven 
assuming that no reply has been received, yet that has nothing to do with 
his not giving notice of the motion for adjournment on Monday. 

Mr. Pre.klent (The Honourable Sir Abdur Rahim): But 'is that not a 
reasonable course, that in a case like this he should first give notice of & 
short notice question before giving notice of II. motion for adjournment? 

The Honourable Sir Nripendra Sirear: I do not know, Sir, if this rule 
is going to be expanded that II. Member first of all gives a short notice 
question, and then if the answer is not satisfactory, he moves an adjourn. 
ment motion. I have another objection, Sir, on t.he merits of the matter, 
and it is this. What appears is that suicide has been committed. Assum-
ing that fnct to be correct, there is nothing to show that it. 'is a matter of 
grave public importance. If Nani Gopal Chalcrsvarty, as is reported, 
committed suicide on account of bad treatment or torture or other condi-
tions, for which the local authorities are responsible, t.hen the m'iltter 
would have assumed a different aspect. All that the message says is that 
he committed suicide. Lots of people outside jails are committing suicide, 
and I submit that it is not a ~  of urgent public importance, . 

JIr. PrtIldULt. (The Honourable Sir Abdur Rahim): The Honourable 
Member says that his action wa.s not due to any ill trea.tment? 

TILe Boaoarable Sir Br1pendra Slrell: Yes, Sir; there is nothing to that 
effect. The message only says that a. detenu committed suimde. As. 
matter of fact, Nani Gopal Chakravarty was not detained in Rny jail; h. 
~ interned in a village. . 

Mr. Kohan La! SalaIen&: With your permission, Sir, I shan read tb 
mesBBge. 



JlOTIOlf I'OK ADJOURNllOlfT. 

Mr. PreIIdlllt (The Honourable Sir Abdur Rahim): The Honourable 
, 14ember must show that it is e. matter of urgent public ;mportallce Doee 
\ ~  message appear in the notice ~  ~  motion? There' ought 
to be some statement to show that It IS a matter of urgent public iinport-
&nce. . 

Mr. Moh"!l Lal Sabena: Since I had given all the facts in the form of 
the short notlCe question, I did not think it necessary to give them m·cr 
Again. 

Mr. President (The Honourable Sir Abdur Rahim): What mes8age i8 
this, and from whom? 

Mr. MohaDlal SalrIeaa: The message is from the United Prell c1atea 
Mymensingh, the 17th April, 1936. It could not have appeared ~ any 
other paper before Saturday. The message says this: 

"The body of Nani Gop_I Chakravartty, interned in Madariganj Village, wbo-
wal milling from his qoartera for 80me days past. has been foond floating in .. 
decomposed condition in Kharkharia Beel. It is atated that the deoeued left a note 
stating that he was proceeding to a region where no earthly power could keep him 
in bondage." . 

Therefore, Sir, it is not, as the Honourable the Leader of the House 
suggested, that there is no information  regarding the cause of the suicide. 
The note itself says that he was proceeding to a region where no earthly 
-power could keep him in bondage, and that shows that he was tired of 
bondage, und, so he wanted to go to a region where no earthly power 
could keep him in bondage. Therefore. it is clear that the immediate 
cause of his ~  certainly was his detention, though in his village. 

TIle Honourable Sir Henry Oralk (Home Member): May I submit, Sir. 
that there is no proof whatever for the allegations made. 

Mr. Presidlllt (The Honourable Sir Abdur Rahim): Has the Honourable 
Member any information himself? 

The Honourable Sir Hemy Oralk: No. 

Mr. PresIdent (The Honourable Sir Abdur Rahim): As regards the 
question of urgency raised. I do not think that under the circumstances, I 
should dispose of this notice on that ground. 

As regards the other question that it IS a matter of public importance. 
all that appears from the notice is that Nani Gopal Chakravarty who wu 
a detenu interned in a village in the distriot of Mymensingh comm4tted 
suicide. Nothing more appears, Rnd it is impossible for me to say if there 
is any prima facie evidence to show ~ his suicide was due to any 
maltreatment or owing to his detention in that partieular village. The 
Chair must have before it BOrne prima facie evidence to show that tM 
matter for which it is sought tb move the adjournment of the butrinees of 
the House is one of publ'ic importance. There is no such statement in 
the notice ~  The Honourable Member who has given notice of tbiJ 
motion has read a message from the UnitfJd Pre", of India luggMtiDg 
that the suicide might have been due to the fact that he W81 interned AI 
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[Mr. President.] 

a detenu in Madariganj village. On the other hand, the Honourable the 
Home Member says that he has no such information, and the Chair can-
not proceed on & mere statement like that whicb has been placed before 
the Itouse by tbe Honourable Member and, therefore, J must disallow 
the motion. . 

.... Mohan La! Smena: Let it stand over till tomBfl'Ow, Sir. 
JIr. Presldent (The' Honourable Sir Abdur Rahim): No, the Chair 

disallows it. 

MESSAGE FROM THE COUNCIL OF' STATE. 

Secretary 01 the .Auembly: Sir, the following MAssage has been 
Teceived from the Council of State: 
"I am directed to inform you that the Council of State has at its meeting held 

-OIl the 20th April, 1936, agreed without any amendment to the following Bills which 
'Were passed by the Legislative Assembly s.t, its meeting held on the 14th April, 1936, 
'Ilamelr: ' 

(1) A Bill to prohibit the making of certain loans and credits; and 
(2) A Bill further to extend the operation of the Salt (Additional Import Duty) 

Act, 1931." 

THE INDIAN TARIFF (AMENDMENT) BILL. 

(PRESENTA'l'ION OF THE REPORT OF THE SELECT COMMITTEE.) 

The Honourable Sir Muhammad Za1rullah Khan (Member for Com· 
merce ~ Railways): Sir, I present the report of the Select Committee 
on the Bll! further to amend the Indian Tariff Act, 1934, for certain 
purposes (regarding staple fibre, etc.) 

Dr. Ziauddln Ahmad (United Provinces: Southern Divisions: Muham-
madan Rural): Sir, on  a ~  of order. The Report of the Committee 
which has just been presentcd bus not been in accordance with clause 79, 
sub-clause (3). I would draw ,Your attention to page 29, clause (3) of the 
Manual of Business and Prooedure, whicb says: 

"(3) The Law Member or, if the Law Membel' i. not a Member of the Assembly, 
the Deputy President, if he is a ~  of the ~  and if the Deputy 
President Is not a Member of the CommIttee. then 8. ChaIrman of the Assembly shall 
be a Chairman of the Committee, ~  if two or more Chairmen of the Assembly 
are members of the Committee, then the person whose name appears first in the panel 
'Of such Chairmen shall be Chairman of the Committee; and. in the case of e,tl equality 
of vote., the Chairman ahall have a second or casting vote". 

Now Sir I tlhould like to point out that I was certainly ignorant at 
t.he ~ ~ Committee was sitting of tbis rule. .1 was also ignorant <?f 
this rule when I signed the Report. My. attentlOn was ~  to thlJl 
rule only tbis morning, but I understand 19nora?Ce of law. 1S. ~  eXCU8e, 
and tif, not merely one or two individuals but, If, all the. mdivlduals are 
ignomnt of a particular rule, then the work of ~  ComI!"ttee cannot be 
regular. Therefore, I suggest, Sir, tha.t, ~  to this sub-clause (3) 
the' Select Committee is not properly oonatituted .  .  .  .  .  -
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:Mr. PrtIid8llt (The Honourable Sir Abdur Rahim): The Honoarable 
Member himself was a Member of the Committee, I believe? 

Dr. Z1&udd1n Ahmad: Yes, Sir. I was a m.ember of that Committee. 

:Mr. PresIdent (The Honourable Sir Abdur Rahim): Did the Honourable 
Member sign the Report? 

Dr. ZlauddJD Ahmad: Yes. 

Mr. Presl.dent (The Honourable Sir Abdur Rahim): And the other 
Members also signed the Report? 

Dr. ZlauddJD Ahmad: When I signed the Report, I did not raise any 
objection? 

Kr. President (The Honourable Sir Abdur Rahim): Did no other 
Honourable Member raise any objection. 

Dr. ZlauddJD Ahmad: No Honourable Memher at that time raised any 
objection, because nobody then knew the existence of this rule. 

The factR are that the Honourable the Law Member was present, but 
he left the meeting after two hOUTR. Everything done while he was the 
Chairman WIlS all right, but after that, the Honourable the Commeroe 

~ Member presided. 

1Ir. President (The Honourable Sir Abdur Rahim): How long did he 
preside? ' 

The Honourable Sll Ihhammad Zafrul1ah lD1&n: Up to ten 
minutes to one the Honourable the Law Member WII6 present at the 
meeting and presided over it, and then he left and asked me to take 
the Chair. But I did not move from my own seat, but I assume I waa 
in the Chair. I may lIay that no occasion arose for the exeroise of any' 
easting vote, and the Report has now been signed by all the Membe ... 
of the Committee. 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): How long did the 
meeting last? 

'The Honourable Sir Muhammad ZafruIl&h Khan: It lasted up till • 
few minutes to two. 

Ilr. Pruldent (The Honourable Sir Abdur Rahim): (To Dr, Ziauddin 
Ahmad). The Honourable Member says that the Report is no rep0rit? 

Dr. Zlauddln Ahmad: All those recommendations made by the Oom-
mitt.ee 80 long as the Honourable the Law Member was in the Chair 
are right. 

Ilr. Prutdent (The Honourable Sir Abdur Rahim): Doe. the Honour-
able Merubet suggest that it would have made any difference in the reoom-
~  if the Honourable the Law Member was the Chairman? 
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Dr. ~  A1lmad: That is a very difficult anBwer for me to· give, 
but I. ~  that when votes were taken on one occasion, one party 
was wIlhng, and after a few minutes the decision was reversed. Proba.bly 
the other Members of the Committee are in a better position to say 
about this. 

The Honourable Sir Muhammad Zafrullah Khan: But, on no occasion 
was there a tie in which the Chairman had to give his ~  .. :vote. No 
such occasion arose at I\ll. 

Itr. Preaidell:t (The Honourable Sir Abdur Rahim): Th&Chair does 
not think it CHn hold upon the fa.ets which have been stated bv the 
Honourable Member, Dr. Zil1uddin Ahmad, that the Report of the Select 
Committee is. no report within the menning of t.he rules and standing 
~  ~  Irregularities, if there were any, do not make the slightest 
~  III the nature or character of the Report. Therefore, the Chair 
dIsallows the point of order. 

Pand1t Go91I!.d Ballabh Pant (Rohilkund and Rumson Divisions: Non-
Muhammadan Rural): Mr. President, there were two copies of the same 
Minute of Dissent prepared. One of these was signed by some of us and 
the other has been signed by some others. One of these has been handed 
in to the Honourable the Commerce Member to go into the Report, 
and the other was handed in only while we were having this discussion 
just now. May I request that the other cOP.v may kindly be admitted? 

The Bonourable Sir Muhammad Zafrullah Khan: I have no objection. 

(The other copy was handed in.) 

1Ir. S. satyamurti(Madras City: Non-Muhammadan Urban): May I 
ask who is in charge of these Select Committees? Why should not your 
Department be represented there, to see that there Rules and Standing 
Orders Bril observed? Mr. President, I submit there is a lacuna. The 
Select Committee proceedings seem to be no man's affl\ir. ~ 

runs the show and I want that either the Secretary or somebody else of 
ibis Department should be present, in which case a question like the 
present one would not arise at all. He would be able t<> draw a,ttention 
to the rules and the need for a Chairman on the panel to preside. I do 
hope that you and the Leader of the HouBll will evolve some procedure 
by which ..... 

J(r. President (The Honourable Sir Abdur Rahim): The Chair under-
stands this has been the practice. and it is the same in t,he Hou8t':l of 
Oommons. ; 

1Ir. S. Satyamurtl: In the Madras Legislative Council, of which 1 
I have some experience-and the Secretary of that Council is here and be 
will bear me out-the Secretary of the LegislatJve Coun,cil is in charge 
of the Select Committee proceedings. I do not like the Government 
running Select Committees. After all, the Select Committee is a Com· 
mittee of this HouBe, and we look to you to see that all the priVileges ..•.• 
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lD'. Prellda' (The-Honourable Sir Abdur Bahim.): The ~ 1
stands that is the practice in the House of Commons. Perhaps, the 
Honourable Member will look it up. 

](1'. B. Balyamunt: Very well. I will make a submission in writing. 

Pandit Govtnd B&1labh Pant: I think lowe it to the House to say 
tha.t I wa-! one of the Members of that Committee. I Wal aware of t.hi __ 
rule, but I did not press it. 

THE INDIAN TARIFF (SECOND AMENDMENT) Bll..L. 

lIlr. President (The Honourable Sir Abdur Rahim): The House will 
now resume consideration of the Bill further to amend the Indian TarUl 
Act, 1934, for certain purposes (Second Amendment). 

The question is: 

"That dause 2 stand part of the Bill." 

The motion was adopted. I 
Clause 2 was added to the Bill. 

Mr. Pre81dent--(The Honourable Sir Abdur Rahim): The question is: 

"That cle.uBe 1 stand part of the Bill." 

IIr. G. B. Spence (Secretary, Legislative Department): Bir, I ~ 

"That in clause 1 of the Bill, for the brackets and worda '(Second Amendment)" 
the brackets and word '(Amendment)' be substituted." 

The point of this amendment is very simple. This Bill was introduced 
subsequently to the other Tariff Bill which has been reported on by the 
Select Committee, and, therefore, it has been called the scond amend. 
ment Bill. This Bill will now become law earlier than the other Bill, 
and therefore, we have got to get rid of the word "Second". Sir, 1 
move. 

JIr. Prealdeut (The Honourable Sir Abdu'r Rahim): The question ia! 

"That in c1s.nse 1 of the Bill for the bracket. and worda '(8eooDd AmencbneDt)" 
the brackets and word '(Amendment)' be aubatituted. 

The Motion was adopted. 

JIr. President (The Honourable Sir Abdur Rahim): The question is:' 

"That cls.uae 1, &I amended, at.N1d part of the Bill. 

The Motion was adopted. 

Clause 1. as 8Dlended. W88 added to the BiD. 

The Title and the Preamble were added to the Bm. 
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'!'he Bonourable Sir Knbammid Z&frullah lDwl: Sir, I move: 

"That the Rill, as amended, be palsed." 

lIr. Preaident (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill, as amended, be passed .... ' 

Mr. S. Sat.yamllttt (Madras City: Non·Muhammadan ~~ )  I raised 
'unsuccessfully a point of order with you yesterday. You gave a ruling, 
I shall not comment. upon it; but I do ask t,he House to notice that 
·-the Government have pract.ically deprived this House of a well 'known 
privilege of such Legislatures to raise the duty. which they seek to reduce 
by this Bill, to the level at which it was being levied before the Bill was 
,introduced. I asked my Honourable friend. the Commerce Member, this 
"morning for some information on the point. for how many days there 
was no import duty on wheat at all. Speaking off-hand, he t,old me, for 
· about three or four days, that is to say, after the expiry of the 31st 
March, 19:i8. and till the 4th April, 1938, which is the date of the State-
ment, of Objects and Rellsons-I do not now know the exact date on 
· which this Bill was introduced into this Honourable House. but J presume 
it was the 4th April. For t.hose three days, there was no import duty 
on wheat at all. I should like the House and the Government to con-
·-aider the position. Either this duty is levied for a serious purpose in 
order to protect the wheat growers in this country. If it is so, I think 
there ought to be a continuity in this policy. To allow II. hiatus of even 
· three days is, I think, not consistent with the Government's own concep-
tion of its duty to the wheat,-growers of this oountry. I do not want to 
take advantage of a private conversation, but if my Honourable friend 
will forgive me, I thought he said that there was no real danger. 

The Honourable Sir Muhammad ZafruJlah Khan: I did not give that 
:8S the reapon. I said. so far as that period was concerned, actually there 
'had been 110 import. I did not say that that was the reason for introducing 
'the Bin later, because there was no apprehension. 

lIr. S. Saty&murtl: I stand corrected. But may I know what is the 
policy behind this Government in introducing a tariff amendment Bill. 
year after year, and o.l1owing three days to elapse between the expiry of 
.. the earlier measure and the introduction of this Bill, unless it be,-I do 
· not want to attribute motives-many Honourable Members want an import 
duty on wheat-rather than have zero, they would have one rupee. but 
they would prefer Rs. 1-8-O-thBt they shall have no opportunity of raising 
· the duty. What be<'A>IIles of it? The position seems to me to be intole-
rable. Honourable Members of Government make up their minds that it 
shall be one rupee, and they won't introduce the Bill till 8 period inter-
venes, when there is no duty a.t all. The result is tha.t, according to the 
'interpretation of the Parliamentary rule by Presidents of thie HonO!l!'8ble 
HOllse. you cannot introduce an amendment which seeks to raise the level 
,of duty' to the pre-existing level, because the pre-existing level is zero. 
Now, Sir, I should like to know what is the difficulty in the way of the 
Government introducing this Bill early enough before the expiry of the 
· earlier Act. in order that this Honourable House may have a fair chance 
of deciding between the reduotion e,nd the .tatu. quo ante. I do ~ 

,say that the .tatus quo ante ought to be preserved. It may be that the 
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Government have got a very good case for the reduction but I do aug-
gest, that fairness to this House demands that the ~  should be· 
put to u.s fairly tu;ld, squarely,. and thia House ought to be given e; lair, 
opp,ortunlt.v of deCidIng what It wants, It is really a case of Hobson'. 
choICe now, We want some duty rather than give it up. I do hope thO 
t?e ~ will eX,amine this ~  oarefully, and, as for the poai-
tlOn that, even If the BIll had been mtroduced earlier than the Slat March 
still you cannot raise the duty to the pre-existing level, because the Bill 
will eome into force only later on, I submit, that, as I read the rulings 
so far, that objection will not avail, because the pre-existing level will be 
the level at. which the duty stands when the amendment is sought to be 
moved. If on the day and at the hour previous to which the amendment 
is moved the existing duty is Rs. 1-8-0, undoubtedly it is open to this HoUle-
to raise it. 'l'hat is the only point I want to bring before this Honour-
able HOlI!'e. I hope the Honourable the Commerce Member will give an. 
undertaking, unless there is some reason which I have not yet understood, 
that the Government will hereafter, at least, come before this House in, 
good time, so 8S to enable the Honourable House to make up its mind 
on a fair oonsilieration of all the relevant circumstances. That is the· 
only point I want to make. and I should like to have an answer from the 
Honourable the Commerce Member. 

Sir Oowasjl JehaDgtr (Bombay City: Non-Muhammadan Urban): :g 
thipk Mr. Satyamurti has raised a rather important issue and one aboub 
which the House has some complaint. Personally I had no opinion on· 
the merits and I am inclined to believe, after I heard the IIDnourable 
Member iIi charge of this Bill, that perhaps the merits were on his side. 

_ Leaving aside that question, whether the merits were on his side or 
against him, the position, that has arisen is that t·hir. House was deprived. 
of the right. of moving un Ilmwdment raising the duty to the level that. 
obtained before, h.v dating the Rill two or three days later than might 
have been. If that was mistake on the part of the department, I have 
nothing further to slly. Mistakes are possible and I have known sucb 
cases happen before in my own experience where a slip has been made I 

and in the case I have in mind, the ~  might have been very 
serious indeed to the country, but, luckily, nobody detected it. The· 
public did not know and we escaped oft considerable ~  of inconveni-
ence and the public escaped a considerable amount of los8 of money. ID 
this case aleo it is quite possible that no damage was done. No wheat 
was Imported and it there ended. If it was a mistake, I have Dothing 
further to say but I would repeat what Mr. Satyamurti has said that thi. 
should not be done in order to get behind the wte of this Honourable 
House. The vote may not be on its merits. Government have grea. 
powers under this constitution and they caD exercise those powers but by 
this procedure they are depriving this Honourable House of what little-
powers they possess. If it, is a mistake, I hAve nothing more to say .•. This 
perhaps happens less on the side of Government than on this SIde of 
the House. 

. Dr .... X. DeSoun (Nominated Non..o5cial): When t.hia Bill waR 
introduced in the A88Cmbly last Session, I confessed to a feeling of scepti-
cism which was shaded by many ~  from MadrQ8 whet?er the benefit 
proposed by this measure .of protection would ~  the person for whOM' 
l.enefit it was ostensibly JDtended. I me. the I'108 power. Honourable-
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[Dr. F. X. DeSouza.] 
Members are aware that duty was levied on whole rice and not on broken 
rice. The question naturally suggested itself why does the Government 
!lot levy ,a duty on whole rice and on paddy. Many of us in this House 
£\IJared that the price of broken rice, which, by the way, is the food of 
1I11e poorest classes in the Madras Presidency, would be raised and the 
impt>rt of whole rice and paddy would be stimulated. But, Sir, the un-
-expected hat' happened. I find from the figures ... 

Kr. Prelident (The Honourable Sir Abdur Rahim): 1\e Honourable 
Member is trying to make a second reading speech. That is not in order. 

Dr. Y. X. DeSouza:'I wish to make certain remarks about what the 
duty of the Government, to my mind, is, in view 'of certain disclosures 
made in the course of the debate. My friend, Sir Girja Shankar Bajpai, 
'stated, that in consequence of seasonal conditions they expected a shortage 
·of tood of something like three million tons next year. He admitted that 
Government. are taking steps to remedy such shortage in future by ex-
tending the urea for grov. ing more proiafic vflripties. I want to respect.-
funy point out to Government that the time has now arrived for making 
this eountry self-sufficient with regard to the growth of rice and food 
. grains. Other countries, both in Europe and Asia, have adopted a policy 
of self-sufficiency in the matter of food. Take the Far East-China, 
. Japan, Java, Siam, Indo-China. Everyone of these countries three or 
four years ago used to import rice from us. They Bre levyiu;: I, ow a 
heavy tariff on rice imported from India with the result that Japan, which 
,used to be one of our importers, is today exporting riee to us. What does 
this mean:' Shall we beeome self-sufficient in the matter of our food 
grains? Pnfortunately, the industrial revolution and the machine have 
wiped out our aneient cott.age indui'ltriei'l and thrown back the artisans 
{In the land. Shall the tructor and t.he mechanical plough have the effect 
of wiping out our agriculture also? 1 hope not. 1 hope the Government 
will seriously consider this problem and initiate a drive for the growth 
·of rice, in fact. for the growth of all our food-grains in this country so 
that, in time, we ma.y become self·sufficient. That is B problem which 
I would like _st respectfully to PJlt before the Government for solution. 
:Sir, as the Bill stands at present, we must, of course, vote for it because, 
if we reject it, the little protection that we get will be lost. I have 
,nothing further to suy Ilnd with thege few Tl'marks I sit clown. 

The Honourable Sir Kuhammad Zafrullah ][han: Sir, t.wo points have 
12 N  ' been raised by Mr. Satyamurti wnd Sir CowaBji Jehangir with 

001'!. regard to the date on which this Bill was presented to the House. 
H has been stated that either the delay in presenting the Bill to the House 
was due to some mhltake or misconception or that it was done deliherately 
in Ordl)r to deprive the House of its right oii moving amendments of a cer-
tain description. Now, so far as the lutter suggestion is concerned, tht\ 
position is this. It may be that it is the view of some Honourable Mem-
bers that if the Bill had ~  presented earEer, let us say on some date in 
March, the ~  'Wftiehwere ruled out of order yesterday would 
have baen in order. That is not the view on this side of the House. I 
"think. Sir, it .will not be possible for you to give 8 ruling on the mutter at 
TthiA stage but I might be permitted to state the view of Govemment on 
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that matter in order to show that that did DOt in any "ense govern the Gov-
ernment's action to which objection is being taken. The view that I 
-t'eSpectfully submit on this matter is that the queltion is not whether thia 
Bill was or was not presented at a time when the old Act was atill in foree . 
. If the position is, as it actually is, that the old Act WQ'8 to expire on the 
mst March, 1936, then any Bill-it does not matter when it was presented, 
let us assume that it was presented before the 31st March, 1986-which 
seeks to impose a duty from a date on which the previous duty would not 
'be in operation would be a Bill ~  a new duty, and  any amendment 
that seeks to raise the level of that duty, whether it seeks to raise it to 
the level of the old duty or to any other level, would be an amendment 
:seeking to place an additional charge upon the subject and would, I submit 
wit,h all respect, be out of order. Let us assume that that view il the 
·subject of contention, but that is the view that Government hold and, 
therefore, I do assure Mr. Satyamurti and the House that the Bill was ' 
not presented, on the date on which it was presented, owing to any desire 
()n the part of Government that they might thereby be able to defeat the 
kind of amendment sought to be moved yesterday. As fI matter of fact, 
the delay in presenting the Bill to the House was due to this. Govern-
·ment had to take into very careful consideration all the material available 
in order to fix the level of duty ~  the ensuing year if the duty was to be 
·continued. They took everything into consideration and they arrived at • 
-certain conclusion well within time. Later on, certain factors developed 
which rendered a re-examination of the whole question on the basis of all 
the figures necessary, and, with all the expedition of which they were 
-capabII3, they could not arrive at their finfll decision before the 80th March, 
which was the only date on which they could have presented a Bill to t:his 
House, 3'S the House must be aware that the 31st March, the 1st April, 
-. the 2nd April, the 3rd April onwards were holidays on which this House 
waH not sitt,ing. That alone was the ~  and the Government had 
to Undeli'lke this re-examination of the figures on the basis of the . factors 
that had arisen, even at the risk of leaving this lacunlf of three or 'vur days 
in which the duty was inoperative in the hope that no serious damage would 
be don.): on the other hand they did not take the risk of fixing the duty· 
·-at a level which might, immediately afterwards, on the basis of lIew 
iactors, hU'Ve had to be revised and with regard to the revision af whirh 
there might be difficulties. There was no mistake with regard to the do.t·es. 
But these factors having arisen, Government thought it was their duty to 
'carry out an examinat:on in order to fix the duty at a level which would 
·secure the objects which I mentioned yesterday in winding up tbe debate on 
the motion for consideration of the Bill. That, Sir, is the explanaf.ion with 
. regard to the dates. With regard to the point of order, I do submit t,IIut 
'Governlll::mt are still of the view,-they may be wrong Rnd it will be {or 
you to decide when the question actually arises-that the date of presenta-
-tion would make no difference with regard to certain kinds of amendment. 
being out of order. The ~ ~~  by Dr.  DeSouza W88 sufficiently dE"lllt 
.with bv Sir Qirja Shankar BSJpRl 10 the course of the debate on the Re8(·lu-
tion ~  the imposition of duties on whole rice and p!iddy. 

Mr. PnI14eD' (The Honourable Sir Abdur Rahim): The questkll is: 

"That the Bill, .. amended, M ...-d." 

'The motion was adopted. 



THE OOOHIN PORT BILL. 

The JIoDourable Sir Muhammad Z&fru11Ih KhaIl (Member for Ccmmerae 
and Railwsys): Sir, I beg to move: 

"Tha.t the Bill to me.ke special provision for the administration of the port of 
Cochin be taken into consideration." . 

Sir. this is a very formal kind of Bill and I do not think any !!peech is 
necesssry in putting forward this motion before the House. HOllourable 
Members are aware that certain negotiations have been carried on between 
the Government of India, the Government of Madras, the 'State of Travlln-
core and the State of Cochin with regard to the future development and 
administmtion of the port of Cochin. A more detailed Legislative measure 
might become necessary later on, subject to certain formalities in the mean-
time having been gone through, in order to put this arrangement in force. 
but before that arrangement comes into force, it is considered necessary to 
declare the port of Cochin a major port, and for that purpose it is neces-
sary to amend the two legislative enactments which are mentioned in tJhe 
Schedule to this Bill so as to provide that for the purposes of administra-
tion of the port, that i.e to say, the British portion of the port, the place of 
the Government of Madras, except with regard to questions of port he8'ltb 
administration, may be taken over by the Governor General in (ioun('iI. 
This Bill therefore, seeks to place the Governor General in Council in pla.ce 
of the Government of Madras in these enactments, with the exc:eption I 
have mentioned. Nothing else turns upon this Bill and I trust the House 
.will not be detained very long over this matter and that the Bill will be 
passed without any discussion. Sir, L move. 

Kr. Pres1d8llt (The Honourable Sir Abdur Rahim): Motion moved: 
"TluJ.t the Bill to make special provision for the administration of the port of 

Cochin be taken into consideration." 

1Ir. S. Satyamurtl (Madras City: Non-Muhammadan Urban): On a poinit 
of information, Bir. It is stated in the last sentence of the Statement of 
Objects and Reasons: 

"It ii, however, not contemplated at present to take over the powers of th& 
Local Government !Jnder sections 6 (1), (p), 17. 49 and 50 of the Indian Ports Act, 
1908, concerning the P'!rt health udminis!ratioI: at the port of Cochin, &8 the general 
qaeation of port health Ildministration in India is now under the consideration of 
the Government of India." 

This is a very important matter-I am sure the Honourable Member 
realizes that- and I should like to know where the matter stands, Ilnd 
what will be the arrangements during the transitional period, and when this 
conside:ration will be over, so that we may have some uniform By"!tem of 
port health aUministration, with regard to questions of public health in all 
our ports which are now rapidly being made Ports under the Government 
of India. The whole question of the future health of the country, to a 
certain tlxtent, depends upon the efficient administration and proper admjn-
istration of these Ports. I should like to have information on this point. 

lIr. J'. B .. .Jamea (Madras: European): May I 11'180 ask two questions '1 
The Honourable Member referred to legislation which will be necE\ssary in 
the future in regard to the administration of the Port. Can he 'give tiS any 

( 4352 ) 
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indication as to when that legislation is likely to be forthcoming? 'file 
second question is whether the agreement between the Government of 
India (md the State conoemed whioh he referred to, does at present cover 
( the question of the nature of the administrative organ, the oompommt parts 
and so on, which is to look after the interests of the Port of Coahin, or 
whether there are still matters to be considered in regard to the details of 
iihat administrative organ as between the three parties concerned. 

1Ir. B. Du (Orils&' Division: Non-Muhammadan): Sir, I should like to 
know what is the financis!. commitment of the Government of f ndia by 
taking upon themselves these responsibilities which the Govemment of 
MadraI'; were discharging up to now? 

'!'he Honourable Sir Muhammad. zr.trullah Du.: Sir, with regard to the 
"two matters raised by Mr. 8atyamurti, the position is this. His first ques-
tion is, what will be the interim position. The interim position with reglud 
to the Port of Coahin, concerning port health administration, will· continue 
to be as it is at present. that is it will be carried on by the Government of 
Madras. That is why no change is BOught to be made in this respect. The 
Whole question of port health administration will be. decided. ~  

"The question ooncerning port health administration 88 well 88 other qua-
tions which h8'Ve arisen as the result of the near approach of Provincial 
Autonomy in respect of major ports are now under the consideration of 
the Government of India and. the Government of India are doing all they 
-can to arrive at a solution with regard to these questions as early aa possible . 
. I can give the assurance that all these matters will be pushed through 8A 
"":'qnickly us we can possibly do so. 

With regard to thA two questions raised by Mr. James, the position is 
this. As to the date when the detailed legislation will be introduced, I am 
afraid I cannot give any precise information. But I can My with regln'd 
to the second part of his question that the agreement which haa heen 
arrived nt, though Dot formally accepted yet by the different GovernmentA, 
deals with the matters to which he has alluded. If that agreement is 

.. accepted by the different. Governments concerned, there are no questions 
with regard to the administrative organ that will be Bet up for the sdwin-
istration of the Port of Cochin that will still require to be settled. 

With regard to Mr. Das's question, the Government of India are not 
undertaking any special financial liahility under this Bill. The arrange-
ments which may have to be enforced 88 the result of the agreement 
between the different Governments to which I have already alluded do 
include certain financial adjustments, hut naturally I cannot disclose those 
till the agreement has been formally accepted by all the Govemmenia 
concerned.. . 

Itr. Preslde!lt (The Honourable Sir Abdur Rahim):  The question is:. 

''That. the Bill to make "peciBJ provilion for 'be adminiatrAtioD of the Port of 
oCochtn be taken into coMideratioll_" . 

Tbe motion waR adopted. 

lIr.President (The Honourable Sir AbdurBahim): The question is: 

"That .. clau!Je 2 ,t&nd pe.rt of the Bill." 

'The motion W88 adopted. 

1 ~ was added to the Bill. 
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JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That ~  Schedule stand part of the Bill." 

The motion was adopted. 

The Schedule was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The \uestionis: 

"That clause 1 Btand part of the Bill." 

The motioll WIlS adopted. 

Claulle 1 was added to the Bill. 

JIr. Pr881dent (The Honourable Sir Abdur Rahim): The question is: 

"That the Title and the Preamble stand part of the Bill." 

The motion wail adopted. 

The Title and the Pre8'lllble were added to the Bill. 

The Honourable Sir Muhammad Zafrull&h Khan: Sir, I move: 

"That the Bill be paBsed." 

Mr. Pruident (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill be pailBed." , 

The motion was adopted. 

THE FACTORIES (AMENDMENT) BILL. 

The Honourable Sir J'ra.nk Boyce (Member for Industries and Labour): 
Sir, 1 move: 

"1'hlt.t the Bill further to amend the Factories Act, 1934. for a certain. purpoae 
be taken into consideration." 

Sir. in putting this small Bill before the Rouse. I am not without ~  

that 1 have e.ohieved what at first sight mhrht well seem an impossible 
task. that is the introduction of a piece of leltislation whioh win obtain the 

) ~  support both of my Honourable friends, Sir H. P. Mod:v. 
and Mr. JOllhi. I seem to remember, that a short time ago my Honourable 
friend, Sir H. P. Mody, and al80, I think, my Honourable friend. Mr. 
JameR. appealed to me to pay somewhat more attention toO ~  

fartories. This Bill represents a minor step in that direction, for it d::>es 
not affect, in any way, those factories which come automatlcany under the 
Factories Aot. It seeks to amend only one section of the Act, and that is 
the sect,inn which enables Local Governments to widen the scope of t,he 
Act by including workshops whioh do not use power and the small power 
factories which employ  less than twenty pel'8Ons. The need for amending 
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this section was brought to our notice by the Government of Bombay 
-which, as always, ia in the forefront where labour questions are oonoemed. 
They found themselves unable to mend the Act to & Dumber of dhobi 
ghats in Ahmedabad. I ,should perhaps explain to theH.ouae thut these 
,dhabi ghats are places where cloth is bleached. They ooosist of a 
series of mas.onry tanks apd open air drying grounds a.nd godOWDs for 
storing and s.orting cloth as well as chemioals. There are t.wo classes 
of dhabi ghats. Some of th,em are inside the factories and others are 
outliide. It is, of course, the dhabi ghat. outside the factory premises 
that the Government of Bomba.y wish to bring under regulation. 'l'he 
conditions in those ghats are reported to be very unsatisfactory and 
they are working in direct competition with the dhabi ghat. whioh lie 
within the mill premises and are regulated ,under ~ Factories Aot.· 
The House might like to know ~  what it is that our regulations 
under the Factories Act mean in regard t.o those dhabi ghatBwhich are 
inside the factory premises. In the regulated dhabi gh&ts which are 
in the mill premises, IUld which, as I ha.ve explBined, are amenable 
to the Fact.ories Act, the Factory Inspectors have insisted on lean to 
sheds in order to proteot the workers from exposure to the SUD all day, 
No sllch rl'gulat.ion it; at present Tlossible in the unregulated dhabi 
ghatB. Weekly holidays have to be given for the employees in the 
regull1ted dhobi gfUlt8, whereas there is no such obligation in the CRRf' 
of the unregula.t.ed dhabi flhatR. The position in regord to hours of 
work is similar. There are also lielaya in the payment of wapi. All 
the bleRchinl( of the cotton mills in Ahmedabad is, I understand, given 
out on contract with the result that the contractors of the unregulaterl 

--dhobi ghats cut the rotes of the contractol'll wh.o are controlled by th.· 
Factories Act and thus lower the standard of wages. If the outside 
dhabi ghats nre allowed to remain unregulated, there will be obvioua1y a 

~ ~  to tranRfel" all the dhobi ghats, outside the mill premises, to 
escape the factory regulati.ons and thus to make the conditions of fA 

lurge number dhabis-! under-land there are over 8,000 people DOW 
employed iuside the mill premises--equally unsatisfactory. Dnlesl'l 
thh: Hill is passed the result will be that all the dhabi ghats will become 
unregulated. ! trust that I have explained the matter sufficiently ~) 
impress the House with the necessity for this small measure. All Wtl 
are proposing k> do and we are advised that it will be quite sufficient 
for .our purpose is to use the word • place , instead of 'premises' in 
seotion 5 of the Factories Act Rod to omit the reference to 'precinctA' 
in that section. Sir, I move. 

Mr. Prea1cl8l1t (The Honourable Bir Abdur Rahim): Motion ~  

"That the Bill further to amend thl'l Factorie. Act, 1934. for a Cf'I"tain purpcH 
be taken into consideration." 

8r1jut J[ukdhar 0haUha (Assam Valley: Non.Muhammadan): Bir, 1 h8Ve 
the misfortune to oppose this Bill. I consider that the changes contemplated 
will lead to unnecessary interference with the factories and to anomalies 
which it will be difficult to decide. I am thinking of the c.onditions of the 
tea. factories in Assam. Near about the factories they have certain arrange· 
ments in which, at preliminary stages, certain processes are being done 
\\"hich are not included in the process of manufacture. I may tell Sou, 
Bir, that tea leaves are plucked from the garden and brought into the 
withering houses where they are spread, and even if they are not ~  

tn the faet.ories they wt1I be treated 8S factories under the proposed ohlUJB8 
a large number of people, wh.o work there, will allo be considered as workrnl 

c  2 
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in_the fsctories, and this will lead to unnecessary burden on the factory 
owners. And there may be other houses near about the factories where 
certain other processes are done which are no part of real manufacturing. 
And if these houses are included, I think it Wlill throw an additional burden 
on the owners of the different factories who will have to engage extrA hands 
to keep the registers. 

Then, again, I ha.ve in mind the small riee ~ who live in the 
same house, use a. part of it as shop and have their machineries in another 
place netn' the house which according to the new definition will be de:clared 
as factories and they will have to keep a register for the ~  who are 
engaged in the shop but have nothing to do with the factory and, as su('h, 
I t,hink the subst.itution of these words will lead to anomalies which are 
not contemplated. In the Statement of Objects and Heasons I find t,hat 
the only Ilrgument advanced for the change is, that it is arguable that places 
which are outside the premises may be interpreted as not iMluded in the 
factory. This should not be the only reason for the change. The difficulty 
is that smaH rice mill-owners who have got a very small staff will be required 
to keep a register for the members of their own families and how they work. 
There is hardly any compensating advantage for this change. I t.hink the 
previolls clauses did not in any way put any trouble on (Jovemment and, &s 
liuch, my submission is that the changes proposed in the Bill should not be 
supported. And there is hardly any advantage in including the grounds 
~  with the faotories. The word ltpremiBes" is, I think, quite sufficient 
for the factories to work properly and the inolusion of the word "plaoe" 
will throw an additional burden on the factory owners and is apt to be 
interpreted to their disadvantage. 

IIr. N. II. Joshi (Nominated Non-Official): Sir, I have great pleasure 
in supporting the motion moved by the Honourable Member in chB'rge of 
the Department of Industries and Labour. I feel, Sir, that the am'mdment 
which this Bill seeks to make is very desirable and I could not understand 
how t.he passing of this Bill would throw any burden upon the kind of w,:rk 
which is being done on the t,ea estates. If the conditions of t,he places where 
some processes are undertaken on tea estates are good, there will be no 
additional burden. If the conditions of work are bad, the regulation is 
necessary. I, therefore, feel, Sir, that there iR some need for the regulation 
of certain kinds of work done on tea estates, specially as regard A dry;ng 
of leaves and the shifting of leaves. I could not understand what the 
Honourable Member sa:d about riee mills. If the work is done in buildings 
t,hey come lIlloer the Factories Act. It is only where the manufacturing 
process is done in the open thai this Bill will apply. But I should like to 
make one remark ahout the Bill which the Government of India have 
brought forward. I should have very milch liked t,he definition of "fsctory" 
as given in section 2 (j) to he changed. According totheehangewhiob is 
mude in section, 5. it would have been much better if the. definition .of 
fact,ory t.here alRo had been changed into places where any 20 or ~  

workers arc working. Sometimes, Sir, there is some kind of manufRcturing 
work clone with the aid of vower where 20 or more persons Ilre employt:d, 
ann that, work iR done in the open, such as, some machinery tbat is ~  

::>n Rome kindR of work in connection with theconstru.ction of big buildings 
where more than 20 persons are used and work is dODe with. machinery 
Rnd "till t.be pll\Ces are not called factories on account of the fact that the 
woJ:k if; done in ~ open. Similtn'ly, on railways, sometimes work if! dnne 
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with ~  where tloxnetimtls ~  persons or IDore Bre employcd, and 
that kmd of work .also does not ComB under the Factories Act on aocount of 
the fact that. the work is done in the open. I would, therefore, like the 
Government of India to alter .the ~  of "faotory" in section 2 (j). J 
hope the Government of ~ will take my suggestion into ~  

Prof. _. Q. BaDp (Guntur ou", Nellore; Non-Muhammadan Rural): 
Sir, I rise to support this Bill. Only I amiather dissatisfied with th!: 
failure of the Govemment of India to take upon themselves this powt'.' 
to notify as factories ptemises which have ten or more persons working 
ill them or in their precincts. Instead of that, the Govemment of Indin 
willh to continue their present practice of Jeaving· this power to notify 
theSE small premises as factories to the Local Govemments. We all know· 
how aWe interested are the Local Governments in the welfare of labour 
And in labour problems. I know of one case in which the Mlldrlls 
Governor himself came to pel'8Onally take very great interest in fihe weIf"rt· 
of beedi manufaoturers in the city of Madras. Yet it was not possible 
for the Madras Govemment to publish this notification oeclaring t.he 
premise8 in which fihose beedi manufacturers were working 8S factories and 
thu8 extend the protection of the FaGtories Act to those people. It is 
all beoause in the local Counoils, ~ very muoh less interest hns 
earne to be evinced in the welfare of laDour than even in this Legislatiw 
AS8embly, And 80, I think, it is only fair that the Government of Indilt 
8hould take upon themselves this duty as well as responsibility of notifvinc; 
8S factories premises which hRve ten or more persons working in them or in 
their precints. Holding this view as I do, I cannot tee my way to agree 
wit.h my Honourable friend from AS8am in opposing thi" patioular Hill. 
because this falls far short of my own demands. I make the demnod 
that this ;)articular Bill should not only be passed but that this House 
should insist upon the Government of India coming forward with anothllf 
Bill, taking upon themselves this partiMllar duty-to afford protection 
t'l all workers who are emplorpd in premise!! which nfp. smaller than· 
the usual factories which come automatically within the purview of the 
Factories Act., . 

Sir I have made enquiries into the working of cottage industriel! in 
~ parts of the Madras Presidency, ~  on my own and on ~ .. lf 

of the Madras Government, and I have found, to my very great ~ 

cont.rarv to theteacbings of Professors in all the University Colleges, th'll 
there is a considerable amount of factory labour even in the so-cnller} 
cottage industriM. Takin,g ~  hand loom ~  indus,try, brass and 
copper utensil manufactunng mdustry, the beed!, cigar and CIgarette manu-
fact.uring industry .  ,  .  ,  . 

Kr. PruicleDt (The Honourable Sir Abdur Hnhim): They are not c(·n· 
cemed at all, 

Prof ••• G. KaDga: This concerns all those and several other :udus-
t.ries. I am onlv trying to give a pieoe of my own experience ga:nAd 
at very great cost both to myself and to ~ M.ndrns ~ ~  for II 
number of years, in support of my plea that thls ~  BtU. though 
it doe8not go very far, should be supported· by thlto J ~ and PUlled 
inoolaw 88 soon as pOlisible. In the hand-loom weavmg mduatn nod 
the industries of brass and copper utensil mallufacture, beediR and cigarette 
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manufacture and several other to ~  industries, there are emploYef!l 
on ~  large scale, each one of them employing from ten to fifteen or twenty 
workers in their ownhuuses. They convert their own domestic hOllses 
into factories and employ them there. The conditions of work of cottuge 
workers are very bad and insanitary, they are treated very badly, they are 
beaten, they are flogged. they are abused in a most inhuman fashion. When 
Dl) report un the orgsllisiltion of the ru.ndloom weaving industry was pub-
lished and when it came to be reviewed in the Mod-Im Bef1iefD of 
Calrutta, it carne as a great surprise to the public that thtb"e should be 
S;) mnch capitalist organisat.ion and also employment system within the 
cottllge industry which is usually supposed by nationalists as weH as by 
others to be full of independent craftsmen and artisans who haVt:' ilo 
the ~  of nTnployer to be satisfitld, who haw no thought of wages to be 
earned. and no fear of being exploited by any employer or capitalist. 
It is because of this discovery tha.t I made as long ago as 1926 tha.t I 
have been bus)' ever since in presRing upon the publio the necessity for 
sn early extension of the scope of the Factories Act to these ~  80 

thRt they can be given the protection that is at present given 00 the 
workerR empoyed in the usual factories coming within the purview ot the 
1'actories Act. Unfortunately, no Local Government has taken any setion 
t ill now, Even in this House, twice or thrice, I raised this question at 
qUl'$tion time, and I Rm glad that Government a,t last have seen it. fit 
to come forward with this Bill. It may be that one of the reasons why 
~  are anxious to pass this particular Bill is to place certain 

difficulties in the organisation of the cottage industries. It is true that 
every ~  upon the exploitation th6t. can be carried on by 
employers comes to be resented in the beginning, But situated as we 
are in this country, with ver.y little I)f industrialisation and anxious to 
in(·rease our industrilisation at any cost. it is neoessary. though it is 
rather difficult for us to swallow this argument, that protection must be 
giver: to the workers even though in the initial stages it might ca\lse B 
cert,aill amount of ~  and a cel'taio tlIDount of loss and trouble 
t,Q the employet"!'o YP,t, we who are interef'ted in the industrialisation 
of this count,ry sh(luld also be equally intE'rest.ed in th(\ production of 
lnbour. and I take it t,hBt not only my party-t.he CongresR-buil the 
ether partiet; in this House will agree not only to pass this particular 
Bill. but also to insist. upon Government coming forward at an ('arly 
6tkge with another Bill taking upon themselves this particular duty to 
(;xtend protE'ction to the Rmaller areas where workers numbering ten or 
"lUre u.nl employed. Sir, with these words I wish to commend thi"l Bill 
for the acrept.ance of thi!l House, ] CMl Rssure the Home that it is 
only by tr:vmg to prot.ect the IBbClur employed in all our industries. 
whdher small ;)r big, thHt we CRn reall:,< uRher in a new erd of indus-
trialisat,ion in thil\ country. 

The Honourable Slr I'rank BOYde: Sir, I have very little to add to 
whut I ha.ve sniel slt·eadv, The unfavourable criticism of thissmaU Bill 
by my Honourable friend from Asaam has, I think, ~  8ufficiently 
answered both from his own side of the House and also by my HonoUl'· 
able friend. M.r. Joshi. Professor Rnnga hBB, 8S usual, shown distrust 
of I.oeal Governments in this matter and wishes U8 to eompe1-them to 
notify small unregulatpd factories either under this Art or under some 
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<>tht\r Act. As I ~ repeutedly said in thia lJouse, we art) not. in a 
position. to compel Local Governments to take action in tbis matliel' UDl6i8 
:we ~ be sure of ~  i.n$pection, but I have inforxned the House 

, ,a.nd would do so again today that we are turning our at.tention to the 
4lp.$tiOll of :the small unregulated factorie.s. As I sa.id 80me time Hgo, 
that ;. 'the next big labour question with which we propose to deal. How 
rr.pidly we &bull be able to get on with it remains to be seen, but I 0:I0Il 
.• R8ure Professor Ranga aga.in. that we shall endeBvoul' to do 80 88 ~

t.iour.ly as possible. 

Xr. Preslcltnt. (The Honour.able Sir Abdul' Rahim): 'l'be question is: 

"That the Bill furiher to amend the Faotori.. Act. 1934. for ., certain PUl'JlOR, 
ill. taken into conaiden.tion." 

'J'he motion· was adopted. 

Mr, Prea1dtnt (The Honourable Sir Abdur Rahim): The qupsti01\ ~  

"That cle.ule 2 at.&ndpal't of the Bill." 

111 .•. Alwl'hu&YIDIm AJ)'&qar (Madras ceded Distti'!t'l and 
oChitt.oor: Non-Muhammadan Rural): Sir, I move 

"That for part (') of 8ub-claaae (a) of claaae 2 of the Bill, the following be 
.ubatituted : 

'(i) after the 'Worda 'premilea wh_ or withintbe prec:illot. whereof' tile 
'Word. 'or on placaa .,6t.acbad 60 IlUCh prarm-and pnoiao6a or under th8 
temporary or permanent control ol the oocllpier oj aucb premiaaa or 
preelncta' .ball be inlerted; and' ... 

Sir, I do recognise that in certain particulars this Bill i, ~  in 110 
In1' aR it is intended to apply the factory la.ws even to pll&Ce8 ~  the 
owner of a factory ~  have some of the manufacturing processes tra.ns-
ferred. It is also intended to prevent the evasion of the factory law 
·by dividing the factory workers into varioue groups find, distributing .bem 
-over various places, technically avoiding their being covered by the factory 
law, basing it on t.he ground that the definition of the word "factory", 
as it stands at present, does not include places other than precincttl or 
premises. PrecinctR and premises may be understood to mean buildings 
8Dd plnees ordina.rily Away from t.he main buildings a8 it 8tand:! llDder 
-the definition. To that t'xtent I have absolutely DO quarrel' witb the 
Bill. But I would like to have a restriction imposed OD this exu>nded 
-dtfinition-the rest,riotion is for this rea80n: in so far 8S 8 p8rticular 
place is chosen for running a small or cottage industry, absolutel, uncon-
Dected with any factory having precincts or premises, I would say that, that 
place ought Dot to be included in this definition. 

The Bill, a.s it stands, is too wide and comprehensive. My fe&' it 
that small ~  industricb might be brought in easily within the scope 
<>f the factory la.ws. No doubt I agree, that the factory laws should be 
enendecl to all regular factories which have been workiDg for a IonS 
time anrl are able t.o stand on their own legs, and which are in II position. 
from the profits they have earned, to put up a babitatioD for the 
1actory; but there are CaReR when> prople hRving vpry lit.t.le when IItRrting 
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smaill industries Ilrt) not, able to provide buildings t)l' even with small 
huts: under the extended definition' ,under the Bill, even those plaoea. 
where ten or'twelve people may work preparing bamboo baskets or ~ 

or binll will aU come under the definition of factories. I would Bay with 
very great respect that I' do not agree that this definition should be applied 
to Imch places. ~  ,who are not in It posit,ion to provide themselves 
with buildings Rnd who want to run these t'ottage industries on a small 
IIcale ~  ~  t() be ~  from. rlllming ~  ~ ~~  in fact, 
these mdustnelS are hkely to b(· enppled by thIS defimtlOn.. ~ 

industries ought to grow in the (·ountr,\' tn nllmhers. I have ~  copy of 
the Iltatistics of factories prepared under t,he Indiun Factories Act" un I. 
which hfts now bel'n fHlpersedNl ~  the Act 25' of 1984. The groWt,h of 
factories haR not beton all thAt, can he desired. During the 1934-85 in 
Madras only 30 factorieR mUlle into existenre. As regal'lls others, while 
50(/ and odd fadorief'1 sprang up in Ow whole of India. 360 or 37()' 

~  ~  elOl"ed, 'film" what has been gained has. been practically 
lost h,\' the c1oflutl' of (I nnmher of fflcu)J'iu. The prof(l'css of ~  

in Iridin has not, tberf:'forf:, bf'en very encouraging, according to the 
statistic!': ·thai. J'!1I.ve. been ~1  'l'hf'll'efml£'. let ~ this 'ini'emed 
legislation. suppre'ls f'Vf'n thelle sma.U cottage industries frOUt coming inte 
existence. That. is mv fear, The llonourabJe the Mover referred to the· 
evasion ill a J~~ instance of certain Ahmedabad millowners tryinG 
to shift the place where the cloths were bleached from within the factory 
premises t,o a place where it cannot, ordinarily, be said to be Q ~ 

some ghat on the river bank toO which the factory law, as it stands at 
present, might not; a.pply: it will be 6Q8y for the ~ )  to say that 
it dOtls not form pa.rt m the ftwtory; iftbe definition of factory is confined 
to the prernise8 and precincts, certainly a ghat cannot come' within that 
defiuition. Therl'fore, it· ma., he' proper for the Honourable the Mover to 
try and bring in extended legislation so that that kind of evasion might not 
htl allowed. I nm in agreement with him there. Whe.re there is an 
original factor." nnd where A portion of t·he manufacturing proress is 
carried to !'lome ~  plll('e find people !'leel{ to take sheHer on the ground 
that that place is not part of the premises or precincts of the factory 
and, therefore, ml1st be exempted from the operation of the Act, certainly 
the LegiRlature ought not to allow such evasion But" if some people 
carrv on independent.ly !'lome cott.age industry-if ten 01' twelve people 

~  hamboo hnskets for transporting mangoes from Bombay or Madras 
to other pRrts of the count,ry, the application of this definition ",;11 work 
havo('. 
In the CDse of these faemrieR that the Honourable the Mover referred 

to, the owners may be and Are in a poflition to put up sheds or buildings 
for the purpose of bleaching cloth, etc., and for the dhobi. who do that 
work. But in the case of smDlIpersons who wish to start these small 
industries' to help themselves and' others round them, who are starving 
for want. of employment. T 'WOuld say that 'this factol)' law win worlt 
hardship. Further. the1'e iR limitation of hours of work under the 
fn.ctor:v law. Ordinarily, we know, in the village parts, there is not tbat 
intensive kind of work on the part of workmen, throughout the day. ~  
avuid doing intensive work and spread it over during the whole of the 
dsv: nv nature and constitution, these people IU'e not 8('customed to 
cnlry on work regul8l'ly and systematically for a number of h?l1l'a. 
at R strBt<lh.Tht'ly work for more than the number of bOlli'll proVided; 
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under the factory law, but they have larget" intervds· 1.'hat is in keepin;;: 
with the hahit and customs of the people; Therefore, this extl!nrled 
definitioll might ,:;trike at the root of t.h", C'Oming into existenee of such 

(' factories. My amendment is intended to remove that, diftieulty. I tiny, 
that the word "places" should be added at the end of the word 
•• premises" or "precinct-s". It would, therefore, read "A notifioation 
under sub-section (1) may be made in respect of any specified premises 
or class of premises, place or cla88 of places". If they have no COtl· 
ne(·tion with the main factory, then do not include thi"m in that dl:\finition. 
If ,they are attached to th; main fNctor,," 01' the occupier baa oontrol 
over that place, by all means bring it within the definition. The factory 
lAWS are mainly intended to apply to places where manufacturing pro· 
cess is carried on by the use of power: thllt i .. the normal definition given 
in the Fac.-tories Act, 25 of 1984. Under gection 5, power is given to th.t-l j 

ltOclit Government to extend the law to places not only where manufactur-
ing proceaB is calTied on by 20 or more persons \Ising power, but, also-
\,{, placeR wher!' ten or mortl peTSOUS canyon manufacturing proollsses 
without, 0(' with the use of power. Thlls there is an extension of power 
to deal with thefle latter classes, and I do not know how many factories 
have comE within the purview of this and how mlUly industriel! have got 
crippled by undue insistence upon the factory law. But let us take iii 
that so far as ~  f.actoriel! are concerned, such laws are necessary. It 
the extended definition, 8.8 now suggested, is to be accepted, there will 
be 8 further gtret.('hing of the definition of fllctory. It will apply to 
smail and eottugH industries; und whatever may be tho view of Borne 
Honourable Members as regaTde the bin liactories. the persona who start 
_ the bin factories m my part of the presidency are certainly doing a lot 
:.f Ileod and benefiting not only themselves but a lot of young men wbo 
would otherwise go without employment. If this amendment is insistt.d 
on they will not be able to compete with cigarettes and other imported 
things from the West. It will be difficult for them, under the oiroumataD. 
ces, to carry out. the several injunctions that. are imposed under the factory 
law, if the law is to be extended to these cottageindustriea also. 

Under those circumstances, I have suggested 8 modificat.ion whioh, 
lor the time being, may be accepted, and if grOBS abulle is made and if 
it is found necessary later on after three or four yelll's or after a lapse 
of some years to bring them also under this definition, then, at thllt 
timl:!. the definition may be extended. At pl'E'sent my opinion iff that tIle 
time has not arrived for extending the faotory  law even to auch small 
Cottage industries. The cry is again and again raised that ~  

encouragement is not given to cottAge industries, and 110 let there Dot 
be any unnece8Sary alarm about the hal'dsbips of the workers, and lot 
there not be on t.hat account an unwanted or even unintentional cripplinR 
of the cottage industries. It is for that purpose that I move this amend-
ment. 

Ilr. Preltdent (The Honourable Sir Abdur Rahim): Ameodmeofl 
moved: 

"That for part (t) of lub·clt,use (a) of clau .. 2 of the Bill. the following he 
aubatituted : 

'(i) after the word. 'premilell wherMn or within the precinct. whereof' the 
wonU 'or on pJ_ attaebed W I8<'h ~  ·.ad PHcil1Ct.t or under 
th. temporary or permaDlI1It control of t,he oecupier of neh premia,. or 
precincts' .h&ll be inaert ed: .nd' ." , 
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The Honourable Sir )'rank lioyce: Sir, my Honourable friend, Prof. 
ltaoga, requested me a few moments ago to extend the scope of our 
legislation in regard to small factories. He put forward his case witb 
some emphasis and I must say, Sir, that it comes to me with consi-
dErable surprise that almost immediately a'iterwards II. Member of his-
own plirty, which specially claims to represent the interests of labour 
in ~ HOllAe, should put forward an amendment which would make 
this Billotiose, and that he should ulso make an a.ppeal to Government 
to do nothing to regulate the conditions of labour in cottfl.gt'. industries. 

As regards this particular amendment, Sir, t.he Mover wduts certain 
~  to be ~  namely, after the words. 'premises whereon or 
wlthm the pecmcts whereof' the words 'or on plRces attached to such 
premises ~  precincts or under the temporary or permanent control of 
the occupIer of such J ~  or prec.incts'; i!1 othf'r words, regulation is 
to be confined to the hmlts he IIH'ntlOns. SIr, as I did mv best t,o ex-
plain, these dh,ohi ghatH in Ahmpdnhuil whil'll we hoyl' !'\peciallv in mind 
may be situated miles away from the factories; they are not attached to 
factory ,Iremisei'! Of prpeincts, Agn.ill, the work in t,hem is done on con-
tract. It is given out to contractors lind t,hen the cloth is taken away 
by thpnl to dh()hi ghatH rnilet; awo,v, How ~ 1 thp dhohi ghntll be said 
1;0 be in the temporary or permanent control of the "occupier of sueh 
premises or precincts," that is tho occupier of t,he factory premises? 
"he work is done under the control of an p.ntirely different Ret. of pnople 
Aud, as I said at the outset, the !I(weptancf' of my Honourable fri(,nd's 
amendment would make the Bill ubFlolutelv worthless. He is very 
anxiolls that ~ should he done to regulate' lahour condit.ions in what 
'be calls cottage industries. I would invit,e him to look up t,he Repor& . 
of the Royal Commission on Labour und reBd the very vivid desoription 
t,l,ere of the work in some of the Rmall faet-ories. I have especially in 
mind thl' hid; ~  and 1 would point (Jut t(1 IIl:V Honourable friend 
that even under the existing Act, ~ 9 1  people who make bidi. 
(lould be brought under regulation if only the Government had the staff 
for inspection, and if it were advisable to extend the provisions of an Act 
whioh i;! primarily intended for much. larger ~  for .big ~  
tones rather than for small one8. It 18 our feelmg that something SIm-
pler is reqtilied for the small industries, which has made us turn our 
attention to examining what can he donp in regard to unregulated fac-
I.ories. My friend, if J heard him correctly, especially instanced the case 
of batllcpt ~  He seemed to t.hinl< that, it was possible for a Local 

) ~  to bring ten basket makers sitting under a tree wit,hin the 
definition of a factory. Sir, we have to bear in mind not what is pos· 
sible, but what is practicable, and I am quit!.' sure that no Local Gov-
ernment iii going to do anything of tbu·t kind. Obviously, the basket 
makers would dispeTSe a.t, once if they saw a Factory Inspector approach-
ing t,hem, Ilnd the work would coDstSntly change. to another place. which 
had not hl't'n n.")l'ilied. r must, ~  oppose thlll amendment whICh, as 
I have said, would defeat the wbole object of the Bill. 

Mr. Prulden\ (Tbe Honoura'ble Sir Abdur RRhim): The qUI.;!tion is: 
"TlwJ, for ~  (i) of BUb-claUIM! (a) of llIalllle 2 of the Bill, the following be 
~  : 

'Iil "fh.r the words 'prelDi8ea whereon Ot' within the pl'eeillct! whereof' the worda 
'or on place. ~  to such . premi_ and precincte or under the 
"'mporary or permanent. control of· the occupier c:rf nOO premi_ or 
pl"@('int'te' shall be inaert"d; and'." 

The motion was negatived. 
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,JIr. Praiden' (The HOlloUlable SirAbdur Rahim): Doea the RQnour. 
~  ~ 1  ~  to move his next 1 ~  

",' Mr ••• AnaIlUlaa&y&IWD A"&DIu: I don't move them, ~  ht'CBUIitl 

~  those are. consequential. ," •. ' 

Mr. President (The Honourable Sir Abdur Rahim): The quc6tiou is: 
·'Thatolaulle 2 stand part of the Bill," , 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the BUI. 
The Title find the Preamble were added to tht! Bill. 

''the Honourable Sir Frank Boyce: Sir, I move: 

"Tha.t tbf' Rill be pUlOf'd." 

Kr. Pruldent (The Honoul'lIble Sir Abdul' Rahim): The question is: 

• 'Thai the Bill be ~  

The motion was adopted. 

THE INDIAN AIRCRAFT (AMENDMENT) BILL. 

Sir Glrja SbaDkar .&pjat (Secretary, Department of Education, Health 
and Lands): Sir, I beg to move: 

"That the Bill to iLmt·nd t.hp Indian Aircra.ft Act, 1934. fnr a rAlt'tl.in purpoM, 
be taken into considera.tion." 

As is stated in ~  Statement of Objects and Reasons, Sir, this mea-
sure has been necessitated by the de\'elopment of aircraft traffic. We 
had to take lltepa in order to emure that, &8 in the case of maritime 
traffic, ~ precautious are taken to establish .imiJar control over 
incoming wnd outgoing aircraft with a view to cheek the spread of epi-
demic diseases. In particular, Sir, it is necessary to take action becRuee 
-of the fear of the entry into this country ·of yellow fever. A wholotime 
Health Officer for the station at Karachi baa been appointed, but at the 
prf\sent moment there is no ~  power in the Governor Geueral in 
-Council, corresponding to the power which vests in the LO«'I1I Hovern-
ments under section 6(1)(p) of the Indiatn Ports Act, 1~  That, Sir, il 
the main reaaon why this Bill is brought before this HoU8f'. 

Kr. Prllldent (The Honourable Sir Abdur ltshim): Moti')n moved: 

"That the Bill to amend the IndiaD Aircraft Act, 1934, for " oertain ptUpOl8. 
be !·&ken into conaideration." 

The motion was adopted. 

PIal ••. O. BaDJa ((hlllt It· ('11m N'el101'l': Non-Muhammadan Rural): 
Sir, I have an amendment t" refer this Bill to R Sf'leet CommittecL 
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. Kr. President (The Honourable Sir Abdur Rahim): The Honourabl& 
~  ought to have stood up before the Chair put the motion. The-
Cha;r gave him ample time. 

Sir Glrja ShaDkar B&jp&l: There is no motion, Sir, for It Solect Com-
mittee on this Bill. 

JIr. Pruldent (The Honourublt;. Sir Abciur Rahim): 'l'he Ohair under-
standa there is no such motion. The Chair has not got it. 

\ 

Prof. 5. G. :B.aDga: I aIn sorry, Sir. " 

Clauses 2. 3 and 1 were added to the Bill. 

The Title a.nd the Preamble were added to the Bill. 

Sir Glrja Shankar Baipai: Sir, I beg to move: 

"That the Bill be 1~  

111'. Prutdent (The Honourable Sir Abdur Rahim): The question is: 

"That thE' Rill he p801!sed.'' 

The moti.on W8S adopted. 

TH.E INDIAN MINES (AMENDMENT) BILL. 

The Honourable Sir !'rank Koyce (Memhpr for IndustrieFl and Labour): 

1 •. M. 
Sir, I move: 

"That the Bill further to amend the Indian Mines Act, 1923. for cp,rtain purposes, 
•• reported by the Select Committ."E', be taken into con!ideration.'· 

The changes made in this Bill by the Select Committee have beeD 
very few, and I think, I may sa" unimportant, and 8S they are explained 
ill the Select Committee's Report, I do not think it is necessary for me 
1;0 deal with them in any detail. I should just like to mention one 
change, the inaartion in clause 6 of a reference to clause (i) of seotiOtl' 
2P. This relates to the storaoge and usc of explosives, and we may find 
it necessary to use this power at an early date. 

I would, however, Sir, with your permission, offer a fevl' observations 
on the remarks which some Membfl'B have appended to the Report of 
tho Select Committee. M;y Honourable friend, Mr. Morgan. ha'l referred, 
in the first pl:lcP. to thE. control and manaltement, of l'f'scue stations. and 
ho has asked for an assurance that this will be left, as far as pG8sible, 
to the ~ itself. We bave not yet drafted any scheme for rucue 
st.ations, but In proposing the establishment of such stations we 'lre fol-
lowing the British precedent, and it is our intention to ask the indus-
try to set up the. stations and to run them. In fact, if the Hon')urubl& 
Member will tefer to the Bill itself, he will see that tJte G1lvern.mw of 
India are not empowered to eet up or run the rescut. stations. Th"y are 
only empowered t.o require the mines to do so, Rnd, J think, I can assure-
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the House that, if the system is worktld Butisfactorily, tht'· OnVerDlnent 
requirements will be kept to the minimum. M:y Honoura'ble friend, Mr. 
Morgan, has also asked for an assurance that the new Iegislat·ion should 
be 80 framed 8S to give. every possible 8afegunrd to colliery owners 
against claims for compensation. I take it by the new legislnthu' he 
means any further legislation we propose for safety and fOt, conservutlon 
of coal. I fear I cannot give them the categorical assuranCe III!! hh 
asked for. The obvious way of giving every possible safeguard would be 
to provide that no colliery owner should ever be entitled to compensation 
for anything a lessee is required to do by Government. I could not 
agt'P.e, without further knowledge of tho position, to over-ride contrl\ctual 
'1'elations in this way. To the best of my recollection, this question has 
never been put officially before the GoveMlment and T Rhould requirf' to 
know much more about the facts before I could give any asslIrance llD 
the point. In any oose, it seems to me, that it hardly ~ out of t.hi.s 
Bill, for the regulations which ml\!y be framed under the Bill will not, 
be essentially different from those which may be framed under the Ao' 
as it stands at present: the main change is that they can be matie more 
'Speedily. If Mr. Mor,gan or those whom he represents feel that any 
proposal subsequently put forward justifies a staiutory modification of 
'Civll rights, it is open to them to represent their CBse to Gcvernrnent 
who will, I can assure him, carefully examine it. 

Mr. Joshi and bis friends raised the question of the comp'Jsition of 
the Committee we propose to appoint and the terms of reference to ~  

I can only ten him that we have not yet reac.hed any definite conclusion 
on either point. But I can merely offer two tentartive ~  

TIn first is, that if we make the terms of reference unduly wide, we 
shall inevitably delay effective actJon, and the second is, that I BD} not 
<mtirely convinced by his arguments, on a previous reading of the Bill. 
that because the worl{ers were deeply concerned in safety they werQ 
necessarily thf\ best judges of the proper measures to adopt. But. J 
think I can say tha.t if we decide to have a Committee which is repre-
sentative of the interests concerned, aJ opposed to a purely eXT'ert Com 
mittee, labour cannot go unrepresented on it. Sir, 1 move. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): Motion rno\ed: 

"That the Bill further to amend the Indian Mine. Act, 1923, for ~  purpo&llI. 
as reported by the Select Committee. he taken into consideration." 

Mr. V.  V. Gtrl (Ganjam cum Vizagapatam: Non-Muhammadan Rural): 
I desire to make only a few observations on the points raised. So fM 
as t,he introduction of this mMsure is eoncemed, it has not been intro-
dUMd too soon. The Government of India seem to believe iT' the 
lDaxim that it is never too late to mend, but. unfortunately. in this 
lJlatter, by relying on 8uch a' maxim, mAny a. poor ~  hal!! come to 
!?rief by the accidents that OCCUlTed In the mmes. Sir, I am glad tb"t 
the Report of the Select Committee bRa come up now for considerRI;ion 
with the object of passing this Bill int.() law. So far as resellf' station. 
are concerned. I feel that the workers must have a definTtc p)aoe in 
the mMlflRement of thOle rescue· stationll. After all, it muAt br ad-
mitted, that the workerS are dominant pllrtners in any industry ami it 
ill they that suffer mOllt, by the accidentAl that occur in the mines. It 
ill they that will be able to put forward eoncrete suggestion'! M to h.."v 
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flafety measures can be maintained in the mines, because it is tb.e 
wt'arer that knows where the shoe pinches. Therefore, I tec!,that the 
Government should insist that . the rescue stations should be managad 
not only by the representatives of the employers but by the rerrePen-
tatives of the workers also. I am glad that the Honourable the Mover 
of this Bill has accepted our point, namely, that in case thp ~ 1 1  

representatives as such have a place on the Examining ~  the em-
ployees' representatives also will be a'Bsoeiated, or, at least, ~  O',vern-
ment will not be against the idea of associating the employeePo' ~

tatives on the Examining Body. These are the points that I wanted to 
place for the eqnsideration of the House. 

Mr. Q. Korga.n (Bengal: European): I rise to support the motion 
moved by the Honourable Member for Industries Rnd Labour, and I 
have to thank the Honourable Member for what he has said in regard 
to the note which I have attached to the Select Committe" IS Report. 
The assurance he has given and the attention which he has drawn to the 
Bill with regsi'd to rescue stations I welcome. As ~ the sewnd 
point, I refer to the new legislation, and, therefore, I shall carry out the 
RIlg'gestion made by the Honourable Member,-to put it before my eon-
sf.ituents and see that any representations they hove to make are put 
up before Government in due course. That is all I have to say ILt 
prel'ent. 1 shaH have something to say On one amendment, but, at the 
moment, I wish to support. the motion before tbe House and I thank 
the Honourablp Member for his remarks with regard to my note. 

Mr. :aam liarayan Singh (Chota Nagpur Division: Non-\Iuhamrnn-
dIm): I welcome this measure with the remark that Governn.E'nt phould' 
not' be satisfied with having enacted this measure. There arc mc.lIv a 
pood law on the Statute-book, but they are a mere delid lett .. r. H has 
bum observed with regard t.o accidents that occur in mines, they Oc .... lr 
uwing to tbe bad manap:ement of the local administration there. For 
inRtance, ta'ke the Jogtiabad mine accident. There was a great. ~  

tllt're, and Government also come forward with an enquiry, but the en-
quiry was a whitewashing one. When the evidence was ~  J ~  

"Iso present. It was stated in the evidence tbat the accide.it WBS due 
t() t.he use of liquid oxygen a'Dd it was also stated that t,bis liquid oxygen 
is nowbere used in this country. It is not used in the Br!Liph IsltlR. 
Then why is it tbat it was used in the Oiridih Colliery area I) Sir, I 
lnl)w something as to why the management allowed the USf! of this but 
1 "hall not disclose all these things. I only request that ~ Govt'rn-
ment should be very careful about the administration of the law there. 
Whenever any accident occurs, it is due to bad management than to 
the administration of the law and if the Government keeps an eye on 
thtl good administration of the law. I think some good may kccrlle to 
tho labourers. OtherwiBe it is no use. 

JIr. li. II. Joahl (Nominated Non-Official): While supporting the motion' 
before the House, 1 would like to Bay that I do not agree with Bome of the 
remal'ks which the Honourable Member in charge of the Department of 
Industries and Labour made. In connection with the suggestion 'made by 
IllY Honourable friend, Mr. Morgan, be Baid. he would like to leave the 
mbnngcoment of the reSClle stations in tbe ballrls of t,he mine owners with a. 
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minimum of regulations. I think, Sir, it would be wrong if Governmen' 
does not take Bufficient precaution to regulate properlY the rell6Ue stations. 
Personally, I would like the resoue Btations to be in the handa, anci under 
( jihe management, of Government and not under the management of mine 
ownel's;Human safety is a very important thing and if Government will 
not leave Ia.w snd order in the hands of private persons, they should not 
also leave matters of human safety in the handa of private perIIODS. 
Secondly, if the owners of miJies are to spend mone:v for r,he rescue stations, 
my fear is that the rescue stations wiiJ not be properly equipped, either with 
equipment or adequate number of men if the management, is ill the hands 
of the mine-owners. I. therefore, feel, that it is wrong for GovAl'llJIlen' 
not to make proper regulations for the management and control of resoue 
stations. 

Then, Sir. the Honourable Member also stated that if the terms of' 
reference toO the committee. which the Government. propose to appoint arc 
wider, the work may he delayed. I do not, wish that, nn:v safety mellSt1rllS 
which may be proposed by the committee should be delayed. When the' 
terms of reference Bre wider. what the Government can ask the Committee 
to do is that when the committee finishes its work of il1ves,tignt.jon with 
reference to one cause of accidents. such as fires. it mny make a first report. 
Then when the committee finishes another caus£' of Hileident, such .16 

explosives, it maJ' make a second report. The Government appointed the 
Coal Dust Committee and that Comnllttee, l' think. made three or four 
reports. 

The Honourable Sir :frank Noyce: And sut for how nlllll.Y YRars? 

1Ir. If .•. .J0Ihl: I do not want the oommittee to sit for a long time 
but t,here is this procedure of making interim report,fI. If one item of 
investigation is finished. they can make a report and take lip another item. 
I. therefore. feel that the reasons given are not good reallons for not making 
the terms of reference of this committee very wide. If you go through the 
reports of the Mines Inspectors. you will find that there are several clluses 
of the accidents that to.ke place in mines. There are fire damps. falls of 
roofs and sides, lifts and cages, surface railways and tramways and coal 
dust. There are several causes which lead to accidents in mines and 'We 
would like to see all these causes investigated and remedies suggested. I. 
therefore. hope, that the Government of India would keep the terms of 
reference of this committee very wide and ask the Committee to make 
interim reports from time to time. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assemhlEld after Lunch at HRIf PKRt Two of ~ Clock. 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

'!'he KOIIlO1Ifabi. 8tr 1""&IIk .oJ'ce: Sir, I have only one or two 
obeervations to make in regard to what haa faUen from my 
Honourable friend, Mr. Joshi. Mr. J08hl is diuatisfied with the 
potition under the Bill under which the Government of India. as J 
explRined in my opening remarkR. RN' not empowered to Bct up central 
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rescue stations b11t they lire only empowered to require the mines to do so. 
I· venture to point out to him that if he felt. at all strongly on the point, he 
might have raised it on the Select Committee, but he did not do so. In 
any case, as I have explained, we are following the British precedent, 
which, what,ever may be the case in other :oespectll, is not a. bad precedent 
to follow in mattors of this kind. My Honourable friend seems to be 
under the misapprehension that once the Government ~  the 
'industry to set up and run central rescue stations, they will siG back with 
folded hands, and will do nothing further. I can assure him f.hat that. is 
·not our intention. We do propose to make proper regulations for the 
adequate control,and management of these stations and we propose to see 
that they are carried out. As a further earnest, if one were needed, of our 
intentions in this respect, I would dra.w my Honourable friend's attention 
toO the amendment which stands in the name of my Honourable friend, 
Mr. Jenkins,-the amendment to clause 5 which he will shortly be moving. 
'We propose to add to the word "maintenance" the words "and functions" 
and for the words "and training" we propose to substitute the words 
'''training and duties". In other words, we propose to see that these 
'stations are not only set up and maintained but that they are properly run, 
so far aEl it lies in Ollr power to do so. 

Another point, rllised hy Mr. Joshi was one that hl' ruisvcl in his s}Jecch 
1)11 the seclmd reading of this Bill in regard to the terms of reference to the 
Committefl we propOSfl to appoint to investigate the question of safety and 
conservation. There I can assure my Honourable friend that the terms of 
reference wiJ) be sufficiently wide to be effective. He seems to forget that 
~  have a lot of material on this subject. We have the investigations of 
the Coal-fields Committee, we have the investigations of the Coal-Dust 
Committee. And, as I pointof'd out when I movcd the motion to refer this 
Bill to a Seleot Committee, the question of safety is continually engaging 
the. attention not only of the indust,ry but also of tbeMining Inspectorate. 
There is a mass of material available on the subject, and we shall put that 
before the Committee we are appointing. I have not the slightest doubt 
that they will give it all the consideration possible. 

JIr. Preaident (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill further to lI;Il1end the Indial\ MineN Act, 1923. for certain pllrpoees, 
a8 reported by the Select Committee be taken into consideration." 

The mot,ion was adopted. 

lIr. President (The Honourable Sir Abdur Rahim): 'fhe question is: 

"That claUie 2 atand part of the Bill." 

JIr. S. Satyamurt1 (Madras City: Non-Muhammadan Urban): Sir, with 
~ view to making the position clear I' I would in the first instance point out 
that t.he object of the Government nnd of the amendment that stands in 
my name iathe same. Sir, J move: 

"That to ~ 2 (1) of the BIll, th" foUawing proviso be added: 

~  tbat· the ~  to J ~  6 of section 19 aball not apply to 
ol'd"rs mn.de Ilndpl' "ub·."rtinn J·A of .pelion 19' ... 



.. NQw, ~  19.0£ the Indian Mines Act provides ~  (6) 
of the Act: 

I( "Every requillitiOn made' lInderwub-sectioQ (I), or ONe!' mu.de under Bub-aection 
(2), or. Bub,aect.ion {at f,o whick o.bjectulll i •. ma4e uuder .ub-aect.ion (6), Ihall be 
compliea with pending th. ~ .at ~  mine of the decilion of Cohe Commit.tee : 

'Provided that the Committee may. on the application of the owner, ~  or 
, ~  suspend ~  ~  of ~  ~  ~  (1) 

, , ~  its decision 00 the objection'." 

,1 lim ~  as H'oDQurp.ble Members wU.I notice and will &8l'ee with 
me, that. ~ orders which I\re contemplated to be made under Bub-section 
(J)(a) as it. wiUbe when the Biil,is Plilased by both Houses, of section 19~ 
wi'll ~  value,' only if they are immediately and effectively carried out. 

~  all, these disastrous fires in the mines are the cause of this Bill. I 
am. slIre the Government is at one witb m.e that these orderB should be 
enforoed immediatel,v and fully, aNi there sho\olld be' QQ Power in the 
Commit.tee to st.av those orders. I should lih also to invite the attention 
oft,he Houst:, to stction 11 of tha Indiun Mines Act which dftfineR . the 
composition of t.hE' Committee. It consists ~ 

"(a) a chairmen nominated by the Local Government (II' \.y such officpr or I'uthority 
al the 1..oca1 Otwernmenf may authorise. in t'hishehalf ; • 

(h) II person nominated hy the ~  lind qualified bv experience t.<l dillpOlIe .of 
the questIon referred to th.. CommittM; and . 

(e)' hv? pel'lOnl of whom one ,hall lie nominated by the owner, IIgent or ~  

of the mUle eoncerned, and the· other.ball-be llOJIll'nated b:r the Local GMJernment 
to represent .. be intere.t of the penoae 8IDpioyed in the ,DIiD •• " 

Sir I ~ not think it is the idea of t.he Gov.ernment that this Committee 
should have power, when slloh orders a8&re c\lntemplated in olatae I-A are 
made by the Inspector of Mines,to interfere with these orders. The whole 
point, Mr. President. is this. Does tbiso1a\,l8e as it atands at.tract to it 
the provisions of the proviso to sub-Bect.ion (6) of section 19 or not 7  I have 
BOIne doubt in the lMtter, beca\.lae thewol'tiing of,ub·elauM (.b) of the 
proposed clause (1) (a) of section 19 of the Act reads thUII: 

"and the provi.ion. of .nb-.ection. (3),  (4), (5) and (6) .hall apply to an order 
made IlDder thi, lub·teCtiOl1 .1 they apply to an order made under WUb-eectiOD (2)." 

The worda are: 

.... they e,pply to an order mad. UDder IUb-MCtiou (2)." 

What do thetle words exactly mean? The proviso to sub-section 6 of 
section 19 merely 88YS that: 

"A COIIIJIlItt.ee 111&1, on tJie application of the owner or the agent or the minapr 
.upend the operatioo of • l'8qaieitioa under Ab-aection 1_ peDding the dacialon on 
lie objeetion." 

The power of this Committee to stay this order may apply to these 
OI'del'll. Sir, in this ealle· it ie Il CMe of bon4 fide doubt. J am onty an-
xious. that, once these orden are pused by the Chief Inspector or the 
In8p!'ctor, they must be immediately carried out, aDd the Committee 
should nnt ~ the power of staying these orden. J move the amendment 
in the hope that the explanation which my Honourable friend may give me 
-Will satisfy mt'; and, if it does satisfyml', t win ask your leave and ilie leave 
of the House to withdraw my amend1nent. h the meantime, I move. 

1) 
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JIr.President (The Honoura.ble Sir Abdur Rahim): Amendment moved;: 

"That to clauee 2 (1) of t.he Bill the following proviso be added : 

'Provided that. the provilO to sub-Motion 6 ofMCtiOl1 19 .baD 110t 8IIply to 
orders made UDder Bub-section I-A of section 19· ... 

The Honourable Sir J'rabk .OJCI: Sir. my Honourable friend. 
Mr. Satyamurti, ~ an able lawyer, whereas, I am an ~  layman and 
it. is with very great diffidence that I venture to express an;y\opinion on a 
mstter of law. r would merely bring to the notice of the HOuse what if 
I may say so, is the point of view of the ignorant layman. ~  

seems to me to be perfectly clear. My Honourable friend's ~  
runs: . 

"Provided that the provilo to Bub-section 6 of section 19 ahaJl not apply to ordera 
made under Bub·section l-A of section 19". 

My anawer to tha.t is that, as the Bill stands, it does not apply to SUM 
orders. Let me read the provilO: 

"Provided that the Committee may, on thoa application of the owner, agent or 
manageer, IUllpend the operation of a requisition under sub-section (1) pending its 
decision on the objection". 

Thut will remain the position If the prtlsent Bill becomes ltlw. All thut 
the Committee will be able to suspend will still be only the operation of':l 
requisition under slIb-seotion (1). They will not be able to suspend the 
operation of a requisition under our new sub-section 1 (A). 'fherefore, it 
!teems to me that the position is perfectly clear. I trust my Honourable 
friend will agree with me and that he will not press his amendment which 
does not add anything. The position is already as he wants it to be, and I 
hope he will withdraw his amendment. 

lIIr. S. Satyamvti: I ameontent to accept lihe ignorant layman's view, 
and 1 beg leave t.o withdraw my amendment. 

The amendment was, by leave of the Assembly. withdrawn. 

lIr. S. SatyamurLl: Sir, the next amenmdent is also Q friendly amend-
ment. I move: 

"That 8ub-c)sJlse (S) of clause 2 -of the Bill be omitted". 

Sir, the clnuse represents the optimism of the Government of India. 
My I\mendmentexpresieB' the O&utious pessimism of friends like'rne who 
have constantly to remind the Government that they have taken too 10lig 
a time over these things. Sub-clause 2 of clause 2 rende thus: . 

'J "This ~  shall haveeffact. ~ twoye&l'a only. from ibecom1lleDcemem of 
Uns Act" . 

. The' rpasOn; for it ~  i.O. the originnlBill in th,e Statement ~  
Ob)M.ts nnd Reason.s. TheGQvernment, I believe, are examjDini the whole 

~  ~ they wl}1 very. soon E'J;smine the whole question of fire accidents 
1n mmes \nth tbe, Rld of an expert ~  As soon as they reeeive .the 
report of that Committee, the Government will be in a position to come to 
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this House for necessary legislation in order to prevent. these fireS, or, if 
th!lse fires, unfortunately. break out, they will efteotively andooDSiderably 
mitigate the damage which might be caused 8S areault of these ires. ~  

.expect, I ~  that "I'ithin two ~  they will be able to puab theee things 

.through. I am afraid I cannot share that optimism; and I would rather 
. that this Bill became law and went into tha Statute-book. permanent.ly.· H 
will be easy for the Government, .,. SOOI;J. as they are able to push through 
the necessary ll'.lgislation, based upon the report of this expert. committee, 
to move, if they are so advised, for the deletion of t.hiB sub·section to sec-
tion 19 altogether. In the meantime, I think, it is safer and wiser for us 
to delete this clause, because this clause delaya the hope of the oGnling 
int.o operation of the amendment to the Mines Aot\ based on the reeom-
JIwndations of the proposed expert committee. Sir, I move. 

Mr. Prea14ent (The Honourable Sir Abdur Rahim): ~  ~  

"That sub·clauae (') of clause 2 of the Bill be omitted". 

The Bonourablt Sir 1'r&Dk Kayee: If there wall one cllll1se or snb-clause 
in this Rill which I should have thought would have appealed to my 
Honourable friend, Mr. SatYllmurti, possibly t,o him more than to anYDody 
else in this House, it is the one .. the deletion of which he t."nowsuggeWt;ing. 
In lily opening speech on the Bill, I explained the reasons for the insertion 
'Of this sub-cIaulle. Its whole ohject is to.Keep Govern/merit up to the mark. 
_ I would again explain t,hc reason why we han' made. ~ )

1)imi". It is that we realist, that thb ~11  we are' proposing to frame 
under the powers which we hope the House will give us, must in t.he nature 
of things bp somewhat hurriedly frlimed. We want to got them out , .... ith 
-as much "peed ~ possible, beforatbe monsoon breaka,for; as I believe, the 
House knows, the monsoon period is tht' worst period in ~  fir\!S in 
the coalfit:lda. We want oUl'Committel' to go into the whole (piel.+t.ion, to 
advise us 'lO the permanent meBSures tbBtWI! should t,ake, tolldvj:se us 1\8 
to the permanent J ~  if :any, which should be mooein t,he Indian 
Mines Act giving Go,'ernment thf' powflrsthey WRtlt. We hope thut th:lt 
Committee will get to work during the next cold weather. As I told the 
House, it has also to deal wit,h th(' question of coul cODllervation which is 
a most complex and difficult question., When We ~  ~  we,shall 
-obviously have to refer it tf! the interests eoneame'd, and thu't. will t"kc Bome 
time. But I hope thnt, it will' he JlO8sibleto bring forwt1.rd sllihhlp legis-
'lation, say in the budget. Seaaion oftlm yea!' after Tiext. IlIhaU not ~ 
hero then. My Honourable friend, Mr. SntYRmurt,i, may hfl her!' or }w mny 
be translatpd to another ~  of usefulness, but I have ~  

tbat if our hope it! notfulflUed,' there "'iII be Mf.'Jlll)('l's or ~ 'ltollse who 
will bring pressure to bear upon ~  Beuohes to hurry matwr& up: We 
.can come Defore the House, if. necesa&ry, with a re.quest that. we should be 
given an exteDsion of the powers until we can produce the neCflRflary J ~ 

lation. If that is so, we shnll have t.o hring forw.ard a conviDcing calle 1.0 
the House m regard to the delr.;y. That is the whol., eIYc·ct of this amend-
ment. J haw ~  ~ ~ of .t.h,o ~ ~  J ~ ~  j;he 
Rouse that there IS no Mae'ln8velllan mtentlon behllld It whatever. I 
Know perfectly well, flS I told,Ill,v HenomaWe.frieM,Mr. Jollht .. :ilh8tUwllo 
firpll Ilre not going to be extinguished within two years. I kn.ow perfectly 
well, n!'\ dON, ew·r.vbody e\!«' eonnl'ctRd wit,h thfl, in..t'1p.t!'y, IUld l 11M ~  

D 2 
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my Honourable friend, Mr. Morgan, will agree with me, that some perma· 
nent powers will be absolutely necessary. But we do not yet know what 
those perina.ent powers should be and it is because our idea is that this 
House should act ilS.'8 watch dog in this matter, that we have put in this 
'l'rovillion. ltbinkthat thl\t is a point of view which as I have said, should 
bPpeal to my Honourable friend, Mr. Satyamurti, more th8d1 to anybody else 
, in this Assembly. I trust that it will appeal to him now a\d that he will 
not press his amendment,. 

Mr. S. 8atyamunt: My Honourable friend is a good man, an4 I, there-
fere, beg lelwb tq, withdrnw my amendment. 
The amendment was, b:v leave of the Assembly, withdrawn. 

JIr. Prelldent(The Honourable Sir Abdur Rahim): The questIon is: 

"That clause 2 8tand part of the Bill". 

The motion was adopted. 

Clause 2 was I10dded to the Bill. 
1~ 8 &lld 4 were added to the Bill. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That clause 5 stand part of the Bill." 

IIr. 1:. II. J&Dldns (Government of India: Nominated Official):!?ir,·J 
beg to move: 

"That in ciaule 5 in the propoaedlMlCtion 3O.A : 
(a) in claule (6), for the wOl'CI. '&ad maintenance' the worde 'maintenance HId 

funchons' be suhstituted ... 

JIr. PnalcleD, (The Honourable Sir Abdur Rahim): The question is: 
"That. ill o1&UII6 5, in the propcHd .action 3O-A: 
(a) in olau.e (6), for t.he worda 'and maintenance' the words 'maintenance and 

functioue' be aubatitutld." 

The motion was adopted. 

JIr •• , •. 1eDk1Dl: Sir, I beg to move: 
"That. in clause 5, in the propoeed IMICtioD 30A : 
(6) in clan. (d), for Lhe wordI 'and trainiDg' the WOl'd. 'training and duties' 

be ~  

Mr. PreII4enl (The Honourable Sir AbdurRahim): The question is: 

"That, in olaUIfI 5, in the propoud lection 3O-A: 
(6) in ola1lle (tf), for the wont, 'and trainin,;' the word. 'training and duties' 

be .8uhstituted." 

The motion was adopted. 

lit. Pmd41D\ (The Honourable Sir Abdur Rahim): The que,tion ill: 

"That 01&_ 6, .. unl.ded, ltaod part ef the BiD." 

The mot·ion waa adopted. 
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{)lause 5, 8S amended, W8S added t.o the Bill. 
<Jlause6 WI18 added to ihe Bill. 

Clause 1 wtl.sadded to the Bill. 

The Title and the Preamble were added to the Bill. 

fte. KOIlO1U'llble Sir I'hDk lfO)'ct:· Sir, I move; 

"That the Bill, sa. IlJDsuded. be paall8d." 

Mr. PrNldent (The Hono1;U'abll3 Sir Abdur Rl'bim); The question is: 

"Ths,i the Bill,aa amended be paned", . 

The motion wall adopted. 

THE INDIAN LAC CESS (AMENDMENT) BILL. 

Sir Girja Sh&Dkar B&Jp&t (Secretary, Department of Education, 
Health and lAnds): Sir, I beg to move: 

"That the Bill further to Ilmend the Indian Lac ColiS ALi. ~  for certain purp<llel 
betaken into oonaideration." 

The Billj Sir,w8s introduced by rna some weeks ~  the State· 
ment of Objects and Ressons gives 8 very clear expollitioIl, I hope, of t.he 
~  .whieh have impelled Govemment to bring forward tlrisamending 
~  All the sume, Sir. I shall endeavour to reo8;l>itulate ~ 

-what t,hose objects aTe, as it is quite possible tbnt, by reason of the time 
that has elapsed since the Bill was introduced, Honourable Members' 
reoollection of. the Statement of Objects aDd Reasons hlWl become Bome-
what faint. There are two lnain purposes for whlcb we have brought 
forward tws Bill. The first is the raising of the rate of export duty un 
shel1ac and refuse lac to supplement the ~ of the Committee. The 
·exp18nntion of that is t,his. Ever since 19'28 we have felt the compelling 
'comp'etitioD of synthetic products, such us resins, which aTe Ttrodllced in 
Gennany lind which are competing with luc in GreBt BrURin. On ~ 

'Continent and in the United States of America. 'fhe producl.'l'II of these 
synthetic reRms were prepared to oblige the oonlumlng industries, not 
merely by selling these things IOmewbat cheaper, hut 8110 by undertaking 
ai their own expense, research which would enable them to utilitJe the 
resin in place of lac. rt became necessary, therefore, for thf' I,IIe· ~ 

Committe" to take similar steps ;n order to "Iafea'uard too position of the 
industry in the consuming countries. And oonsiderio8 that Bihar, where 
the hulk of tbis commodity is produced, had already seen thE'! extinction of 
the indig'O industry by thf' competition of syntheVic dyea, the committee 
were not slow to respond to the demand of economic forceB; Imd, Rinc .. 
1988 thev have maintained three research workeTB ill England ,--all 

~ 1  j am glad to ~  are engaged in working in ooUaboratioa 
with the industries utilising lac for the ptJrP.05e of maintaining the posi. 
tion of this OOllllnoditv as a commodity utilieeQ for certain industries. 
Not cinb have thev. ~  that; they have also utilised axiet,iog research 
agencies: both in the Urrited Kingdomll.nd ~  ~  UoitedStates of 
America, to supplement the research ~  which 111. done by them for 
promoting the utililJlI.tion of lac. by indu,stnes. Now, SII', tbat costA money 
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and, ill this particular case, the toLal cost is in t,he neighbourhood of a 
lakh of rupees, whereas the revenue from .theexisting rate of lao cess to 
the Commit.tee is on an averagq a lakh and a half, of which more than 8-
lakh is required for the maintenance of the llstitute and the research work 
which is being done in India. 9 ~  Sir,. i(; is ;neoessalY '. ~ supple-
ment the resources of the Committee 'for "the purpose of maintaining the 
position of this commodity and develop\inga market for it abroad where 
it is largely used for industrial purp'0scs. ''\ ' • ',' 

The second main purpose of the amending Bill is to ~  the COlll-
mittee. The Committee was hrought into being for the ~ of develop-
ing the c1lltivation, manufacture Rnd marketing of Indian lac, and the 
Committee is also empowcred under the existing Act to reeeive and 
expend thd proceeds of the cess. But the composition of the Committee, 
as it is t',oday, includes noL only those who are representatives of producers 
or consumerR, but it alBo inruudes 8 number of experts, suchRs entomo-
logists, forest officers, Rnd so on. It was represented to us that on the 
analogy of the Imperial Council of Agricultural Researoh, tbe ptaper 
thing for Government to do was to reoonstruct, this maohinerv so that 
questions of policy shall be entrusted to thosf' who are interested either 
in the production or in the manufacture or in thb export of lac, and that 
technical functions shall be relegated to It IJod,v which will he purely 
advisory. Now. Sir, clause 8 of the Bill attempts to give effect to that 
recommendation. We have found in the case of the Imperial Counoil of 
Agricultural Research, which has the disposal of much larger slims of 
money than this Committee, that  that particular method has served very 
well indeed. Bnd there is no reason why that method should not prove .f.(>1' 
morA effident disposal of business than the p'resent "machinery which 
exists under the existing Act. Clause 3 of the Bill has therefore been 
brought in in order to provide for an executive committee which will have 
the control of policy ,and an advisory bodywhioh will concern it.elf with 
considering such projects and programmes for research us may from time 
t<> time be referred to it hy the flxecutive committee. 
Those, Sir, are the two main purposea for which we seek the amend-

mentof t,he Bill; and we are taking adva.ntage of the opportunity alllQ to· 
provide that, in-as-much BS scientific development moves apace. the-
Governor General in Council, who is responsible for the administration of 
this Act I'Ihall have the power, if occasion should reqtrire, to institute-
investigation from time to time into the actual working of the Institute_ 
That po,"er weare also taking in this Bill. 
If I mav venture upon Ii couple of morE' observations, because the 

House seems to be in a' mood for the expedUiolls disposal of th(· buB'inefJs 
before it, I would say t,his. There are on t,he agenda at least, t.wo sets 
of motions, one of which seeks that the Bill be circulated for the purpose 
of eliciting opinion, the other that the Bill he referred to Select Com-
mittee. Sir, I do submit to the HOURe that it 'is not necessary to adopt 
these tactics or to preBtl those 8uggestions and for this reason. The ~
mittee's resea!'tlh work in England has, so far. been financed out of Ita 
resources, that is to aay. reserves that it had built up.  Those reserves 
have dwindled as a. result of this drain. If these motions 8re moved e:nd 
the Bill is to go over to the next Se88ion, then ~  revenue wh'ich 
we expect, during the six months. that are about tobegm, of ~  present 
financiRI year---eomething in the neighbourhood of Es. 75,OOO-wdl be lost. 
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Further. all the interests concerned, that is to say •. the PFPdueer 8S 
~  on the Committee, the manufacturer ~ rt'mElsented on. th(> 

C0mmittee, the exporter 8S '"epresented on the Comniittee, and En'ery 

(Local Government of a province where this commodity ;s produced, al\ of 
them, have agre1'ld that the amendm.ent is timely and ~ ~ Ii the 
House admits that it is desirable to assist the industry to go fom'm'd with 
tbis project of supplementing its resources, then I submit thE-re is no 
need for further delaying legislation, and thnt the HousE' will proce('d to 
take the Bill into consideration. Sir, I move. 

lb. Pr_tIlt (The Honourable Sir Abdur :a.him): . Motion moved: 

"That the Bill f1lrther to amend the IudiallLa.cCesl Act. ~  for ('ertain purpoae., 
be taken into c:onsideTation." 

~  If. G. Baqa (GOOWI' cum Nenore: Non·Muhammadan )~ 

S There ill e. motion in my namp. that the Bill be referred to a 
p. M. Select Committee. . 

Kr. Pntldent (The Honourable Sir Abdur Rahim): What a.bout the 
motions for ~  Are these not being moved? 

Pandlt lIUakantha DaB ~  Division: ~ )  Sir, the 
Mover of this motion hAS J ~  practically said that ~  dilatory 
tactics. .  .  .  .  . . 

JIr. PresIdent (The Honourable Sir Abdur Rahim): Do yon "'ont to 
-'move your amendment? 

Pandlt .nakantha Du: T may move it, hut ..... 

.... President (The Honourable Sir Abdlll' Rahim): The Chair cun't 
ullow that, the Honourable ME'mber must either move it or not, move it. 

PlOf .•. G. ltaala: Sir. I move: 

"ThM ~  Bill be referred to a Select Committee canaiating of tbe Honourable the 
Law. Member, Sir Girja Sb.ankar Bajpai. Mr. L. C. BUill, Mr. N. M. Joshi, Mr. M. 
S. ~  PanditLakshmi Kant. Maitra, Mr. Ram. Narayan Singh, Mr. Barwnta 
Kumar DM, Mr. Muhammad Nauman. Bri6ut Kuladbar Chaliba and the Mover wit.h 
iDIItrvctkme to report not later than the 23rd iDNnt. IUId that the number of membera 
WhOM pHlence ahidl be nece .. ry co conatitute • meetinll: of the ComlUittee shall be &ve." 

Sir,.it is because I am in favoU!' of the principle involved in t,bia parfri. 
cular Bill that I take thi. liberty of making thi.· motion for 1\ Select Com-
mittee, and also becauae I am anxioua that thi. Bill should be passed as 
soon R8 possible m order that the lac grow«'II may be helped. that I am 
·making this motion ·t.hat the Select Committee should report not later than 
the twenty-third instant. 

Sir OOWUJI llllaD&tt (Bombay City:· Non·Muhammadan Urban): 
Tv.renty.third instant? 

Prof. If. G. Kanga: Thp ~  ~  t()morr('JW'. 
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111'. Prea1dent (,rhe Honourable Sir Abdur Rahim): It can't come Up 
this Session. The Report of the Select Oommittee has to be laid on the 
tnble for a week. 

Sir KlIhamma4 Yabb(Rohilkund and Rumaon Divisions; MuhaJll 
IDl>dan Rural): Why not ask the Select Oommittee to • reporthy .thjs 
m'ening? 

Prof. If. G. BanIa: The Select Committee can repOrt by tomorrow 
lilorning if it cares to. '.l'his Bill is intended not only toiriWease ~  cess 
that is being raised at present upon all the lac p'roduced in this country, 
hut also to reconstitute the Governin,:.! Body all well as the Advisory 
Board to govern the adrmnistration and the expenditure of this partioular 
cess. We are in favour of there being an Ind¥t.nLaQ Cess .comm¥itee, 
wa ~ also in favour of a oess being levied upon lac p·roduetion. but we 
'are particularly anxious to see that this committee is 80 constituted that 
it will really be representative of the people who are interested in rais'ing 
19c. 'fhere are as many a8 six provinces in which lac .. iilbei».g raised. 
It is true that I do not belong to anyone of them, but I do represent the 
wisheR of the ki8ans just as much as Government claim and, therefore. 
it is not {nir for anybody to maintain that justbecauae the growers, of lac 
belonging to those provinces are supposed by Government to have expressed 
their wi!lh to have this Bill passed as soon as possible. it is unreasonable 
on our part to ask for a delay of only two ~ in order to devise the best 
means by whi(lh the peasants can be llBtlured of proper ~ on 
this Committee. J know that, as usual. the Iiossurance will be giv.en that 

) ~  will try their best to consult the ki.Gna or the peaslmta 
hefore t.he six memhers representing the cultivaton of Ilmd are ~  

hv the Governor General in Council. But such assurances have been 
given mnny a time and very little action has been taken .thereupon. It 
iR very well known that 80 many pledgeR have been broken by this Gov-
ernment.. but even on the smaller plane-the plane of assurances-we 
find that t.he reoent record of this Government has not heen so very 
favourahle to themselves or encouraging to the peasants. When the 
Indian Coffee Cess Bill was under discussion 'in this House and when my 
HonourRhle friend, Mr. Avinashilingam Chettiar raised the question of 
the repre8entation of small growers of coffee. the Honour$ble Sir Muham-
mad ZafruUah Khan said that he was happy to be able to assure him 
that the Government of India were prepared to instruct the Government 
of India that the two members to be nominated under the sub-clause in 
questlion should be drawn from the class of Indian planters who were not 
membet'IJ either of the United Planters Association of Southern India or 
of the Coffee Growers' Association, but in spite of this &88Ul'8nce, we 
find that the small Itrowers of coffee of Southern India hal'e not been 
given nny represent&tion on the Indian Coffee Ces8 Committee. Weare 
nfraid t,hat the same thing might be done by Provincial Governments 
"ojth or without the C'onnivance of the Government of Inma, unleBB a 
definite provision is made in the Bill itself that in sucb and such a manner 
the representativell of peasants will be selected. 80 t.h&t.the. peeeantB can 
always be sure that their rightful and legitimate leaden and represenu,tiv.ea 
would alone be selected. by Local Govel'IlII\ents to represent them on this 
particular goveminlZ body and not anybody and evenbQCly whQ-run after 
this Govl'rnment. ~  thf' A man Rahhoites nnd others who simply 
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claim to be ki8an8 ~  ~  it is cOllvenient for them to do 80 alld 
Dot beeauae they have distinguished themselves by serving the kiaana or 
by standing for their cause. It is usually maintained that when ther!' are 
no peaeaute' organisations in these proV'inces it is too premature for any-
body to, suggest that those A.ssoci.tions are to be given the privilege of 
eleating or nominating the representatives of peasants to sit on this 
particular governing body. It is not an unknown t.hing to this Govern-
ment ~  tr;v to encourage the formation of Associations by t9.king tlteps 
admiDlstratlvely as well as legally, and they have done 80, especially in 
the' call$ of labour, and I daresay that Government are aware of the fact 
that the Simon Commission, the Joint Parliaml'ntary Committee Ilnd the 
Franohise Committee have gone out of their way tc offer to take the 
representatives of labour as M.L.Cs. or M.L.As. if only thE'ir Associatiorlh 
came to function for six months previou!1 to elections, And although they 
knew that at that time there were no Associations in seveml provinces, 
they did definitely say that by making such Il provision, by offering such 
an encouragement in various provinces, they hoped that workers would be 
enoouraged to form themselves into Associations and thus gain their right-
ful representatlion in the various legi,;latures. If Government waR prE'p&'I'ed 
to do that in the case of industi1'ial workers, I do not see any reason "'hy 
this Government should not be prepared to acoept our suggestion that 
associations of peasants where they exist and where they do not exist, 
when they come to exist and to function, should alone be allowed to sit 
<"in this particular committee to represent them. We have even gone out 
of the way to suggest that where there are no peasant associations, it 
would still be open to the Governor General in CounC'il to nominat.e, I1S is 
propeSe4 by this particular B111, the representatives of kiBanB Of' those 
whom heconsi;jers or his council considers to be the propel' representatives 
ofkiaans. Yet, J 11m afnlirl the GO'vE'mment ~ not willing to /H"('Ppt our 
suggestions. 

I wish to maintain that this Government doe!! not seem to btl really 
very keen that peasants should organise themselves. °A Bill was sOUght 
to be introduced to enable peasants to organise themselves into peasan.ta 
unions. It was framed exactly on the lines of the Trade Union Aot: yet 
the previous sanction of His Excellency the Governor General was not 
given, and, therefore, it could not be placed on the agenda of the House. 
We tt.re forming associations in various provinces: although we do not 
have any lao growers BSsociation in any of these provinoes, we do have 
peasants associations in Bengal, in the United Provinces, in tJw Central 
Provinces, in Orissa, in Bihar, in Assam and for all these proviooea, 
excepting Bengal, we have got provincial 88sociations also. These 8880-
ciation can certainly be expected to elect representatives on behalf . of 
~  llic groWerR from amongst the 186 growers themselves, and certalDly 
these asaoeiationsclln be trusted to perform their functions much more 

~1 1  mueh more satisfactorily. than the Governor General here 
ea.n be trusted to do, advised as he wtIl be by the Local Governments, 

~  as they would be not in the oQganisation of the kittlft., but in 
destroying legitimate orga.nisations that ~  exist for the 1d.n,. We 
are forming organisations and we are infornllng Local Governmenta that 
l\lob and$uch ~ our orgAnisations, ~ an? IUch it ~  ~  ... nd 
that therefore Whenever they have ~ 1  or ad.uUn.fnti.e propo-
sal. 'to be ~  among the public for eliciting opinion, we should be 
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[l'rof. ~  (;. Hanga. J 
9On8ulted. And we were given.the answer ,by one or ~  Local. Govern-
ments that our organisation", would not be recognised aud, therefore, our 
organisations ~  not likely to be oonaulted like all other organisations. 
Every ot.her interest in tbiR oountr.v is being eonsulted in an organised 
fashion by this GovernmeJlt but the only exception to this is theki8an. 
Is it ~ ~  ooclIHRe the hisanH lirE' the l!1rg!'st number of people in thiR 

~  '! Or is it. mer!'l,v hf'<luIIIW the kiHllnl< form the hR(·k.bone of this 
Government, of this state and of the country '! Or is it ,becauae the 
ki8an8 pay the largest amount of revenue. totms Govemmen:t; that they 
should be neglected, that tb.e:v ,houid be simply thrown to >the tender 
mercies of the Gmrernor General in Council and alRO the Local> Go'Vem· 
ments and their satellit,es? 1 considel" that it is absolutely neeessarv that 
Government shOltld, if necesssry, even go out of it-s WRy to encourage the 
formatioll und uevelopmellt of ,killan orga,nisRtiol1'" or pt>a",antH organisa-
tions. And one of the ~  h.v whioh the:\' CHn do so will be by accept.ing 
our, suggestions which we have incorporated in some of our amendmenill! 
also. It is for the reason that these suggestions should be carefully 
examined that I am suggesting the appointment of the Select Com-
mittee. At an earlier stage I thought it might not be necessary for us to 
get this Select Committee appointed, because I felt. along with some of 
my friends, that we might except a more favourable repl:v from Govem-
ment. But I am advised by my friends. Bnd 1· am convinced t.hat t.hey 
are right in advising me in t,hat, manner. that it is absolutely necessBlY 
to go into the S1eIect Committee and get this thing thorough1.v thrashed 
out and find out .' suitable formula by which the proper representatidn of 
'ki.ans can be aSF!uren and by which it would be possible for us to persuade 
the Government to agree to recognise the l1:eneral peasants Bssociatidnl.l 
that we have in these five provinceI' and making' suitable provision 
thp,rf'in for t,he later re('ognition of regular. functional lac gTOw8rs' 88S0-
ciations when 'Rnd if ~  come into !'xisu>nce in an:v of these six pro-
vinces. With ~  remarkR 1 move mv motion for Releet Committee. 

Mr. PrellideJlt ('rhe Honourable ~  Abdul' Rahim): Mot.ion moved: 

"That the Bill be refen"d to .. Select Commit.tee cOlldist!ng of ... .. 

No names have been given. 

Prof. N. G. It&nga (handing in R. slip at the Secretary's table'): I have 
given the names, Sir: I have read them out. 

Mr. Prelident (The Honourable Sir Abdur Rahim):· This is not the 
proper way of giving notice of a motion. 

:" • '" ~  .of the HODourable the La.w Member, SiI: Gil'ja Shaobr BajpM. 
Mr. L C. BillS Mr. N. M. Joslii, Mr. M. S Alley. Mr. ~  ~ 
Jtriahna Kant Ma1aviya. Pandit La.kehmi .Kanta Me.itra, Mr. ~ Naray8D Sindl. 
Mr. B:K. nu, Mr. Muhammad Nauman, Mr. KuladbarChaliha and the Mover w"hh 

~ to report· not. later thall .  .  . ." 

what date? No date hRa been given. 

PrOt ••. G. ltanaa: 28rd instant, Sir: It. is J ~ d.own ~  28rd 
April, 'lQSS: T ha"e reodit a1ao, 
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~  Pftlident (The Honourable Sir Abdur ~  The Chair will 
nQt m future accept anything written out like this (in pencil); and unless 
ijle motion is completed, the Chair will not put it to the House. 

-{' ...... not later than ,the 2&:d ~  1936, and that tho number of member.e, 
whOle prellllnce shall bo nec88sary to constitute a meeting of the Committee .heJl he five," 
i 

Pandit RUr.kantha Daa: Sir, we are practically between the horns of 
Q dilemma. I would much like that the Rill 9S it is' should go even 
foi:-circulation tor opinion or at least to a Select Committee; but this is 
said to be a 'measure which will help our producers and our industries, 
specially when there is a danger that without this Rdditional money 
secured for this. committee, lac may go tbe wav of indigo, Really at, a 
time like this our heart trembles when we tbiDk that flnv delay on ollr 
part will prejudice the interests of the producers in this iand. . On the 
otber hllnd, Ollr Honollrable friend in charge of Agriculture and Lands is 
alw'I1ys anxiOIlR t,o put cess a,fter cesR--<ln coffee, on tea and on lao. All his 
Department,s of ~  will, it appeall8, have a cess in each ~ in 
course of time, and I do not know how and to what extent that will help 
the actual producer in the land. He has given ua· ablolutely no inforD1a-
tion as t.o how the working of this lac COGDlittee haa helped production,' 

Then, again,i'Sir, this cess is going to be inoreased by two aDnaS in 
each case, seven annaB and five annas on each maund. We do not know 
what was the price of a maund and what it is now. He has not also 
told us whether the price which is available to the producer at present is 

l .aD economic price, so that we do not know if the produ(,,er can'ealrily bear 
tbis amount of cess. 

Then again, Sir. there is a,nother aspect of thequ6stion. There WII.S u· 
time long long past when India as the only land in the world' for the 
production of lac had the entire monopoly in thiil business. But as we· 
know, the lac dve has been replaced long agohy synthetic dye, and now 
we depend ~ shellac, which also has been synthetically manufactu1'ed 
in severnl countries with whom. I understBnd, this Committee will have 
to negotiate for the ~ of ~  Indian produce. We should much like to 
know if even at present this 100 export is the manop(')lyof fndla, and 
how it fares, according to the opinion of the Committee, in competition 
with synthetic sbellac. This is all very necessary and relevant informa-
tion whir,h must be in the possession of the House hefore iti agrees to-
any cess like this, not to speak of its enhancement .. We protect our 
industries bv tariffs and the Government take charge oftbie entire bUlli. 
neS8 of ~ industries, but when these agriellltuTBI prodnctB come, 
we are alway. thmking of B cesl! and we are creating pTIl('t.icsfiy autono-
mous bodies consisting of members. most of whom are nominated. That 
iamv aeoond reMon fo,. which I should muoh like that cU' ~ I1bftuld 
go, if not fer .opinion, at least to a Select Conunittee. If I do not ~  
to a Select Committee, it is be(',auBe> I am afraid the producer may lose-
IOmething by my dilatory methods. I should protest. !;k stmngl,\' t,lwlt 
it should be called tactics. .  . " 

SIr Glrja ..... tar .&1"': I never meant thai.. I meant t.hat. th& 
mot,ion may dela,. . 
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Pandlt Kll&kantha Du: But thst is what I beard. We are really 
out to help the producer. If we want cert,ain information and sift it in 
a Committee, it ieoniy in order to be convinced that we are doing a 
real service to the producer by wa." of giving an impetus to the industry 
and export, and we should like to know whether this cess would be borne 
at t.he present moment by the producer or whet.her it can be entirely 
transferred being a monopoly business kl the consumer across the ocean.. 

Then, again, Sir, my next point is this, that t.hese auklnomous bOdies 
:are mostly fonned out of menlbers nominated by the Governments. If 
we are t,o make the results of research, for which we spen<l the money, 
availab]p, to the producer, we must think of other ways of rec'ruiting men 
to these rommittees. J eannot. straight off say what type' of 'members 
lIbould be elected, for under the present circumstances it may not be 
pOllsiblp.. T am 'not myself Aware if there are organised bodies or assocja-
tions ot peasant.s of lac growers. 'M,\' frif'.nd, Prof. Ranga, is rlefinite that 
such Qrganisations do reRlly exist.: .... 

, Mr. G. Korgan (Bengal: European): No, not in the la(' trnde. 

Pandit lIU&kaDtba DII: Tn that case, that source should with benefit 
be tapped for recruiting our membelll to these Boards, otherwise some 
means should be found to see that these members aTe not entirelv nomi-
nated by the J.JOcal Government,. We have seell in marty 1 ~ bodiee 
that these nominated members do not think for themselves, t,hev do not 
vote, if ,they think at nIl, ,,<.cording to their own judgment...... . 

Mr. Pruid.ent (The Honourable Bir Abdur Rahim): The Cbair ~  

·think the Honourable Member ought. to make such general obeervatiodt 
'On ftn,\' section of t.he HOWIe. 

Pa.nditllilak&Dtha Du: I dOll't mllke any general aspersions on any-
bod.v. We have Been often that these nominated member8.. .... 

lIr. Pr..t4ent (Thl' Honourable Sir Abdur Rahim): Tbat may itself 
mean \lome refledion on eertain Honourllble Membfors here. 

Pa.ndit B1lakan\ha Du: It is not· a general remark to 1\11. Sir. 

Mr, Pruid.ent (The Honourllble Sir Abdur HRhim): Hal' it, Rny allu. 
sion t.o 1ofemhpt'l! of thill HouBI:>? 

PlDdlt BDU&ntha Du: I am speakinJI: of members of the CeesCom-
mittee which has not,hing whatever to do wit,h this House. This Honour-
-able Honse is ~ safe so fal' I\R my remarks here are conoemed. 

Mr. Prlll4ellt (The Honourahle Sir Abdur Rahim): Then, the 
Honollrahl(l Mpmher I'hould Pllt. it in 811Ch a WA:V RS to(! make the position 
·olear. 

Pandit Kllakantha Daa: In these Commit,tees, these nominated 
member!'! will never think for t·hemselveR. or if they think at all, thev are 
~  "ble to BOt. indappndent.1v. 80 I ~  thai' :the BoDOUraDle Mm-
'bpr in C'hRrgp of thp Rill IIhol11d advise the T .oC'al GovemtnentR toO Bet 



THE INDIAN LAC CESS (A.MENDMENT) lULL. 

up for the present Committees, the members of which should be nomi-
~  from ~ ~ ~  panels elected by either the local Legislature. 

?r if the ~ ~ IS linuted and compact, b>' the local boditlS concerned. That 
J1I.. my OplDlon would be a very good thIng and a feasible method to start, 
With. Then of 'course,ss a result of education and realising the be!lefits 
that &ccrue to the producers, they will organise themselves into associa-
tions, and then it 'can be considered if the benefit. of election ('.QuId Mt 
~  gradually extended to these associat.ions. These are the two sugges-
tIOns I ha'V'e t()mllke for the present, one is the system of panel, and the 
other is to extend in course of time the method of eleotion to the assooia-
tionsof lac growers as t,bey ar!1 formed. and fonned to thE' satisfact.ion of 
the people and the Government. 
I have another point to make in connection with this Bill. In fact • 

• hese ,lao distrietB are spt't'Jad over the provin<:'e of Bihar and Orisss. Bihar 
and Orissa. is thE' most importRnt lac producing province in India, snd the 
produce of Orisslli!; one-thh'd of it f\S fnr fiS my ini()Tmation goes-I 
mean one-thin! of the produoe of' Bihar and OriSSA.. But. there is of 
course one technical difficulty. The lac lands of OrissB are almost 
entirely, if not entirely. in the OrillSs Feudatory States. But BOrne lands 
on the margin are in Britist, OrissR'. 

1Ir. K, S. Aney (Berar Representative): What is the percentage? 

Pandi' Hilakantha Daa: It will be a very small percentage, one or 
two per cent. There is one other aspect of the question. We are not 
. setting up this Committee for the producers alone. The Dl&n who trades 
in lac is also concerned. the man who manufactures lac is also concerned 
in this, The Feudatory Mates have no sea-board, and they send their 
lac to Cuttaok or some other place in British Orissa. My Honourable 
friends will be interested to know that one crop of lac is called katki. it 
means a; crop which ripene in the lac Besson of the Cuttack or Orissa lac 
area. From that the name has come, ~  the Committee do not 
seem to know what it means. One is Vadui, an.other is Pa1asi. a.nd 
a.nother is Kstki. 

Sir Girla ShaDk&r BaJpal: If I mlly inform my Honourable fri.end. 
while his nttempt to connect "Kat.aki" with Cuttack is very ingemous, 
this word has nothing whatever to do with Cuttack. It has something to 
do with the month of Karlik in whi<:'h the crop is hsrvested. 

Pan41' .U&bIltha Du: It is not Kartik so far a8 I know. beoaulle I 
ba'Ye beard the name-KaUri lac in OriSIl8. wbere Kartik ..... . 

SIr CJ1rja 8bA11lw B&jpat: But they call it Katik. 

PaDdB .DakaDUla Du: Whatever be the interpretation. we may 
agree to differ there. I have DO objeetion. 

Kr .•. 8. An.,: Who i. a better linguist? 

PaDdIt 1fI1abDtIla Du: It. ill not felicitoull to lav for one that one i. 
~ better linguiAt hut I mil maintain m,. interpretation. However. moat 
of. tbill lae goes 'tll1'oudl CuttAck, and there lire lac depot. in Cuttaok, 
at leallt I Imew them ~ the Waf time wben the priee "&I very hilfh. 
I have lost direct touch wit.h t,hose quarters, but I believe even now there 
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are lac houses in Cuttack. They take lac licenses in the native ~  
bring the lac to Cuttack and sell it from there. So, that may be a con-
sideration for giving some representation particularly to Orissa, in spite 
of the fact that real ·lac producing land may almost entirely be in the 
Feudatory States. I hope and trust t hat my Honourable friend will loolt 
into this aspeot of the question, and simply because for 8Qme reason or 
other the growers are to be found in Feudatory States of!; Orissa, the 
makers and traders of lac should not go unrepresented. Wlth t.bese few 
points, shall I support? (Laughrer.) These are my remarKS on the Bill. 

Mr. G. Morgan: I do not intend to detain the House at this late 
bonr this afternoon. but I oppose the ennendment which is moved by 
my Honourable friend, Prof. Ranga and support the motion as moved 
by my Honourable friend Sir Girja Shankar Bajpai. I welcome this 
Bill because I have seen a great deal of the working of t,he Lao Cei's 
Committee in the recent thr.ee or. four yellJ1's, and to my mind and to the 
!l'jJ;ldof every one connected with it, it has not been enth·f,l.V i;ut,jsfnc-
tory, and we welcome this reorganisation of the Governing Body and the 
Advisory Body, and especially the raising of the cess ,so as to have imffi-
citmt money to carry out the research work which is ~ t'ssential 
for the 'benefit (')f those people which my ~  ~ 1  on the 
ot;her side have been la'Ying great stress upon, namely, the prod'.lrer. 
Vnles8 the producers can sell their raw lac, they cannot make fiUY 

Ululley out of it, and unless the manufacturers and exporters can  carry 
on their business there will be no one to buy lack. The danger,:; ure, IlB 
pointed out by the Honourable the Mover, very evident .. Ii the present 
moment. It is a very serious situation, and unless this Committee 18 

set up a8 quickly as possible and money is obtained, we mny tina OUT-
selves 'in a position where the competition from syntheti.) lac is ,'t>ry 
serious indeed. 'That, as the Honourable the Mover hase'Xplained jUl't 
tlO"', is 8 very . great danger indeed, Bnd the sooner this is tacklerl the 
better. Sir, I support the Bill. ' 

JIr. R&QI, l'arayan Stn,h (Chota Nagpur Division: Null-MIl!l UlUOIl-
dun): I protest at the munner in which the Bill is being rusheu through 
at t.he fag end of the Session. This is a very important measure,; this 
COIlcerns ~ thousands of lac cultivators in my constituency. Tit", 
original Act and also the amending Act are certainly g00d. They :lim 
at, the improvement and development of cultivation, muuhetul'e and 
lllnrketing of Indian lao.' But the way in which the Government 'I\re 
proceeding with the Bill, or I ma,y say if anybody goes thrnugh the ori-
ginal Act Qnd the aRlendingAct .and the ~  ".hicli;' its idmihitl-
trntion is going on-the Government is moving either In a h"lf·hl'Hrted 
manner: or in 8' l>igllTifnshion,'min ,the fnshiaiC oftha generbUeMar-
wari who out of generosity established some pinjrapole fOr invalid cows. 
I represent that area. which is the most important centre of lac culti-
"lttion. I am mvsel{ 8 lac cultivator. Sometimel the;lBc-hIlHrest::" is 
.... ery good and sometimes there is utter failure. Of cours'), St,aie help is 
n*lClessary so the.tfni!ure is preVented and thE' mdttfadture.ahlo'·i.eqt'1ires 
lmprovement. 'At £he lame time so far as marketing is concer.neod; we 
know'that the fiudtuatidn in prfieea is so very abrupt thali ~ 

IRC sells at lli.20 .1\ mRund and' 'somet,imes ~  up tl) n.s: ~  It 

maund. 
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An Honourable Kember: ~  IIOW. 

JIr. Bam Baraya ~  It. ~ dGne 80 in the past. l'11e H"'6ult is 
~  many people am rUlned. It IS the duty of the GGvemment to 
fl.nd a ~  market for ~  We have the monopoly in Inc cultivn-
tlO!l and If Government tries, we can have a stable markH-. As I have 
saJd ~ ~  is proceecting in the WIllY in which a /,,"6nerou8 
Marwan estabhshes 1\ piwjTapole for invalid cows. There is a '1&0 re-
sEarch institute at Nankum in my constituency at Ranchl. The high 
1)(·stS. there are ftlled by ~  The Director was fonnerly 8 ludy 
d.roWing Rs. 1,800 a month beSides Rs. 100 allowance, and frP-e electri-
C:lty, free water supply and a free furnished bungalow. 

An Bonour&ble Kember: She is a technical woman? 

JIr. Bam K&raya am,h: She is an expert in some othtlr ".·ience bllt 
not in bio-chemistry. After that there is another post of Entomologist 
~  a salary of Rs. 850 a month and there is another Europel\n who 
draws Rs. 800 a ,month. All the high posts were formerly heM by Euro-
peans and there was lot of agitation in the House &'S we!l as o,;tside it 
and that poor lady is gone. Bincethen a.n Indian hasheen 1 ~  

to this post. lam not charmed with the appointment .,f Indians, be-
cause when they Bre in Government PIIIY they scarcely look to the in· 
terests of t,he people. Thev look to the int,erest of their stomach and 
to the interests of the GoVernment. Of oourse, there are Indians in 
_small grades. As to the Lac Cess Committee . what. is the achievement 
rtf this committee. A petition W88 submitted to this Government h:v a 
ml:'mber of the committee. The Honoul"8ble Member 1It.?tcd that " 
IA1l.h of rupees is spent every ye91r in this country and 5O,Ol)tl lIome-
where. WIthin a. period of ten years this lady, in oollaborntioll with 
nthers, issued three leaflets. I am a C'Ultivator myself and 1 nm at 8 

loss to know wha.t benefit they have done to any cultivlI.t.or, I nm " 
l.ublic worker mdalwayB roam about in my cOMtitueney I ha.ve 
never seen them doing anything. 11 ~  I haw' heRra thnt some l1eoplc 
nave heen appointed a.nd some demonstrll.'tion is going on in Il earner (Jf 
the ~  Distri<!t in the bungalow of the Director. So far RR (.,·t,tlal 
ofnefit is concerned, nothing has been done yet. There is the Ten CetiS 
Oommittee and according to the amending Act, there is going to be some 
change but the Committee ollght to oonsist of the Actual' culth'RlOI'tI o! 
laC' and Borne mel-chants dealing in lac and some experts. What is the 
us€' of having Government officials there. The committee oont __ ists 01 
f;everal people nominated by the Government. The report is that Rome 
members do not attend. Others attend only to influence the opinion 
of others. Then. as regards the nominatlons of the Bihar Gove.r,!ment, 
tney always numinatethe ~  of Chota Nagpur DivllJlon 88 
tb" ~ of the Is'!:' cultlvlltor. We rlo not know whether ~ 
Honourable gentleman can re<'Ognise A lac. ~  hut be. ill the represents· 
tive'of the lac cultivators. As I said, thIS IS a "ery lmp4'Jl'tant measure 
and it concerns a most important industry in the country. generally. 
nnd especiMly in my constituency. This ~  long ~ ~  rmci 
co.cpet'Stion of non.official Memhers. of thIS House .. It is bem, ru",herJ 
through at thefng end of theSf'8SlOn. Of J ~ It would ~  heen 
hetter if tile Member h}'d been .good ~  to ~ ~ ~  the Bdl, alto· 
~  and' bring it lip 111 the Almla8esRlon hut, rf It, 111 not se(!('pipd, 1 
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hope the Select Committee proposal will be accepted. It has been stu ted 
thht. the report will be submitted day aoftertomoI'l"OW .. I ampN:!:tJ!lred , 
and I hope I sholl be able to persuade other Members ·of the Commit-
tee to sit at once and. submit the report tlven tomorrow morning. If the-
IJonourable gentleman i8 serious about the interests of the ISCl cultiva-
tor" then this motion ought to be o.coepted. With these words,· I BUll-
porf the motion and I hope my Honourable friend, Sir Girja Shanke:1' 
Bnjpai, will aocept it. ~ 

Sir Qirja Shankar Ba.lpai: $ir, the observations that have ~  made 
by Honourable Memberi who have spoken, .80 far, can be classified 
under two heads. The recommendation that the Bill be referred t.o a 
St'lect. Committee is for two purposes. One ~  ·wlti-
vator of lac is better represented than by the method which we have 
proposed in the body of the Bill. The other.js; that ~ ljght IIuuld 
be shed on certain questions which my Honourable friends, Pandit Nila-
kantha Daii, in particular. have Mked, viII .. what is the benefit that the 
cultivator has derived by the research work that has been done so far, 
'md what will be the effect of the imposition of the oess on the exports 
from thii country abroad? I shall deal with these doubts first BJ;ld then 
go on to the other question. It is perfectly true that I snid nothing in 
my opening observa.tions on the subject of what benefits f·he cultivator 
hACi derived from the lac resElarch. That was because at that stage I 
limited myself to the two main reasons for which we had brought far-
ward the Bill.-not ~  the record of the Lac Research Institute. so "_ 
fflr 6S assistance to late-growers is oonoerned, is 80 poor that J wished to 
disguise or conceal from the House this record of inactivity. The fact 
that lao exports h",ve been maintained at the level at which they were 
three years ago., when the competition began to be most severe. is in 
itself an indication of the benefit of the research work which has been 
undertaken by the Institute,and, in ~  of that work which is 
being done Ol' has been done for the last three yeari in England. I 
have the figures here, which I can give to the House. of the exports. 
In 1927 these were 409,000 cwt. Since then in 1981-32, as a result of 
the <oopression. they :fell down to 331,000 and 296.000 respect.ively. 
The position in 1988 was that. they had gone up t(}417,OOO emd, in 
1934 thE'Y had gon(> up to 570.000. That I hope wiIl be 8ODlesatis.fac-
tion to the House I1S suhstBntiBting my claim that the research work 
which is being done ill England has stopped,. the inroad th,1t these-

~  commodities were making in the industries where 111.'c was uti-
lised before. Now, Sir, it will be admitted, that unless there lire pur-
chasers for lac, the oultivator gaiDs nothing. In other words, the pros-
Jl(>rity of the cultivator depends on the off-take of lac by the consumer, 
and to the extent that the Institute and the researches that are being 
(lvnducted under its auspices halVe the effect of maintaining or eyen im-
proving the market, I think the utility of the work that the ~ 

~ doing stancla oompletely vindioated. Then, we come to the more 
direct benefit which the cultivator receives frotn the ~  fit the 
T nstitute. The entomological work and the bio-chemical work that Las 
been done in the Institute has ·been embodied in a manual of IRC pm-
duction which has been published in English and whiC'h has now been 
translated into Hindi, Bengali and Oriya, for the· purpose of distribution 
or sale at a cheap price to the cultivator. 10 that he ~ haYe the 
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results of those researches available to him in a language which he can 
read or which. 8Om,ebody can read and explain to ~  That is so far 88 
!1rOpaganda isconoemed: . Theri the Lt'l.e' Coinmittee haven<rw ataTt,ed a' 
sy!ftiem of 'free 'demonstrations by'msllns 6ftcamdaTI! who 'CRn show to 
the cultivator bow he is to prune the tree, how he is to treat the 
• 'boits " and how he ia to combat parasites and pred,ators. I think, 
tbareatgain, t11:e record, of the Lac Cess' Committee is a good record, 
atid notbne which carl be or ought to beseQffed ,at. So whether you 
lJ8Re the prolJperity of 'the industry as messured in terms of ~  or 
you take the assistance given directly to the cultivator, I think, Bir. 
that the Lac Research Committee and the Institute can claim that the;-
81"1 benefiting :the ~  . '  . 

fbdtt ~  Du: May I  . ask ~  has. been the price yetU' 
after' year? ' 

; Sir Gl11a .bqkar Bajpal: The prices tiuetuate from year to year" 
but. t,hat is.-not because of, anything which is .dop.e or left UfldoM by 
the Committee ;p.rice is determined .by 'co!Hlitioasofdort\8J'ld which' arej 
nGt ,under the oontrol of the Committee.. When there-is a eborbllge'or· 
thera' is· an iDcraasein the IUmand, pricesnlltiurally go up I on the i other 
hand, when there is 8/ drqp in the demand, the pl'icee fall. Nothing 
which the Committee can do is really going to stabilise the deTJInnd nor 
is it going to stabilise prices. and I may tell my Honou1'8ble friPno, Mr. 
Ham Narayan Singh, that if he is under the . delusion that lac is I'Itill a 
uwnopoly, then all that I have Mid so far to 'explain the just.iflcatiot. 
for increasing the cess hl\8 eit-hE'lr been misundel'8toodor completply I08t;; 
upon him. It is because Inc is threatened with the competit,ion of fI,yn. 
thf:'tic commodities that it is' necessary for uato undertake reseRrcl; 
'#ark: and if we take up the attitude that it is up to the confmmer t,o. 
eome to us or to leave the commodity, then the consumer will I('ave the-
commodity, and lack will go the wily indigo went. That is the poo-
~  Mr. Ram Narayan Singh said that some member of t,be Com-
mittee had informed him that aU that the Lac Research people had 
d6ne was to publish three pamphlets. Sir, I am not &; scientist and I 
am not, therefore, in 8 position to pronounce upon the utility of t,he' 
nontente of the publications which the Lac Research Instit\Jte hilS pro-
duced, but I have here a list of no leiS than 98 pamphlets which have 
oeen produced by the Committee. Well, betwt>en ninety-eight and three. 
which WBS the number mentioned by my Honollrtlble friend. thP.l'e i. a 
very ISlrge gap indeed. I think the House will not be misled by inform-
ation, which probably WIlS inCorrect or, at any rate, came from source&. 
wbieh did not take the trouble to verify it. 

JIr. KIm Banyan 8lDIh: Those things might have been sent to y Ill' 
but not to the' cultivator. 

Sir (Iti1a ShankAr B.,pal: But my Honollt'Bhle. friend wilt 8f!Tee WIth 
me that the c,u)tivator cannot follow-:-evel'.l t\88ummg that tw-se "'torI' of 
direct benefit to him-the. somewhat reoondiMooptn'butioD5 on ~  
PQints as the physical eompositiou of lec Mld ROon. The.-e ftl"e of valne 
to the research workflt': thes", may hE", of' ~  totlrose ,w1l0 l1tiUlIt! the 
c(";mmorlitY. ~ ~ not ~ at 1~  to the grower Of ~  

R 
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~  another point ~ "!"U made by my HOQourable friend; Pandit 
I'iIllakantha Das, was: IS this cess going to reduce the export from thia 
country a.nd thus be passed on to the producer? Well, there again, 
the facts ~  not. justify any such pessimistic conclusion. The export 
Cf,SS was Imposed on lac for the first time in 1922. Instead of showing 
any drop, the volume of exports steadily increased. I can proVf! this to 
my Honourable friend. The cess was imposed in 1922. IJ\ 1925 the 
ngures of exports were 4,09,000; in 1926. they were 4.76,000; in 1927, 
they were. 9 ~ ) )  and in 1928 they !fere 5.10;000. Past histou shOWI 
that the ImposltlOn of the last cess did not aBect the value of· export. 
~  consequentially, did not affect the producer of lac. Equally, there 
IS no reason to assume that the increase we Bre recommending now is 
~  to have an adverse effect upon such share 8S the cultivator reo 
ceives of the price that is paid for lac. As a matter of fact, I"a.m 8.iI· 
!lured by these experts who have first·hand knowledge of t,he subject. 
that the cultivator payB no share of the export duty 8t all: fobe export 
dut,y is paid by the agent who works the lac into shelle.c which is the 
commodity which is exported in bulk. Sir, I hope I have succeeded in 
satisfying my Honourable friend, or. if not him, at any rate the Hou .. c, 
that there is no need to anticipate any hardship so far 8S the produc!lr 
iR concerned by reason of the imposition of this cess . 

. Now I come to the second point, ViIS., the composition that we have 
proposed for the committee. It is suggested that if we refer 

4p,v. this matter to the Select Committee. we can meet tomorrow, we 
can go into the question at leisure Rnd still present the report to this House 
day after tottlOl'row. What is the point, which is. shall we say. the 
bone of contention between me and Honourable Members ~  the 
met,hod of representation of the cultivator of lac. Honourable Mdmhers 
see,m to think that the method of nomination is not a suitable wav of 
t'f'c,lI'ing representation and that the method of election should be 'ldort. 
oed. May I say, Sir, that before this Bill was introduced in ~ House, 
we took the precaution of cons'lllting Local Governments on this very 
r>t.iJ1t, namely, what WllS the best method of securing represent.ation of 
thp. IRC grower which would ensure touch between the representativE' 
t\wl the grower. The opinion that we hatd from a great malcntv ~  f the 
Locnl Government,s was, that considering, the areas in which this is 
grown in the differellt provinces, or the stage of political and general 
('vo\ntion of the people who grow lac, it is impossible, ,at tnt9 stage, to 
flrrnnge for direct election or for consultation, for there are no I:lssoci· 
nthns. Take for ~  t.he province of ASRRm. 1 think my Honour· 
ahlp friend, Mr. Chaliha. will bear me out in the statement n.st .ery 
Illrr.:eI:v the IRC that is produced there is produced in forest arer.s, it 
ill produced by aboriginal tribes who are scattered aU. OVett . ~ ~ pIsee. 
How are you going t.o organize them, bring them together lot· the PIll" 

~ of forming an elec.toral college for the purpose of Alecting someoody 
who may go and represent them· on the Committee. It was ~  ",e 

~  R.'8l1ured by I.ocal Governments of the impracticability of allY 
wethod of direct eleotion that we ~  introduce thlg pr.rtieulur 
"1fot,hod in the Bill, Now. ~ us assume for tho oke of arguyqcnt that 
we meet tomorrow and we aU come . to .the conclusion thllt &he idtlul 
Hl'TlUlgement is that theae. people, shall have direct represeuw.lion. That 
does not solve our diffioulty. because we have to consider the practical 
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~  of securing representation for these people. If I am over-ruled 
1n the Committee, if the contention or the argument which ! put I\.,r-
ward to the House now does not appeai to Honourable Memb"rs, then, 
in that case, I will not be in a position to accept the proposal for direCt elec-
tion because, J know in the light of such information as I have, that it 
IS impossible to arTB.'Dge for direct election. Therefore, I Sh'lll h."ye 110 
(,ption but to send the thing back to Local Governments. In ot.her 
words, it will not be possible for this House to pass the But during this 
'Session because consultation with Local Governments that will bpcome 
necessary will rule that absolutely out. 

Now, Sir, my Honourable friend, Mr. Nilakantha Das, sahl, that. his 
bearl was trembling over the fate of the cultivator because ot tbe hard 
-period that may lie in wait for him if this thing il not pas6ed. I 1.' 
"that. all Honourable Members of thil House who are genuinely in sym-
pathy with the producer of lac-and the producer of lac is prosperous 
'so long as there is an outlet for lac abroad-I sa,. all ~ who Rle in 
&ympathy with him, their duty is an expeditious disposal 01 this Bill 
lather than support for propoads which would have the effeet of delaying 
-thtl passage of this Bill. It has been said that Government have Bome 
Machiavellian deTice or object in view, that they have brought this  thing 
'forward rather late in the day. If anything, Government have delayed 
the introduction of this Bill for a period of two years in ordnt to get & 
beUer Hnd more representative composition of the ~ than exists 
in the Act as it is Rt the present moment. I can assure my Honour-
able friend that if it was not possible to take up the Bill so far it was 
not because we tried to delay the mstter-I introduced the Bill neaTly 
'six weeks ago-but because more urgent business has been pending be-
-fore the House. I regret it is not possible for me to acceJ1t, the motioA 
lor reference of the Bill to 8 Select Committee. 

Pandit Nllakantba Das: I raised two points, the one .J:egarding the re-
presentation of lac growers on the Board and the other about the cultivation 
-of lac in Orissa.. Now that .1 aypore has hcen included in the new prOViDC(1 
of OrisilB, what beconies of the cultivntors there? 

Slr CJlrja Shankar Ba}pat: I am sorry I overlooked the point. The filet 
is that. the British part. of Orissa does not produce any lack and that lac in 
ilriaRR" is prodt1C'.cd in the Feudatory States for the representation or which 
we are not making any direct provision in this sub-clause. 

Pandit NUakantha Das: Jeyporc is now included in Orissa from April 
1st. It is 12,000 square miles in area and has. 1 am informed, lac cultiva-
tion. It was formerly in Madras, now it is in OriSS8. 

SlrGtrja 8lw1kar Bajpal: It might .have been ~  MirdraB, ~ I ~  llO 
information t.hA.t Jeypore produces lac In any conSIderable quantIty that wo 
need conflider now. 
JIr.Presldent (The Honourable Sir Abdur Rahim); The question jl'; 
"That the Bill be referred to a &\ect Committee, conliating of the ~ the 

JAW Mtmhl'r, Sir Girja Shanka.r ~  Mr. L. C. ~ ... ~  N.M. 1~  JI: !J. 
Aney, .Mr .. S. ~  Pandlt Kn.bna X.Dt. IIJIaYly& Pandit Labhllll X'anto !lalln. 
Mr Ram Nuay&ll Bingfl Xr. Ba8II1lta XlUJIar Du, Mr. Kallanunad NAuman, .1'. 
Xuiaabar GbaJilUl and th NoV_ with inatrtacltionl to report. on or before c.hel3rd 
.April li136 IIIId ~ 'be au.her. 01. _ben· w__ pteMDee ahaIl be ___ ~  to 
<lODatit.atc ~ meeting o.t $be ~ ~  iliaD he . fi,... II . 

The motion was negatived. 
B 2 
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Kr. President (The Honourable Sir Abdur Rahim): The question is: 

"That clauSe 2 etalld part. of the Bill." 

'l'he motion was adopted. 

Clause 2 was added to the Bill. 

Mr. Plestdent (The Honourable Sir Abdur Rahim): Tbequ.tion is: 
.  , 

"That clause 3 stand part of the Bin." 

¥r. RI'Jn ~ 1  Sir, I beg to move: 

; "; "That in clause 3' of. the BiU, for' clause (11) of sub-section W of the propoaed 
'it!ction 4, ·the fbllowiDg bA IIlbstituted ; 

'(v) six members representing the cultivators of lac; ofle to be eleeted by the lac-
. cultivators of BeIigaI, one to be elected by ·the lac cultivators of the 

;U nited PrOvinoes, Olle to be elected by the lac cultivators of the Central 
Provinces, one to be ~  by the lac cultivators of AIB&ID and two to be: 
elected by the lac cultivators of Bihar and Oriss&, according to TIli"s 
made for the purpoee by the' Ideal Governments coneerned' ;". 

l ~ stage, Mr'. President (The Honourable Sir Abdur Rahim) vacated 
the. Chair which was then occupied by Mr. Deputy President (Mr. Alchil 
Chandra Datta).] 

Sir, just now my Honourable friend, Sir Girj8' Shankar Bajpai, sll.ie,; 
that it is impossible to secure representation by direct election. He ~  

there was no suitable electoral college. I say, Sir, where there js 8 will 
there IS a way. Now, the reformed constitution is going to function very 
soon in the country. People were . not organized everywhere but now 
electoral rolls are going to be prepared fOf an enlarged constituency und 
people will come forward to exercise their franchise lind send representa-
tives to the Legislatures. In the same way, if the Honourable Member 
is really anxiou8 to look after the interests of the lac cultivators, they can 
secure direct representation for them. They are now assessing at t.he rate 
of two annas and four onnas a maund of, lac refined shellaC' respectively, 
and they are in future going to asaess at the rate of Dve annal and seven 
annas. Their income averaged one lakh and 50 thousand. I haTe !leen 
~  that it rose up to about two lakhs. Now their income will be 
live lakhs. 

Sir Glrja Shank&r .ajpal: May I correct my Honourable friend? 'I'he 
income will be only 2t lakhs and not five lakhs. 

Xr. :aam ]Jara1aD BIqh: I say according to the reviled al8et18ment it 
will be five lakhs. 

Sir Girl_ Shankar .ajpal: Even according to the revised 88Se8Smllnt it 
will be only 2t lakhs. 

Xr. :aam ]Jarayan SlDgh: L lubmit the income.ma}, amount to Mar 
about, (lihat. If the Honourable Member will only 81lend.ahout" IBkh in the 

~  I think the whole area can be ~  Bud 1I.n efeetonrl ~~  

enn he established. By these eolleget!'e'prMehtativctr roa", he ele('tied. Ollr 
experience of nomination of Members, by'toeal Govemmnts.' i's VE'ry. sad. 
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1 llowconfine my attention to the nomination by the Bihar Government. 
,As I ~  said, it bas all Mong been the case that the Commi88ioner of 
Chota· Nagpur division has always been nominated bytbe Government of 
Bihar to represent, lac cultivators on the ·lac oess committee.· The Commie-

r sioner has alwa.ys been looking after the ~  (If the European employee. 
there. He has done absolutely nothing and nothing can be expected of 
him eo far 8S the good of the cultivators is concerned. It is always found 
that he has been advocating the appointment of this official or the reteD-
~  of that official and nothing more. Sir, these are the days of democraoy 
,and uow that somo sort of democrB'CY, according to them, is going to be 
~  in, this country, how is it that they are not goiDig to find out 
ways and means to get representation of the lac cultivators on the Oom-
mittee? My objection to t,his is, that people may be nominated by Govern-
ment, bu.t the persons nominated ought to be actual cultivators of lac; if not, 
,thPse who ~  speB'k for them. But what is the use of nominBting Govern-
ment officials aud specially high officials who know nothing of lac culti· 
vation, who do not even recognise a lac tree? And it is always ·fOlmd that 
these people have always interfered with the free expression of opinion of 
the members there, and it is quite natural. It is the misfortlUltl of this 
country that wherever there are high officials on any committee, it is very 
difficult for other people, specially nominated people, to exercise their free 
will. It is therefore, that as regards this I am not going to agree to this 
nomination of officials on the Committee by Government. I hope the 
Honourable Member will accept this amendment. 

IIr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved: 

"Tha.t in da.nae 3 of the Bill, for clauBe ( •.. ) of aub'MctiOli W of th. propoeed 
.aection 4, the following be substituted:-

'(v) six members repreMntiqg th6 cultivator. of 1100, ODe to be elected by the 
18.0 cultivator. of Bengal, one to be elected by the lac cultivator. of tbll 
United Provinces one to be elected by the lac oult.ivatora of the Central 
Provinces, one to'be elected by the lac cnltivatol'! of Allam and two to be 
elected by the lac cultivatcm of Bihar MId Oria. acoordiDa to rut ...... 
for the purpose by the local Govemmenta concerned' ;". 

Pandit JfUahDtha Daa:Bir, I have also 8Ot&n amendment onthi •. 
The two are similar and they can be discussed together. It is No. 4 in 
the second list. 

Mr. Dep1rty Prutdent (Mr. Akhil Chandra Datta): The amendment 
~  in the name of the Honourable Member appears to be identioal 
with the one which has just been moved. 

. Pandtt Bll&k&Dtha Du: No, Sir, not ~  Bihar and Orissa are 

.eparately put here, that is, one representative from Bihar and one from 
Orissa. So it ill an amendment to the amendment already moved. 

Bir, I move: 

'''1'hat in clause 3 of the Bill, for elM" {til of Inb·aection W Of the pl'OpOlld 
MCtion 4, the following be IUbat.itated: . 

'(II) IIilt JIIemben repretent.illl the culMYAton of lac, oae to b. alect.ed by the 
lac calt.ivator. Of Bengal, __ to be eleated by the lae oultivatort of t.l\e 
t7aited PnmUCIIII. ODe toM elected by the lae c:ulti".tor.· of ~  Omatral 
Provinoea, ORe to be elec:t.ed by the lao ca1t.iva&on Of AIIMII, one to be 
eJected by the lac caW.... of BiIIar ead one to be eIeotoe4 by .. leo 
ealtivatora of Ori... aeoordiq to rule made for t.h. PIll"pOIe by the 
Local GonnlJlleDte 1lOIlC8rIIed'." 
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[Pandit Nilakantha Das.] 

Sir, Jlly object in moving this,after my preliminary ~  during tb 
~  stage, ill ratlLer obvious. In matters like this I was ~  the 

impression that there should.at least be perfect understanding between both 
sides, for weare anxious 1elll; the producer may lose if we do not pass this • 
measure soon. The Government and the Member in charge of the Bill 
ahould appreciate our feelings and tlO, I say, that there should be perfeot 
understanding between. ourselves. During my general remarks also I 
CIOvered the 8ubjectof this amendment. I suggested that at least Ear the 
present, the Local Government should be asked to frame ~  wherever 
possible, to form panels either in Legislatures or in local bodies, if that is 
more feasible, concerned in the area, and to nominate out of ~ panela. 
It cannot bo included in the Bill but Government may at least make a stme· 
ment that this B\lggestion will be conveyed to the Local ~  80 that 
they may see if that can be suitably applied. Then agmn, Government 
aleo may agree that steps will be taken if and when organisations of lact 
growers a.re. properly organised, to begin the method of election and to-
extend it gradually, so far as it would be practicable, in future. 

My third object is Orissa. I, at least, expected the Honourable Membezo 
to give me the satisfaction, the little satisfaction, of giving representation 
to Orissa if, after inquiry, he finds that Orissa has a real claim to be in· 
eluded. Sir, Orissa is a land of only the other day, i.e., 1st April last, 
a:nd on tbat All·Fools Dav I was here, and I do not know what 
Province is going to be ~  there. 

Kr ••• S. Alley: Quite a good representative of the land of April 1st. 
(Laughter.) , 

PeditlfUabnu.& J)u: So I am being made aD April fool for the first 
time here by my Honourable friend opposite! 

After due oonsideration and enquiry, if it is found that 80100 method may 
,be ~  have never enquired so far, nor do I know-to give reo 
presentation to Orissa so far as lac growing is conoerned, I shall be satis· 
fied. If on thetmee points 1 have mentioned I get definite replies from 
my Honourable friend. I shall very gladly withdraw my amendment. 

The Honourable Sir ""hmmad Zafrull&h Khan ~  for Commerce 
and Railways): Sir, during the course of the debate on the motion for con· 
sideration of the Bill, it has been suggested that assurances given by Gov· 
.rnment with regard to what they propose to do in. constituting. these com· 
1jD.ittees o.re not of much value inasmuch as someassuranco, that I' had 
givpn during the course of the debates on the Coffee Cess Bill, has not been 
implementfld. I understand that objection was raised by Professor Ranga. 
He raised that objection once during question time alao. I then suggested 
to him that he might look up. the actual w<;>rding of the aSllurance that I 
had given and then put down a question with regard to it. But inasmuch 
as he persists in making the charge against Government, I must ask for the 
indulgence of the House to reply to that criticism. The actual words of my 
assurance wero these. In the debBte on the 2Brd September, 1985, (at the 
bottom ~ page 1639) I said: 

"Two persons to be nominated by the Loeal Govermnente of Madrl108 aDd Coorg, 
"TectiveI1, and it is expected that th_ nomiQatioDe by the Governments of Madra .. 
an Coorg will be _d. in order to aecure fepr8l811tation for un&laoclated planterar 
that. ~  ~ ~  thONl who are not members of the two allOCiation. to whOm rASpre· 
Mnt.atioa i. peD. uder the two following nb-ola_." ' 
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. This W8B repeated at the top of page 1677, where I am reported 8& baving 
S8id: . 

"The B01lOUl'able Member who WIoIlted to mOT{> the motion for reference to __ 
Select Oommittee, Mr. AviDalhiliPgaIll CheWlN', hili had lIOIDe ool1YenatioA .Uh 
lPe with recard to hi. lIuiety a8 to the scope at au.b-c1aUM (i) (6) of claue 4. Tit. 
Honour!lble. Member wanted some usurance that the hope that I had expr88Hd would 
. be C&l'l'1ed mto etreot.. r am happy to he 'lble to assure him that the Government of 
India are prepared to instructt.h. Government. of Madraa and the Ooorg Government 
that the two members to be nominated under thia .lUb-dauae should be drawn from 
the ~ ~ of Indian planters who aro not members either of the United Plante"' 
Aaaoci.tlOD of Southern India or of the Coffee Growe"' Association." 

_ That iB the exact assurance I gave and that aBSUrln'lee hasheen t--&ri-ied 
lDto effect. The nominees of the Government of Madras and the Coorg 
Government are Indian gentlemen and they repreBent planters who are not 

~  of these two associations, and they are not members of these 
assoCiatIOns themselves. I do hope, that after this·expIRnation, the Honour. 
able Member will not continue to perR:st on  a wrong accusation against 
Go\'ernment. 

Prof. N. G. B.anga: .Sir, on  a point of personal explanation. 

lit. Deputy Pru1den\ (Mr. Akhil Chandra Datta): Order, order. The 
Chair called upon Sir Zafrullah ~  undf;lr a .. misoonception. It ap-
peared to lhe Chair that he wanted ~ say Bomething by wa.y of a sugges-
tion to Pandit Nilakantha Das not to move his amendment, and, therefore 
the Chair did not declare his 81llendme.ntmoved. That will, however, be 

~ done now. Amendment moved: 

"That in clause 3 of the Bill, for clause (tI) of lub-HCt.ioo.(f) 91, the p!o"oposed 
I8ction 4, the following be II!-batituted : .  . .. 

'(v) ail[ memben representing the cultivator. of lac, ~ t.o " elteM41 b, the 
lac cultiva.tot;a ot Bengal, one to he elected by. the .lac cultivator. of the 
United ProVUlco. one to be elected by the lac cultivator. of the Centrd 
Provinces, ODe ~ be elected by the lac· cultivator. of A ... ,m, one to be 
elected by the lac cultivators of Bihar and ODe to b, eleeted by the lac 
cultivators <!f Orissa according to rule made ~ t.be purpote b, ~ 
Local GovernD1ents concerned'." 

, , 

Prol·, •• G. ltaqa: On a point 011 personal explanation. I would like to 
state that T am glad that Sir Muhammad Zafrullah Khan has taken the 
opportunity to correct me over II point ,on which,evidently, I waB mia' 
infonned.. It is because that I genuinely believed in what was told me 
that I ~  a remark. Now that the assurance iR made in the House that 
the two gentlemen who were nominated do not represent the two 8ssocia-
tions mentioned, but represent C',o!fee growers who arc not members of any 
of these associationB, I am glad to withdraw what I aaid in conneetion with-
tJmt particular point, and I am sorry for having given the Honourable 
Member the impreBBion that I persi!lt in 8 wrong accusation. (Applause.) 

Sir CHrjI &hauar Batpal: Sir, when I W811 replying to the motion that 
the Bin be taxen'into consideration, I anticipated what I had to say on 
the prineiple of direct election, and it does not seem necesBary for me to 
recapitulat3 what I then said. In reply to my friend, Mr. Ram NaTflyan 
Bmgh's !\UggeltioD, ~ proceeds of ,he OIeB' beutili.echfir iIIe :purpose, 
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[Sir Girja. Shankar Ba:jpai.] , .: 

Qf organising the peasants, I would draw his attention to the fact that under 
the Act-aod that. part of. the Aat has not been atnended-4he prooeeds of 
the ce88 can be utilized only for the purpose of development dfeultivatldll., 
malluiactUl'e and marketing of Indian lac. I do not Bee under ~
cular head I would put t.he organisation of peasants. That, Sir, io other 
words, is QJl abSQlutely impracticable suggestion. ., 

Then, my Honourable friend said, "Democracy is in ~  air, we are 
introducing Provincial Autonomy; why is it that you are no\· taking steps 
to organise these cultivators?" But what I put to my Honouz:able friend 
is this. He ha;s faith in this particular form of democracy, nilplely, the 
organisation of lac cultivators, hut somehow or other, he has not any faith 
in that more potent manifestation of democracy, namely, representative 
governmant composed of Ministers elE'cted by Legislatures, who will make 
nominations under the Act. Nominations will be made bv the Local Gov-
.ermnent which means the Governor acting with his Ministers. Until t.be 
lac growers are in a position to organise themselves, why not trust ~ 

Mmisters? 

Mr . .,. E. lames: They might be ministers; Mr. Das might be a 
minister. 

Sir Gl11a Shankar Bajpa1: It might be Mr. B. Das, it might be Mr. 
Nilkaniha Dasor, if the office acceptance policy of the CongreBs ~  
it might be any member belonging to that party. There is no reason wHy 
it should he talren for granted that so far as representation of the lac growers 
is concerned, nominations .  .  .  _ .' 

Pandlt Imakantha Das: Delhi is yet Q long way oftl 

Sir GlrJa Shankar Balpa1: Provincia-I Autonomy is due in April, 1937; 
1 hope itwill not be the first .of April. In any case, I maintain that it is 
not justifiable to Ray that Ministers of the future are not going to be as 
solicitous of the interests of the cultivator 8S Honourable Members opposite 
ourselves. I may mention one fact for the information of Honourable Mem-
bers. th(l,t even under the existing ~  three Local Governments 
have nominated non-officials to look after the interests of the lac euitivator. 
My Honourable friend, Mr. Ram Narayan Singh, made a point of the fact 
that .mly officitrls had been nominated and non-officials could not reprcli\ent 
the cultivator. From the example of the provinces which have nominated 
non-officials. there is no reason to assume why that example should not 
be followed by other provinces. 

Further, coming to the province of Bihar and Orissa as it used to be and' 
the l)rovinceof Bihar as it is now, my Honourable friend will observe that 
wnereas, at present, the Local Government nominates one ~ 

it is intended that under the change they should nominate two, and the 
idea is that at least one of these two shall be 8 non-official. I hope that is 
going to give some satisfaction to my Honourable 1riend.. Certain al.ur-
annes were asked for by my Honourable friend Pandit NiLrkantha Daa. He 
said, "why not consult Local Governments about constituting panels? or 
He was. not very precise _.' .  .  : 

P"" m1a1waUar. D .. :  I allked you to eonveythe' iuggeaticm to LoeaJ 
Governments. 
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Sit CJlrja 8h&!lkarBajpal: Yes, for the formation of panela. I waa 
,Pointing out .that my Honourable friend was not very olear uta where these 
panels' were' to be drawn from; from the Provinoia} Legislative ColmOil or 
from what he airily called the IQCal board 'I Am I right in aBtIuming tha* 
~~ 18 t,hiIiking'of panels of Legislative CQuncils, is that his intention 'I 

Pandtt ~  Du: Yes. 

'Sir Gtrja Shankar Bajpal: Well, I am quite prepared to plISB on that 
:l\uggcstion to the Local Government ~  ~ ~ ~  

,., . 
The second point on which he wanted an assurance from me was the 

separate representa.tion of Orissa. In th6 light of such information 11'11 I 
have heen able to collect from the Chainnan of the Lac CeBB CommitJtee 
himself, I find that in the British part Qf Orissa-and that is the only part 
that is going to be represented under this particular provision of the Act-
'no Inc is grown at a.ll. It is in the feudatory states that lac is grown. My 
Honourable friend may have observed that in the amending clause we artt 
taking power to the Governor General in Council to nominate two memben 
to the Lac CesR Oommittee; if there are other interests which cannot be 
represented by nomination by the Local Government, or by some properl,. 
"conf;titllted agency, such interests may be found representation by nomina-
t10n by the Governor Generlrl in Council, I think I can tell my Honourable 
friend tbiB: that if I find that the feudatory states of Orissa produce a 
suhRtanthl portion of the lac which is produced in that region, their claimi 
to represantation on the committee will certainly be carefully considered. 
As regards the British part of Orissa, I submit that the onus of proving: ~~ 

it ~ any claim to repreFientntion at all lies upon my 'Honourable fnend"; 
and if he could hring me some material, hereafter, whieh would justify con-
sideration of claim for separate representation of Orissa on the ~  

Ii should be quite prepared to consider that. But as matters are at the 
present moment, considering what I have already stated, namely, the lack 
of organisation among the peasants and the eoncensus of opinion among 
tho Local Governments that the method of nomination is the only method 
by which representation can be secured for them, it is not possible lor me 
to accept either the amendment moved by my HonoUJ'able friend, Mr. Ram 
Narayan Singh or the a.mendment moved by Pandit Nilakantha Das. 

Pandit 1flIakantha Das: Will the Honourable Member agree to extend 
''ilr substitute this by any ~  of election. if .he will watch and see an 
tLt: luture that such associations IWd orgamaatlona are fonned? 

Sir Girj. Shankar ~  As. regards thst. I have n,o doubt that :f 
thes(' associutlioos come unto being, my ~~  and Pro:, 
Ranga will give us no peace and that they ~  to It, . that enD If 
~  do not inquire of our own accora, the matter IS reoonslde.;ed. 

PancUt WIlakaDU1& Du: Then, I beg to withdraw my, amendment . ' 

'lrr. DtpU'J PnIldem (Mr. Akhfl ~  Datta) :Has the Honour· 
.ble Member tbe leave of the House to. WIthdraw ~ RlUendment? 
i, -, 

The amendment was, by leave of the Assembly, withdrawn. 
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1Ir. Deputy Prealdtnt (Mr. Akhil ~  D!'otta): ~ ~  

"That in claulle3 of the Bill, fer' clauae (v) of sub-.ection (oil of the propoaec1 
~  4, the following. be nbltituteci; , 

'(11) lit ~ J representing the cultiviotora of lac. OJle to be elected by the 
l8.o . ~  of Bengal, one to be olected by the lac oultivators of the 
J ~  PrOVIIl<lel, one to be elected by the lac cultivators of the Central 
ProvIDces, one to be elected by the lac cultivators of .A.aAm and, two to 
be elected by the lac cultivators of Bihar and Oriua according to mi. 
made for the purpose by the lo<'a,l Governments concerned j\" 

The motion was negatived. 

111', J ~ 1 ~ (Allam :Valley: Non_Mllh!'ommadan): Bjr, I peg 
to move: 

"That inclaUle 3 of tbe Bill, in clal1l6 (11) of lIub-seetion (l) of the proposed 
al" .. ct.i.on. 4, for t.he words 'six ulembeTs' ihe words 'seven members' and for the 
wardJi 'one qy the Local Government of Aaaam' the wOl'ds 'two by the Local Gov-
ek'nment of Assam' be substituted." 

\ Sir,my proposition is a very modest one-as modest as the province 
of Aasam. Our lac growers live in two different tracts-one in the Mikir 
Hills and the other in the GBro Hill tracts: they are separated by about 
200 miles: the weather' conditions are different; the transport facilitie>l 
Me different; the language is different and the system of administration 
is dissimilar. As such T think the people of one part will not be able 
to represent the people of the other part: neither will the people of one 
part be able to understand the difficulties of collecting lac, quite apart 
from the dangers of the forest itRelf, in the other pa.rl.t because there 
they do not actually grow lac, they collect it from the different forest 
mahals under the supervision of the Forest Department. So, I have 
suggeflted, that two members should be nominated to represent the tracts 
11$ conditions are so different. I think the Honourable the Mover of the 
Bill will not find any difficulty to approve my proposition a.s it does not. 11.1; 
all militate against the principles of his BUt I submit that as Assam 
is a place which is very often forgotten, and in this particular instance, 
ir. moving this motion. I trust the Mover of the Bill will be able to see 
his way to accept it, \Lnd remember the country. It is a. very modest 
proposal: as modest !Uj I said, aR the province of AssQ,m; and I trust 
that mod'esty will pay in this case· 

Mr. ~ 1 President (Mr. Akhil Chandra Datta): Amendment moved: 

"That. in clause 3 of the Bill, in dauBe (11) of Bub-section W of Ute proposed 
new section 4, for the word8 '.nx membe::a' the worda 'BeVen membera' and for the 
words 'one by the Loelll Govenlment. of Assam' the words 'two by the Local Gov-
8rnmellt of. ASAm' be 8Ilbatituted.'· 

Sir Qirja 8h1Dkar B&Jp&t: Sir, my Honourable friend claims that he 
haR made a. very modest proposal. It is, undoubtedly, a patriotic pro-
posal, but it is not a modest proposal, because, as it happens, Assam 
produces the smallest quautitv \of lac of anv oi. the . ~  which 
have been given representatiori; and representaUon has be.en given in 
relation to thequantitiea produced. For example, ~  766,()()(} 

~ Bengal 90,000 ms.unds, Central Pro"inooq 81.000 maunds, ·United' 
Provinces 1158,000 maunds and Assam only 36.000 maunds. Seeing t.ba. 
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these other provinoes have shown a greater measure of modesty than my 
Honourable ~  in practice, I hope he will pl"06t by their example 
and not press hls amendment. 

4 J[r. J[uladhar ... ua: May I corree1; my Honourable friend 1  I find 
from the statistica that at the end of 1934 the produotion of Al8am was 
45,000 maunds. 

Sir Glrta 8h&Dkar Bajpal: Even if it. was 46,000 maunds, it was leu 
than the production of· the other provinces. 

Kr, Deputy Prelldent (Mr. Akhil Chandra Datta): The question is: 

"That-in clau.e 3 of the Bill, in olao86 (11) of IRIb·seotion (.#) of the propoltd 
. a,w Metion 4, for the worda 'six members' the wqrds 'ae'nll member.' aDd for 6he-
words 'one by the Local Govermnent of Aaum' the worda 't.wo by Local Gov· 
ernment of A88aD\' he substituted." 

The motion was negative·d·. 

Prof. If. G.R&np:· Sir, r move: 
• 'That in eJau86 3 of tbA Bill. in clau!e( 11) of IRIh-section W of the propoaed new 

noItioa 4, for all ·the word! OC01Irring after the worde 'repreHll'ting the crultl'VatGN of 
lac' t.he following be.nbatituted : 

'NoaUna. ied: by tht Peuantl AJlOClatiOI1! of . the Pl'Ovineel of Bengal, U. P .• 
C, P., A.um, Bihar aDd Orila. in ihe proportion of one mllDlber far eMh 
provincial auQciaiion, provided each IUch llsociaiion 'repl'el6llta 10 per oeD'. 
or more of the cultivators of lac or thOle who ~ 15 per ceDt, or 
more of the area under l8.c in the proviDce concerned, whichever is l_ 
or in the absence of any .uoh aalOCiation or aa8OOiationa in any province 
or prOVlllces, tht rpollpeotive Local ~  01' Go .. l'IIIIIeIltI ahall 

~ one member for each province',". 

In support of this amendment, all that I have to Uy is that I dl) 
ma·ke provision for what is to happen if there were to be no peasaolie 
associations in any particular province or provinceB; IUld I have taken 
care also ro see that the representation is to be given only to thOSfl 
associations which can beBaid to genuinely represent the lac growers 
by providing that they should reprt:l!ent either ten per cent or more of 
the cultivatol.' of lac of that particular province or those cultivators who 
.culthate 15 pel" eeot or more of the area under lac. in tbe province eon-
,cemen. whichever is leps.Therefore, Sir. I hope tbat Government wHl 
88£. their way to accept thiE! amendment. I am extremely anxious. that 
there should be no deadlock if tbere were to be no peasants.' 88sociation 
in any particular province. At the same time, I am equally anxious thl1t 
whenever any peasants' association comes into exist.E'nce, it lihould be 
given every possible opportunity of covering as great a ground as possible 
~ representing the ~~  Bnd gettinlJ, their representation on this 
particular governing body. The Honourable Sir Girja Shankar Bajpai 
has himself admitted the advisability of giving direct l"8preaentation to 
peasants and to lac growers when t.he.v begin to have organizationa of 
their own. His difficulty Reems to bo that the laG growers do noil today 
pORseRS any associations, and it is rat,her diffioulf; to encourage them and 
help them to develop their organizations. Therefore, it will be pre-
toRture to expect Govemment to give them the right of elaoting their 
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. [ProE. N. G. Banga.] 
own representatives to sit on this particuillt' governing body. But, Sir, 
let me assure my ftiend that it will be necessary for him to allow the 
peallants' e,8socia,tions, where they oome to exist.,'.to elect, their repre-~ 

aentatives to sit on this particular Board and it does not compel Govel'll' 
ment to go out of their wa.y and help the peasants to develop thair 
organizations. If it Cflrcs to, well /lnd good; if it does not then it still 
possess the right, through the Governor General in Council, to nominate 
a member on behalf of the growers of a particular provinoe., to sit on this 
part,ieulur governing body. He wants \I" to be assured of the fact that 
the Provincial Governments have eertltinly tllken sufficient ~  to see 
that proper representatives have been selected on behalf of lae growers. 
At the Rame time. he W&8 oonstrained to admit that only in three pro-
vinces it became potIsible for Provincial Governments to nominate non· 
officinlR to represent the Inc growers and, in the other three provinces, 
it ho.!;I still become neceflsarv for the Provincial Governments to nominate 
not non-officials but ~  But, Sir, even if non·officials were to be 
nominated, as my friend, Sir (jirja Shankar Bajpai, hopes, it might be 
within a. short period to help these lac growers,' it. would notl be satis· 
factory because we all  know how theRe nominated memhers would behave, 
and my friend. Mr. Ram N6rayan Singh, has made it perfectly clear that 
it would be impossible to trust these nominated members to discharge their 
duties towards the lac l5l'owers properly and adequately. Therefore, Sir, 
I am particullU'ly anxious that as much· opportunity as possible is given 
in the provisions of this Bill itself fot' peASants' associations. wherever 
they' e..'Cist. andwhf't'ever they may come into existence and function in 
future to .elect representatives on behalf of lac growers 90 that their -
case may not go by default in the counsels of the governing body. Bir. 
my friend wants us to put our faith in aU these local ministers and 
ministries, I do not know how far it will be possible for us to do so 
with tlhe kind of Provincial Autonomy Wt, are given. It is true that 
80me oongre98Inen areftnxious to form ministries if they get an opportu· 
nity of going into the Councils in a majority. But even if they were 
to be there.' it is not enough for peasa,nts to simply say that there are 
congressmen and. therefore. they can trust their fate to congressmen at 
any cost. Sir, peaFlantR as a class would like to be assured' of their 
rights. of the ~  of their rights in their own rigbil 
and in their own capacity. and not to depend either on the 
congress or any other political organization (Hear. hear) and it 
is for that reason that I maintain that this particular amendment 
IIhould be acoepted. becfluse, Sir, I want the peaso.nts to be thoroughly 
""!lUred of their right to elect their own representatives not only on this 

~  but on sevel'8.1 other committees to which I have referred 
again and Bgain in the course of t,he dehates in t.h;!; '}lollsp on !'('veral 
occasions. independent of the political Mlo11r of the minist.ries we are 
likely to ha'Ve in the near future. Therefore, Bir, I wRnt the Government 
to be generous enough. to be state!!1llan·like enough, and to be broad-
minded enough to aceeptthis amendment, because it doee not tie their 
'handll to any particular inviolable f\roeedure but still gives them tbe 
oppmtnnity of nominating a. non·official in those provinces where peasants' 
IWIOciationlJ do not oome to exist. 
My friend, Pandit Nilakantha Das, does ~ seem' to be quite sure in 

bow mnny provinces these peasants' Rssocistions are today functioning. 
I clin Rssine him, as well as this House. that even in his own province 
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there is a kitan. organization. There was a pt'Ol'incial Kit4a J~  
held not mcirethan a year ago, and there was a ~  ~  \-:es, 
'our ~  do not W'ork as' energeticaUy' as Government' 'committees, 
'1 because we do not have money, we do not have enough resources placed 
at Our disposal:' yet ·there 61'e committees to represent tl1eclaima,.' the 
wishes and the thoughts of the ki.an,. but they are not being reoog-
nised by. ('7'OverDJrlent, merely becaiC!le tbeyhappen to·tBkerather a. 
rReIie'al view of thf' responsibilitieR of this Government and of the policy 
of the Government to help thJm to improve their ~  .. Sir, 
as I have already said, there are provincial ki8an organizations in till 
provinces, except. BengRI, ann. even in Bengal, m. Noakhali. in Burdwnn 
and m Dacca and Chittagong. there are district pe.asants' associations, 
and if only Government really cares to help &!ld' aevelop these' lei_a,.' 
organizations, as the." have themselves ~ ~ to do, •. ~  to ;8n \Ulsatis-
fl\ct,ol''y extent, in the case of industrial labour, then certainly it would 
not be possible for tl,crn t.o see theil'\\:'sy to accellt this ~ J  ~9

ment. With thesc remarks; Sir, I place this e.mend'mentotmfue before 
the Houge in the fulle'lt. c:onfidence that it 1 ~ ~  i 

rAt this st.ag?_ Mr. Pre!licient (The Honourable ~ ~ ) 
resumed the Chalr.l .' 

Mr, President (The Honourable Sir Abdur Rahim): Amendment IQoved: 

"That ill clause is Cif the Bill. in clause (I1l of .ub·selltien W fJf the p1'OposM new 
8ection 4, for 9.11 the words occul'ring after the word. 'repreeentinr the cultivators of lac' 

.. the. following be IUbetituted : 

'Nominated \/)' thO! PeaeanIA Associations of the Province. of Bengal, U. p., 
C. P., ASRam, .Bihar and Oriua m tlw proport.ion of QQIl member for each 
provincial allliOcialioll, prOVided each aucb IIIIOCiation repr ... nta 10 per ~  

or more of the cultivators of lac or thOle who cultivate 15 per coot. or 
more of the area under lac in the province concerned, whichever is lee. 
or in the absence of any luch aSlioclation or a .. ocu.tiOllll in any provillC6 
or provinces, the respective Local Government or OovernmegIA eJ:r.a1l 
nommate one member for each province'," 

Sir Girja .mbl' Bajpai: Mr. President, I am sorry I cannot see my 
way to acc('pt the amendment of my Honourable friend. As you will 
observe, Sir, he says that nomination is to be tnade by the peasonts 
al:lsociationA of these provine-cA provided coch such association represents 
ten per cent or more of the clIlt4vatorll of iRe or tmosowhu cultivate 15 
per eent. Or more of the nrf'a under IRC in the province coneenled . Well, 
Sir, 1 t.hink to any fair-minded person it will be clear that to let CD a. 
minimum of t.en per cent of the cultivators to repl'c:'sent or nominate 
somebody to represent 100 per cent or the whole amount is hardly equit-
able. That is the firlt pc-into 

The second point is, that. these aB8ociationl, aa I have alreadY' 
endeavoured to explain to the Honse, do not ~  at; the prt'seot moment, 
certainly not. anj" repreientfltive RSlOciRtions of the growers of lac. When 
the time comes. when 8unh associations come into being and they are strong 
and well organi7:ed ,mel thorona:h1;\ represl"ntntiVl", then. Sir, in ('onfonnity 
with what. T, h. nye R.lr,e, fl,d .. ~  "flili, .. ' ~ ~  ~  d., (,Bire., ',01 .t.,.\ae ,Qoye:n$DeDt. ta 

~ 1  ppportunity of takinjf 1\ dtrect .hand In. tile working ,of the 
ccim1nittee,'tM J ) ~ ~ ~~~  but DO.thefore that. 
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, PrOf.' ... 'G. I&I\II{ i d.o ~  to press this ~  'to a VQtfl 
In view' of the assunmce giv.en by ~ ~  

The ,amendment-was, by leave of· the ~  

JrIr. PrealcIeIR (The Honourable Sir Abdur Rahim): The question is: 

"That. clauae 3 .. nd part of the Bill." 

The motion was adopted . 

.clause 8 wa& added to the Hill. 

Clause 4 was ado.ed to the Bill. 

Kr. Prllldent (The Honourable Sir Abdur Rahim): The question is: 

"l'hst c1&1Ue 5 stand part. of t.he Bill," 

JIr. G. KorllD: Sir, I beg to move: 

"That in clause 5 pf the Bill\ to the proposed new sub-section ("l of sect,ion 6, 
dhe following be added at the ena :  ' 

'and the ownership of· all pa.tent. so secured shall vest in the Committee' _" 

I want· to add these words so that. the money which is spent by the 
'Committee for Bny pa.tents shBll not be used for any privBte owner8hip 
. of PRtt>llts, but for patents which should be absolutely in, the ownerRhip 
of· hhe Commit,tee_ That, is my onl,v object in bringing" forwl1rd this 
amendment, 

Sir, I move, 

. JrIr. President (The HonourRhle Sir Abdul' Rahim): Amendment moVed: 

"That in 0lau8e 5 of tke Dill to the propoaed new sub-section (") of ilection 6 the 
following be. ~  at ~ end: 

'and the ownership of all patent, 10 SBCured .hall vest. in the Commit.tee' ... 
, 

Sir GiriaShankar B&lpll: I believe the ~  of the amendment is 
to make surB that mone,V will be, spent by the Committee on the taking 
out of pa.tents onlv if the vwnership of these pntAntR could vest in the 
CC'lIlmittee. I understanrl t.hAt t.hRt, is t,he 'Polic" of the Committee and 
thClt the Commitwe do not propose to spend money on the taking out ~ 

patents unless this condit.Ion is' r;ecuren, In the (·ircumstances, I msy 
·submit to my Honourable friend that it is reany not nec.essary to mOVt' 
tb(lAmendment because, unlesB this ('.(Jndition is realised, t.he Committee 
will not spend any money on ~ out of the patents. 

Mr. e. JIorp1I.: 1. beg leave. Qf the House to. ~  m;, ~
ment in 'riew Qf the aSBUl'aDcegiven ,by the ~  MtIoJDber .. ne 
'ftmendment was, by leave of the Anembly, withdrawn_ . 
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.. ~  J ~ ~  (The Honourable Sir Abdur Rahim): . The ~  is: 

. "That clau.e· 6 stand part of t.he Bill." 

The motion was &do"ted. 

-Clause 5WRS' added to the Bill. 

'Clause ,6 was added to the Bill . 
.clause 7 was ~  to the Bill. 

-Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

"sir Gtrja ShaDkar .a:Jpat: I beg to move: 

"'That the BnI be paued." 

JIr. PI_dent (1'he Honourable Sir Abdur Rahim): 'fhe queation ia: 

• 'That the Bill be paued.·' 

The motion was adopted. ) 

Ilr. G. R.I'. 'l'otteDham (Defence Secretary): Afte, cODsulting various 
-sections of the House, Government have decided not to proceed, during 
"the current Session, with the motion that standa in my IlaJIWIfor 'the 
eonsideration of the Cantonments Bill. 

RESOL UTION RE DRAFT CONVENTION 
REDUC'r,TON OF HOUnS OF WORK 
WORKS . 

CONCERNING THE 
IN GLASS·BOTTLE 

. ~ Sir. J'l'ank ~ (Memb!arfor lDdustries and Labour): 
'Sir, I move: 

"Thllt thie Assembly, hs:ving con.idered the 4ralt ~  adopted by tbe 
Nineteenth BeI.ion of' the InteMlation&l LaboUr ·CtmhrPl\('.e concerning the reduction 
·of hours of work in .GlaaB· bottle WorD, recommend. to the Oovemor OenerRl in 
Council that he do not ratify the Convention." 

.T do not think I nE'oo netAin t.be House long overt,his Resolution for, 
two TeaSonR· Ono is thAt, ~ we WPl't' tnnght in ollr Rehool.hoy days, the, 
F(I'eater in!'lunel' fhl' lesR, !lnd thiR Convl'ntion iR merely f\ corollary of 
the Convention thnt this House considflrt!d n few weeki! back a,lId dedined 
to rom". : The Convention which the Hou!!£' dec!ioe.d to ratify concerned 
the'. r .. iluetion of hOUTI! of work to 40 B ~  throughout industries Reneral. 
lv. This Convllntion seek!! to reduce the hours of work in automatic' 
~1  worKS, to 42 hour,; per week. The renson why 42 houri' 
llppear in one Convention nnd only 40 in the other i. that the manufacture 
o! p-lnRR bottle work!! if'! 9 cont.inllous proce"s and therefore :vou mUAt have-
11 number divisible flv ~  Th.. second reQaOn is that I think it Will 
(lnl:v 0 :VPRr I\.l!'O t.hat t.hp HoulM' declined to ratify a similar OonftDfIion 
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[SIr Frank Noyce.] . . . .(. ,. 
relating to the' hours of work in sheet-glass works. Both these iDdus·· 
tries, sheet-glass works and automati.c ,gIMs-bQttle works. artl very "l;I1a11; 
they are both very tiny branches of industry. I believe there is only 
one automatic glass-bottle works in this country or at most two. 
I ht1Ve some infr:rmation-l am not sure how far it is authentic-that 
a small one has re<'ently heen started ;in· Bomba.y by thetrulI.sferenre of 
a machine frop1 the Naini glass ncar Allahabad. What Wfl, wQuld be 
asking these small factories to do if we ratified this ~  would be-
to cut down their hours of work by a quarter. What, 1 'ugge'lt ,to the 
House is, that there is really no reason, fQl' singling out a  . 'very small 
branch of itldustry fOf discrilllinQtory treatment. There, if; II-point of 
general npplicn.tion which is pcrhnpR worth while ~ in this con-
nE-ction nno t.11at is that reductiOll of hourf', 1 J ~  ~  which 
are worked by shifts. may not be n vcry Rf'riouB matter to the employer 
provirleo he cnn reoue(l ~  too, but thnt it is Q.. ver.\" . serious, matter 
from the point of view of t,he operative. There is not,hing in tbiR Con-
vention"in spite: of the fact, that it. followR on HlP ~  ahout 

~ 9  so that in theor,v one could ~  it nnn rmlllC'f' wllges. But to 
Bsk workmen to aecept a reduction-a reouction that would be considerable 
if the employer were to carry on his' business as before-would be to ask 
them to aceept a very greatly reduced standard of living. As I have said, 
my main point in ~ the 1~  to ngrec trlnt, this Convention should 
not be ratified is that it involveA ver,'-' oiscriminlltory Jreat.ment. agajnst 
8 struggling industry. Sir, I move· 

Kr. Prealc1.D' (The Honourable Sir Abdur Rahim): The quesbion is: 

"That thi8 ABSembly, having considered the draft Convention adopted by the 
Nineteenth Belsion of the International Lahonr ConfM"l>nce concerning-thl> reduction 
of honrA of work in Glasl·bottle Works, recommend8 to the Governor General in 

~  ~ )\edo not ratify the .(Jonvent.i';m." 

The motion wns ndopted. 

RESOLUTION RE DRAFT CONVENTION I .. IM!TING HOURS OF 
WORK ;IN COAL MINES . 

. '!"he KODov.bl. Sir !'rank 50yea (Member for Industries and Labour): 
Bir, I move: 

"That this Assf'mhly having conAidered the rlraft Convpntion ~ hours of 
work in' coal min8il ~  by the Ninett.enth Bpmon of the IntemaW,"al I.abonr 
CODff!rence recommend. to the Governor General in ConDcil that he do not ratify' 
the Convention." , . 

ThEl Convention with which this Rf'solut,km (lPn18. "lthough in form fl., 
new Convention. is not reaUv !l0 in fACt.. The Convention re-

15 .P.II. preaents e. revision of 1\ Convention whir.h was adopt.eci by t,he ' 
InternRt;onal I,abour Conference in lQ81 Rnd which came ht'rore this 
HC)I]Sf'i in H}f\2. , Tha.t Convention was. as Rir Joseph Bhore clqllained ro 
the J{OUM-, R·. ~  ciesignetl primarilY. if not ~ ~ 1 ~  wit.h 
~1  ~) C'ondihons In Europe .. tt arose.ollt. of Il. consultation between 
Governments, Qoal. owners and milli'!rll of. the different European eoal 
IJl'Oliucing eoiriihikl arid" ~ in its originsl forto was ddinit.P1:v ;'estricted t,o 
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European countries. When it was first presented in 1980, it failed to 
:.UCu.re thd Qeceesary majority from the Conference and it waa plaoed an 
,the ~11 1 9 1  ~  meantime, as Sir Joseph Bhore :UpWoed 
.( ., J ~ House, the Internatlollal Labour Oillce had become ~  

~  doubts as to whethel' it wae right constitutionally to liruit .001'1-
vcntion to a ~  circumscribed geographical ~  In consequcnoll, 
'm its final form 88 adopt-ed in 1981, it was ~  ~  in ita 
.",lioation . ('xcept that the &68ent of two of thl> lell.ding European ~  
'triee ,W8JS made MOet!ear.y for it to come into foree, but in fact it WIlS 
designed with ·rl"ference to European conditions. The RE'solution paesed 
by ,thieHouse ~  ]982 was in the following tenns: 

"ThAt this Assembly. having considered the Draft Convention limiting hours of 
work in coal millet! adopted "t the Fifteenth 8ellSion of the Internstional Labour 
Conference recommends to the GoY8rnl>r General ill COllDeil tllt.t he Iheuld .x_li_ 
the possibility of reducing the statutory limits for houn of work in mines and that 
the results of this 8lI:amination should be placed before this Auembly." 

And I am ~  to note that on t,h3t occasion even Mr. Joshi did not 
I'Ul(geat thrd, the Convention should be rati1led and was in favour df the 
proposed examioation. TQ&t examin.tion 11'88 made and the con.clusiQDs 
to which we were led as a result of it were embodied in the Bill to ....00 
the Indian Mines Act which was pasRed in t,his Honse less than a yenr 
ago. AsHMourable Members win reoolleei, that. DiU, '\Vhieh 'lIllbse-
quan,ly becnme law ond which ca.me into force only ahout five mOllths 
.,0, made eubriantial reductions in the bouM of wol'k aDd ~  

in .lM Ja<>tJr.l of work . under,"ouDd with wlUch tflitl Conftntion il mAinly 
.i concerned, I mav also add that whereas, this Convention is limited to 
coal mines. the reductioos effected bv the Mines (AmenGmentl At!t are 
not so limited and npply to minE'S of 811 classes, The maximum limit 
for underground work in all mines is fixed at nine bcwrs. a.day .. But 
thewe ninE' hours have to include the whole of the time teken b.v a shift 
in going down the mine Rnd the whole of the time taken by the shift 
ig. cominr; up ~  In other words, nine hours is the maximum tim' 
~  CRn ('181'se between the moment the first .man entQra a mine and 

the time when the last man leaves. If B mine is worked without shifts, 
then the ~  hoursrepresenttbe maximum titoe PfI,twee)l the ~  

.her! i!he first man to flO to work enters the mine and the moment when 
thelasi miner l"nes the mineror the nimt. As n"Dourable Memben 
wilt tree, in the bil!l?eJ:' mines, this meanR that working houn are in the 
nei/thbourhpl'ld of eistht, and. ~  acqUAinted wit,h ~ J wou1cl 
realize, t,hese ~  hout:B are not worked in anything like continuOIIR toil 
The result then. so far as we are concerned, is that .althoulrh we aid not 
ratify-the Convention of 1981,. We effected a very substantial refol'lD in 
thp, houl'II of work not mrre1:v in coal mines but in Bll miDf\R. 

TJ;iebistorv of the Convention. on the other hand, WM Dot ao hallllll'" 
"cJr,.to put it briefly, it achieved l'Iothing. In fact, r tmak I 8m light; 
in II,8ving tl\Rt owing to the ref uRal of ,he 1eac1in« European eoun .... 
to ,ratiJv it, it never came into effect Bt all, and it "&I in 00DaeII"". 
of this failure that the revision of the OonveDtion .at tm0erWr8ll. IIJ'he 
'la-viRion is .in fact intended to l'emove, at 'least for," leading Emopeea 
Countrla.. the diffioulties which tltoOO in ~  wav J ,ita .... 8_011. Bat 
the revision is confined solely to pointe of W. &Dd at *he ~ fJf 
the Government of India have pointed out in their report, it does not 
affect the ~ J  of ~  ~  .. ~ '-. .... ~  
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left in their original form and the only amendments of importance ~ 
. repreSented by the insertion of the proviso in the first paragrapthof ~  

6 and the insertion of 80me paragraphs in article 8. I need not det&Ul the 
House by indicating what these small alterations are. 

Thus,. fOf all practical purposes, the Convention now presented is the 
same ConvElnmon which has already been considered by the House and 
the qaestion which arises is exactly the .same question \as arose in the 

~  on the Mines (Amendmtlut) Bill less than a year ago. As I have 
already sliid, the important changes we made in the ~ have .been 
in iorce for. less than six months and I trust the House ~ agree that 
'there II! U()lJase for revising at prestlut It conclusion so recently reached 
and 80 rec.·.ently put into force. Sir, J move. 

Kr. PreBident (The Hono1lrable Bir Abdur Rnhim): Mntion moved: 

"This. Aa.-mbly having considered the draft-Convention limiting houm ()f WOI'k 
in coal mines adopted by the Nineteenth Sell8ion of the Internationllol Labour 
Conferl!llce, recommends to the Governor General in Council that he do not ratify the 
··Oonvent.ion." " 

Prof .•. O. Banga (Guntur cum. NeBore: Non-Muhammadan Rural): 
SAyerBl of \1S want to spenk on this, as it is a very important. thing and as 
'We sat late yesterday I would like to request you to adjoum the Rouse 
till tomorrow. May I know up to what time we are going to sit today? 

ID'. Prelldent (The Hono\1'table Sir Abdur Rahim): Not yet. 

Prof. :1'. G. llaDga: Is not. an Honourable Member entitled to know 
bow long the Rouse is going to sit? 

Kr. Pi'eld4eDt (The Ronourlloble Sir Abdur Rahim): The Honourable 
Member wHl know it fairly eoon . 

. J'Ir. •. 11'. ;Joshi ~  Non-Officia.l): I ha.ve not given notioe 
of ~  amendmEmt but it should not be regarded from this fact that I 
agree with tIl(' yjl'w whir.h the Honourable Mc·mber in chnrge of T ~  
apd ~ 1  has rut. forward that conditions in India are not yet ripe for 
the ratlficataon 0 thIS Convention. TIle Honourable Member himllel£' hail 
~  that practically the ~ 1  of work in India are eight It. day and 
the houl'll in the Corivention al80 pr8.Qtically are not much less than 
eight,-a little less than eight. The difference between the two hoUl'll 
of work bEling 80 ~  I felt. t.hat, t1t€' GOVl'rnIllent, ()f lnrlia should Illtve 
tltken steps to I'Iltifv, t.his Convention. I feel, Mr. President, that in India, 
a: large number' of' mines db not work for a very large nwnber of hoUl'8 
and most of thelii work abOl.lt eight houTS a day and if they make a. 
ehange now, the change will not pres!! heavily on the industry. Neither 
wi11 the wageR of the minet's suffer on account of the change. Moreover, 
theeosti of produetion in Inaia, even if there is some burden on the 
In4ustry by the', change, it! ~  that in competition ~ COJI 
;wi" Dot Buffer iI.s comJ>ar8d. with the eoal'in otht)r cqi1lltrjee, . 
\ " . 

,An '!IODe_bIt Member: Question. 
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Kr .•. II. Joahl: In spite of the fact that 1 feel that the Convention 
could be ratified, I have not moved an amendment, nor do I propose to 
oppose this Hesolution on account of the fact that last year when an 

i amending Bill wa.s being discussed in this House, bhe Government of 
India had promised to reconsider the question of the hours of work in mines 
within three years. I hope, Sir, that the Government of India will bllfPn 
their invelltigations very soon and tAhat investigation will lead to the re-
duction of hours in Indian mines still furt.her. 

1 

ID'.V. v.. Girt (Ganjllll oum Vizagapatam: Non-Muhammadall 
Rural): Sir, 80 far as I am concerned I have nothing to add but I B8IO-
ciate myself with the points raised in the speech of my Honourable friend, 
Mr. Joshi. I only hope that the Government of India will not keep us 
waiting for the next three years but would go into the matter of the hours 
in 0081-mines at an earlier dat.e. '1'hat is the only request I make to 
the Government of .India. . 

Prof. N. G. Ka:aga: Mr. President, Sir, I have been working very hard 
since this morning, like all other Honourable Members of the House but 
1 find it really my painful duty to have to get up and speak now and to 
continue to speak I do not know for how long (Laughter). [requested YOII, 
oir, to adjourn tbe House till tomorrow morning so that we may be able to 
have a useful d&bate on this very important questioll. I asked yOll, oil', 
but you were not good enough to tell me how long the House would !lit 
today, and I ask you, Sir, how long I can speak. 

lIr. Pr6aldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has got only fifteen minutes for his speech on Rosolut,ions. 

Prof. •• G. KaDga: I find, Sir, that the Government of India have 
come her" with the same old sOOry, "that this House do not ratify the 
Convention". We were told not very long ago by my Honourable friend, 
Sir Frank Noyce, that this Government has been very liberal indeed m 
the manner in which it has ratified the Conventions promulgated at 
Geneva in tht! interests of labour, and yet ~ comes forward again and 
sgllin \\oith the same monotonous proposal that, "we do not ratify til!: 
Convention". I do not know whether he has got finy sensf' of humolll 
but if he has, I am sure he will not be prepared to repeat his assurance 
to this House that he himself as well as his assistunts, 11re doing all 
they can to he.)p labour by ratifying the Conventions of the Lcague of 
Nations. Sir, a year ago we were given an assurance that the Goverrv 
ment would try to bring down the h01Jrs of labour in mincs within a 
period of three years. The Honourable Member in charge of this Depad-
ment has not told us what exactly they have donlt during this past one 
year and how much progress they have made in reaching the stage where 
they can really and effectively reduce the hours of labour in these minee. 
Sir. an assurance there WIUI then and it was because of that aaaurance 
that moss of us withdrew our amendments and we co-operated in the 
p&aaing of that Coal-mines Act, and it is only fair to this House that the 
Honourable Member in charge of this Department should be willing at.. 
~  earliest possible opportunity-and there can b(· no better ~  

than this available for bim-to renller an account to this House of whp. 
Qovemment have done during the last one year, but W8 have not vet hw 
that. account .  • 



[21's7 AftlL lU36. 

[Prof. N. G. Banga.] 
A 1Ihrent Was held out both by Government as well as the employers 

that RO mony Conventions were being flood.ed from the League of Nations 
t!iat Government as waUas the employers should begin to reconsider their 
attitude towards the International Labour Conferenoe and the International 
Labour OffioE' and to see that they are not flooded with all these Conven-
tions. ~  seem to be under the impression that the Conventions are 
promulgated at Geneva onJy for their own sake, only for the enjoyment 
that these various replleBentatives, variousi.aterests and vat'i6ue Gmem-
mellts in tba world represented at Geneva seek to derive from auoh 8 pro-
O(,dure; but, Sir, I ~  to 88&ure them that that is not 80 and r wish to 
aasure them that their own past experience, past beluwiour, past attitudt\ 
tIowards tl'P Conventions p888ed at the Internstional Labour Conference 
beliee-their r-resent aaaumption that these Conventions are being paaed 
for their own sake and for mere fun and for nQtWag Glore. 

As far a& the Indian miners are concerned, we fiod tliat theN are 
atill WOmen employed in the mines and we are ooly told that Government 
are taking necessary steps to see that very soon this woman labour is 
aboliAhed from our mines. J do not know why Government should try 
to take so Ir.uc·h time to preveno women from working in mines. In all 
other oivilized countries women are not permitted to work in the mines. 
But our Government wishes to believe that our country is not so very 
well civili:zed. Is our countl'y not civilized? Is our country not capable 
of supplying sufficient male miners tq. carryon the work in the mines as 
to disable this Government from prohibiting women working in the miries? 
r am surEl t.he facts are otherwise. The faots are against this Goveromen' 
and Government is 80 very slow in preventing our women from working 
in the mines, because this Government is not civilized, and heeaUBe this 
Government. bas not got a heart. Sir, it. is absolutely neoeasary in the 
interests of humanity and civilization, thai w<men labour in mines should 
be abolislied. Sir, I am assured by 1m. HonOU1'8ble friend of mine that 
if women do not "labour.", then there won't, be any children (Laughter). 
n may ~ 80, I am cert.ainly in favour of birth control and feel. Thera-
fore, I am not so very keen on women labouring even in mines. If, Sir, 
Government wanted this Assembly noo to ratify thiS Convention, then 
they should hove given us more convincing reOSODIl than they have ad. 
vanced today. They simply content themselves with saying that itl is 
not possible, in the present circumstances in India, to reduce the hours 
of l!lbour of. ~ ~  in ~  ~  I ~ not know what they mean by 
88ymg that It 18 ImpOSSible, In prescnt CIrcumstances, to do this, becauso 
it has bef'Jl proved again and again by the experience of industrialist. in 
England, eapecially from the days of Robert Owen, tJlat the employel1l do 
not really st·and to lose by reducing the working hOUfS of labour; in [.at, 
on the other hand, they stand to gain by reducing the working boma of 
labour because those workers who are employed only for I18ven hours would 
be· mtn'e contented with their position and, therefore 'WOuld be able to do 
moreekillpd work than those who are obliged to work for nine or ten houn 
or· e-fen longer hours day after day: and I want our induatrialiata aDd 
mine-omters and Government to accept this elementary e%peri8D08 of the 
industrial world of the west and to try to take immediate step. tq accept 
filie p,,"icular Convention promulgated at Geneva and try to help' 01:R' 
miner8. I, therefore, suggest to the House that it would b_ failing iJ1 
it. duty towards the miners 811 well al the workel'lJ, by accepting this 



Resolution moved by my Honourable friend, Sit 'FI'B1lt ~  ~  by 
agreeing with him in not ratifying the Convention. U is all very 8881 fl!If 
(US to feel light-hearted about. thellethlngs. We sho!lld not forget the 
lessons of past history. In the past Emperors and even Queena were 
easy minded. Dictators have felt so and what has been their fate. 
Death. Not the kind of death that meets every one of UI; death w .. 
foroed upon them; Therefore. Sif, I wiBh ~ to HODourable 
~  of this House, 811 well 8S to the HonoUt"able Member in 
cherge of the Resolution, that they would not be doing anything 
W!'Oflg in bIking themselves a little more seriously thap they seem to be 
inclined to do and try to explore every pOlIBible means' by whioh they aan 
help Ihe \\orkers of this country, especially by ratifying this convention. 

'l'I1e Kcmourablt Slrl'rank B'OJce: I do not propose to take up the time 
of the 1L:>use at this late stage of the afternoon for more than two or 
three minutes. There is one point which hilS been zaif8d in ~ course 
of the discussion which seems to need a reply. ?tty Honourable friend, 
Mr. Joshi, and my Honourable friend, Mr. Girl, have put in only  a v8Q 
mild. protest and I do not, therefore, think that I need pay proloDfJ8d 
attention to the more emphatic one put. in by Prof. Ranga. He has men· 
tioned thC' undertaking which he says that r gave last year when the Minea 
Amendment Act was passed. I have looked up the exaet warda ia wAioh 
I gave that undertaking. 1 said: ' 

"I am prepared to undertake that .. fter we have three ye-.r.' experience of the 
~ ~ .. , we will re-ei1miine the whole qUMtion of hour. ,nth .. vieW to 

ucerte.inmg whet.her they cannot be further reduced". 

That undertaking stands. I would remind my Honourable friend thai 
the act haq actually been in force for only six mont·hs. It was paued a 
year ago, but it has been actually in force only for six months. What is 
the use of examining it at present and looking into the queatlion whether 
the hours of work could be further reduc(ld? What experience have we 
got of the manner in which the Act is working? Surely, the proper time 
to examine it, if it were to be examined within a three years period, would 
be within six months from the end of tha.t period but within six mont.h4J 
of its beginning. Nothing can be gained by examining the question now. 
All I undertook was that, after we have gained three years experienoe, 
the questioll should be re-examined. To that undertaking I adhere. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): '!'he qU8ltion ia: 

"That this A •• embly, having considered the draft Convention limiting hOlU'. of 
work in coal mines adopted by the Nineteenth s-ion of the InfMDl.tiODai Labour 
Conference, recommend. to the Governor General in Council t.hat he do not ratify 
the Convention." 

l'he motion W81 adopted. 

Mr. Pre8ldent (The Honourable Sir Abdur Rahim): Does the Honour-
able Member wish to proceed with hil next motion? 

The Honourable Sir I'raDJr .OJOI: I am completely in the Jwada of 
theHouae. 



«-0&,. 

Some HonOar_ble, Jlemben: We ure tired. Leb ~  House adjourn: 

'. 
I .' 
~  OF BUSINESS. 

'lbe Honouable 8lrlfrlP8ncira Slrca.r (Leader of the House) : Sir, $.bout 
the statemt'nt of business for tomorrow, I have to announce, that a sup-
plementary list of business will be issued this evening including in bhe 
AgendlL ff)f tomorro'Y as the first item motions, for the consideration and 
pauing of the Indiap Tariff (Amendment) Bill as reported by the Select 
COTluuitLec. 

SIr OowuJl .Teh&D.&lr (Bombay City: Non-Muhammadan )~ ~ 

that the ~  item ~  will be pla.3ed in the list of' business for tomorrow? 

The Honourable Sir lfr1pendl'a Slrcar: That will be the first 'item. 
The other items remaining from today's list. of business, namely, the 
Resolution of my Honourable colleague relating to the Draft Convention 
and +.be Report oltha Public Accounts Committee will also be placed in 
the list of business for tomorrow. 

c .• 11r OowUjl .Tehanglr: I hope the Government will relieve us by taking 
away from the agenda some of these items. 

, . The Assembly then adjourned till Eleven of the Clock on Wednesday, _ 
the 22n.d April, 1006. 
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